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Myenbers Sworn . . . . .
Oral Answers to Questionr—
Starred Questions Nos, 1to 18,21 and g to 19
Starred Questions Nos. 20 and 23 to 36 . '
Unstarred Questions Nos, 1 to sand 27 . . . .

Desthof Dr.AN.Sioba . . . ..

Motions for Adjournment .

(1) Threatened strike of P, t'r.mphmn .

(2) Threatensd stoike of C.T.O. employces .

(3) Proposed strike by Central Government emplo¥ees .
(4) Harwal of wholesale dealers in Delhi . ) .
(s) Non-location oil Refinery in Assam . .
(6) Allcged harassment of Buddhist converts . .

(7) PFood gituationin U.P, . .

Papers 1sid on the Tahle R .
Cotrection of Answer of Supplementary Queulon ' -
President’s Assentto Bills . . .

Message from Rajya Sabha . . . .
Railway Protection Force Bill—

Laud on the Table as passed by Rajya Sabhs .
Resignation of Member . " - e
Rasilway Protection Force Bill . . .

Motion to conuder . " .
Clause 2 to 20 : . .

Question of Privilege

Daily Digest
No. 3,~Tucsday, 16th J'u-'y- 1957.
Oral Answers to Questions—
Starred Question Nos. 37 t0 40.74.75,41 to43and A5t0 51
Written Answers to Questiont—
Starred Questions Nos. 44, 52 t0 71, 73 :ndqrnnu
Unstarred Question Nos. 29 to 66
Re. Motion for Adjournment . .
Re. Questions . .
Re. Proceedings of 15th ]uly . . .
Papersfaid onthe Table . . .
Third Report
Railway Protection mmll,nmd byRﬂyn Sui‘ﬂ
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(i)

Cotums
No. 3.~Wedmesday, 17th July, 1957.
Oral Answers w Questions—

Starred Questions Nos. 94 t0 106, 108 toIT0and 1140217 . o o 37733807

Correction of Answers to Starred Question No, 102, dated 17-7-57 . . 3800

Written Answers to Questions— .
Starred Questions Nos. 107, 111, 113 and 118 to 131 . . . 3807—16
Unatarred Questions Noa. 67 to 83 . . . . . . 3816—24
Papers Laid on the Table i . . . 382428
Bstimates Committet—

Minutes of sittings . . . . . . 3829
Committee on Private Member’s Bills and Resolutions-—

First Report . . - . . - . . 3829
Correction of Answers to Sumd Quaum . . . 3829
Point of Information . . . . . . - . . 3829
Wealth-Tax Bill—

Motion to refer to Select Compmuttee . . v e e 3820—37

Expenditure Tax Bill—

Motion to refer 1o Select Committee . e « = 3837—3036
Demands for Grants—Railways . . . . . ) . 3937—47
Discussion re. Influenza Epidemic .« .. 394786

Daily Digest . . . . . . . 3987—92

No. 4~—Thursday, 18th Yuly, :951
Oral Answers to Questions—

Starred Quesnions Nos. 134 10 143 and 145 t0 150 . . . . $993—4025
Written Answers o Questions—
Starred Questions Nos. 133, 144, 151 to 153 and 155 to 158 . . -«  #4025—30
Unstarred Questions Nos. 84 to 100 and 1032 to 113 " . . 4040—44
Papers laid on the Table | . . 4044—47
Petitions . . . 4047—4%
Statement re, proposed strike by P, & T. Employees . . . 4048—53
Cotton Fabnics (Addinonal Excise Duty) Bill—Introduced . i 4053-54
Demands for Grants—Ruilways—
Demand No. 1 . ) . . . . o 4054—4192
Daily Digest " e . 4193—9%
No, 5.—Friday, 19th July, 1957.
Onal Answers to Questions—
Starred Questions Nos. 159 to 170, 172, 174 to 177, 179 and 18cf . . . 41994234
Written Answers to Questions—
Starred Questions Nos. 17 1, 173 and 181 to 197 . v e e 4234
Unstarred Questions Nos. 114 to 148 . . . 4245—62
Metions for Adjournment—
(1) Strike Notice by Cival Aviation Department Employees Unica . e 4362—65
(2) Iater-state Sales Tax P . 4265
Point of Information . . . e @ 4265
Papers laid on the Table . . . 4365—67
Business of the House . P 4267-68
Election to Committee—
Delhi Development (Provisional) Authonty . i . . . 4269



(i)

. CorLumns
Committee on Private Members® Bills and Resolutions—First Report . 4348—53
Resolution re Appointment of a Second Psy Commissiop . e e o 43524426
Business Advitory Committee—Fourth Report . - " 4425
l!.mlnﬂmn mamamumum
nity basis v o 442526
Dlﬂ, mﬂ . . . - - . . . . - - - 4427—32
No. 6—Monday, 22nd Yuly, 1937.
Oral Answers to Questions—
Starred Questions Nos. 198, 200 to 206, 20F, 210, 214, 216 to 230,
223 t0 224, 236 to 228 and 231. ' U 43368
Written Answers to Questions—
Starred Questions Nos. 199 307, 212, 313, 231, 23 230 m 10
237 .?,: 239 ©9 244 y 399: 3 1, 335, 339, s
Unstarred Questions Nos. 149 to :a . . . . . . . 4478—86
Papers haid on the Table— . . . . . . . . 4486
Blection to Committees—
1) Indian Institute of Technology, Kharagpur. . . . « 4487
(2) All India Council for Technical Education. : . . . . 4487-88
Business Advisory Committee—
mh Rm - . - 4438
Dhoties (Additional Exdtc Duty) Anendmem Blll—!nmdnnud - . 4489
Demands for Grants—Railways . . . - . o 4480—4570
Navy Bill—
Mbtion to refer to Joint Committec . . . . e e 45T0—4846
Dsily Digest— . . " . - . . - " . 4647—50

Ne. 7~Tuesday, 23rd Yuly, 1957
Oral Answers to Questions—

Starred Questions Nos 10 251, 254 10 258 to 261 s
pele I oy 247 1 4 256, a8 3 ﬂ; “". 65185

Written Answers to Questions—
Starred Questions Ros. 245, 352, 253, 262, 265 to 267 and 271 to a87. 4685—96

Unstarred Question Nos, 166 to 168, 170 to 181 and 184 to 303. . . 4696472
Papens laid on the Table . . . 4712-13
Navy Bill—
Motion to refer 1o a Joint Committee . . . 471331
Motion for reference adopted < e e 4
Demands For Grants—
Ministry of External Affairs o 4731—4835
Department of Atomic Enm . . . " . . 4835—52
Daily Digent RN 485356

No. 8—Waednesday, 24th Yuly, 1957—
Oral Answers to Questions—
Starred Questions Nos. 28810 295, 297,299 to 303, 303, 306, 308 and 30p. 48571

Whritten Antwers to Questione—
Starred Questions Nos. 296, 298, 304, 307 and 370t0 326 . 48934904
Unstarred Questions Nos. 304 to 224 and 226 to 234. . . . 4904==20
Re. Plantation Baquiry Committee . . . - . i s 4930-21



(i)

Paper laid on the Table . ‘
Wﬂum%hﬁﬂm&,ﬂm
Pctiﬂnn p
smnmmm .
Election to Committees— .

(1) Indisn Council of Medical Rescarch
(3) Central Institute’of Research’in Indigenious S:r:tuu um
Demands for Grants—
Department of Atomic Eﬂe!n
Ministry of Defence .
Dsily Digest
No. g—Thursday, 15th M, 1957.
Oral Answers 10 Questions—

Starred Questions Nos. 327t0 334, 336, 34010347, 349, and 350 .
Written Answers to Questions—
Starred Questions Nos. 335, 337, 338 and 351 to 366,
Unstarred Questions Nas 335 to 264 . .
Papers lud on the Table
Calling Attention to Matter of Umnt Public 1npoumoe-—
Re Canal water dispure .
R: Motion for adjo imment—
Collision of twa trains near Tatanagar
Legislative Councils Bill—~Introdaced .
Deminds for Grants-—
Ministry of Defence .
Mimstry of Bducation and Sdsntilc Research
Daily Digest .
No. 1o —Friday, 26k Yuly, 1957
Oral Answers to Quesuons—
Sm;od Qﬂ:mnm uu 367, ;u, 31 10373, 375 to 335 and 187 w0
389 . .
Written Answers 10 Questions—

Starred Questions Nos, 369, 374. 38¢, 390 t0 401 and 403 10 40F.

Unstarred Questions Nos. 265 to 377 and 274 to 300
Calling Attention to Maiter of Urgent Public Importance

Tatansgar trsin collision.

Foreign Exchange Regulation (Amendment) Bmalmmluwd

Re Questwon of Privilege .

Demands of Grants—

Msustry of Education and Scientific Research

Commirtec on Private Members® Bills and Resohutions—.

Second Rw-— . " . . . .
Bills introduced—

(1) Sadhus and Synyasis (Registration ) Bill by Shyi Radhs Resaan . .
(3) Punishment for Moleststion of Women Bill by Shr: Radha Raman

. . . . .

(3) Pactories (Amendment) Bill (Amendment of Sectim’ st, 54 sod 59) by
Shri V. P. Nayar . . . . . .

493122

45a1—23

4934-25

493536

305938

505993

$093—5103
510917
s11g

511822

5123-=2§
S12s

51265223
52550

33515y



®)

CoLumms
(4) Natienal and Festival Paid Holidays Bill by Shri Kodiyan.

. 5‘.‘3
(s) Code of Civil Procedure (Amendment) Bill. ma‘mw)
by Shri P. R. Patel . . $443, 5444
(6) Indisn Arms (Amendment) Bill brSllriP R Plui . $443
() M&Gﬁﬂ{rm- mm)mm«m l1)
(8) Pasliement Library Bill by Shri D. C. Sharma . . 5444
(9) maulrmpmﬂlnt (Amdmem)nal Mof Snuion u)
uﬂm . C. Sharma S444—45
(10) Pmbnotcmm (&mnd:unt} Dill (Iucnlnuefnew Saction B)
by Shri S44s
Cantral Omt Setnlm (Optiom ﬁorkﬂﬂu&mdhuml!ulth Senine
Motoa toumulu - . 5445—66
N’D‘w— . . . N N . N " . 5457"‘-70.
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5’.



Abdal Latit, Shri (Bijnor).
Achal Bingh, Seth (Agrs).

Achar, Shri K. R. (Mangalore).
Aghint Ram, Lala (Patiala).

Aysdi, Shri Sangapps Andanappe
(Xoppal),

Agrswal, Shri Manakbhai (Mands-
aur).

y it Singh, Shri (Bhatinda—Reserved
—8ch. Castes).

Alva, Shri Joachim (Kanars).

Ambalam, Shri P. Subbiah (Rama-
nsthapuram),

imjad Ali, Shri (Dhubri).

Anjanappa, Shri B. (Nellore—
Reserved—Sch. Castes).

Anthony, Shri Frank (Nominated—
Anglo—Indians).

, Shri R. 8. (Srivilli-
puthur—Reserved—Sch. Castes).

Arumugham, Bhri 8. R, (Namakkal—
Reserved—8ch. Castes).

Ashanng, Shri K. (Adilabad).

Assar, Shri Premji B, (Ratnagiri).

Atchamamba, Dr. Komaraju (Vijaya-
vada).

Awasthi, Shri Jagdish (Bilhaur).
Ayyakanny, Shri M. (Nagapattinam—
Reserved—8ch. Castes).

Ayvangar, Shri M. Ananthasayanam
(Qidttoor).

Ased, Msulans Abul Kalam
(Gurgasn).

Badan Singh, Ch. (Bissuli).
Bagdl, Shri Maganal (Eoshangabed).

Bahadur Singh, Shri (Ludhisna—
Reserved—S8ch. Castes).

Bajaj, Shri Kamalnayan Janmalal
(Wardbe).

Bakliwal, Shri Mohanlal (Durg).
Balakrishnan, Shri §. C. (Dindigules
Regerved—S8ely, Castes).

Baldev Singh, Sardar (Hoshiarpur).

Balmiki, Shri Kanhaiya Lal (Buland-
shahr—Reserved—Sch, Castes).

Banerjea, 8Shri Santosh Kumar
{Cooch-Behar).

Blnﬂ'jﬂ. Shri
(Contai).

Banerjee, Shri 5. M, (Kanpur).

Banerji Shri Pulin Behari, (Luck-
now).

Banerji, Dr. Ram Goti (Bankuta).

Bangshi Thakur, Shri (Tripura—
Reserved—Sch. Tribes).

Barman, Shri Upendranath (Cooch.
Behar—Reserved—Sch. Castes),

Barrow, Shri A. E T. (Nominated—
Anglo-Indians).

Barus, Shri Hem (Gauhati).

Barupal, Shri Panna Lal (Bikaner—
Reserved--Sch, Castes).

Basappa, Shri C. R. (Tiptur).

Basuma! Shri Dharanidhar (Cots
n.ql;ﬂ‘md—&h.m,.

* Pramathanath



B —contd.
Beck, Shri Ignace (Lohardaga).-
Bhadoria, Shri Arjun Singh
(Etawah),

Bhagat, Shri Baliram (Shahabad),

Bhagavati, Shri Bijoy Ghandra
(Darrang).

Bhakt Darshan, Shri (Garhwal).

Bhanja Deo, Shri Laxmi Narayan
(Keonjhar),

Bhargava, Pt. Mukat Behari Lal
(Ajmer).

Bhargava, Pt. Thakur Das (Hissar).

Bharucha, Shri Naushir Cursetji (East
Khandesh).

Bhatkar, Shri Laxmanyaoji Shrawanji
(Akola—Reserved—Sch. Castes),

Bhattacharyya, Shri Chapala Kanta
(West Dinajpur).

Bhogji Bhai Shri P, B. Banswara—
Reserved—Sch. Tribes),

Bholi Sardar, Shri
Reserved—Sch, Castes).

Bidari, Shri Ramappe Balappa (Bija-
pur South).

Birbal Singh, Shri (Jaunpur).

Birendra Bahadur Singhji,
(Raipur).

Borovah, Shri Prafulla Chandra
(Sibsagar).

Bose, Shri P, C. (Dhanbad).

Brahm Prakash, Shri (Delhi Sadar).

Brajeshwar Prashad, Shri (Gaya).

Braj Raj Singh, Shri (Firozabad).

Brij Narayan, Brijesh, Pandit (Shiv-
puri). -

(Saharsa—

Shri

e'

Chakravartty, (Shrimati Renu

(Basirhat),

Chanda, Shri Anil Kumar (Birbhum),

(i)

. %0 —contd.
Chandak, Shri Bhikulal Lakhmichan®
Chandra Shankar, Sbri (Broach).

Chandramani, Kalo Shri (Sundar-
garh).

Chaturvedi, Shri Rohanlal (Etah).

Chaudhuri, Shri Tridib Komar
(Berhampore).

Chavan, Shri D. R. (Karsd),
Chawda, Shri Akbar (Banaskanthe),

Chettiar, Shri R. Ramanathan (Pudu-
kottai).

Choudhry, Shri C. L. (Hajipur—
Reserved—Sch. Castes).
Choudhury, Shri Suresh Chandra

(Dumka).

Chuni Lal, Shri (Ambala—Reserved—
Sch. Castes),

‘0

Damani, Shri Surajratan Fatehchand
(Jalore).

Damar, Shri Amar Singh (Jhabua—
Reserved—Sch. Tribes).

Dange, Shri Shripad Amrit (Bombay
City Central).

Dasappa, Shri H. C, (Bangalore).

Dasaratha Deb, Shri (Tripura).

Das, Shri Kamal Krishna (Birbhum—
Reserved—Sch. Castes).

Das, Dr. Mono Mohan
Reserved—Sch. Castes),

Das, Shri Nayantara
Reserved—Sch. Castes).

Das, Shri Ramdhani
Reserved—Sch. Castes).

Das, Shri Shree Narayan (Darb~
hanga),

Dasgupta, Shri Bibhuti Bhusham
(Purulia). )
Datar, Shri Balwant
(Belgaum).

Daulta, Shri Pratap Singh (Ihajjas).

(Asansol—
(Monghyr—

(Nawada—

Nagash



W —contd.

DPeb, Shri Narssingha Malla Ugal
Sanda (Midnapur).

Deb, Shri P. G. (Angul).

Deo, Shri Pratap Kesharl (Kala-
handi).

Deo, Shri Shanker

. -Reserved—Sch, Cas'es).

Desai, Shri Morarji R. (Surat).

Deshmukh, Shri K. G. (Ramtek).

(Gulbarga—

Deshmukh, Dr, Panjabrao S.
(Amravati).

Dhanagar, Shr1 Banshi Das (Man-
puri).

Dharmalmgam, Shri R. (Tiruvanna-
malai).

Dige, Shri Shankarrao Khanderao
(Kolhapur—Reserved—Sch. Castes).

Dindod, Shri Jalpbhai Koyabha
(Dohad—Reserved—Sch ~ Tribes),

Dinesh Singh, Shr: (Banda).

Dora, Shri Dippala Surt  (Parvathi-
puram). .
Drohar, Shn Shivadin (Hardoi—

Reserved—Sch Castes),
Dube, S8hr1 Mulchand (Farrukhabad)

Dublish, Shn Vishnu Sharan
(Sardhana)
Dwived,, Shn M L. (Hamurpur),
Dwivedy, Shn Surendranath
(Kendrapara).
L 4
Eacharan, Shri V lIyyanm: (Palghat)
Elayaperumal, Shri L  (Chidamba-

ram—Reserved—Sch Castes).
Elias, Shr1 Muhammed (Howrah)

@

Gaekward, Shr: Fatesinghrao Pratap-
sinhrao (Baroda).

Gaikward, Shr1i Bhaurao Krishnarao
(Nasik),

()

‘G '— contd.
Ganapathy, Shri T. (Tiruchendur).
Gandhi, Shr1 Feroze (Rai Barell).

Gandhi, Shri Maneklal Magan
(Panchmahals). y

Ganga Devi, Shnmat
Reserved—Sch Casbes),

Ganpat: Ram, Shn
Reserved—Sch Castes).

Gautam, Shri Chintaman Dhvrjuji
(Balaghat).

Ghodasar, Thakor
Ratansinh):,

Ghosal, Shr1 Aurobindo (Uluberia).

Ghose, Shr1 Bimal Coomar (Barrack-
pore)

Ghose, Shr1 Subiman (Burdwan)

Ghosh, Shr1 Atulya (Asansol)

Ghosh, Shr1 Mohmdra Kumar
(Jamshedpur).

Godsora, Shr1 Sambhu Charan (Singh-
bhum—Reserved—Sch Tribes)

Gohain, Shr1 Chowkhamoon (Nomi-
nated—Assam Tribal Areas),

(Unnao—

(Jaunpur—

Shri Fatehsinhji

Gohokar, Dr Deorao Yeshwantrao
(Yeotmal)

Gopalan, Shn Ayillath Kuttieri
(Kasergod)

Goray, Shr1 Narayan Ganesh (Poona).
QGoundar, Shri N P, Shanmugha
(Tindivanam).

Goundar, Shn A Doraiswami
(Tiruppattur)

Gounder, Shn K Peraswami
(Karur)

Govind Das, Seth (Jabalpur).
Guha, Shri1 Arun Chandra (Barasat).

Gupta, Shri Chheda Lal (Hardol).

Gupta, Shri Sadhan  Chandra
(Calcutta—East).



)

kg

Shri Ramchandra
(Bhandara).

Halder, Shri Kansari (Diamond
Harbour—Reserved—&Sch, Caates).

Harvanl, Shri Ansar (Fatehpur).

Hansds, Shri Subodh (Midnapur—
Reserved—=Sch. Tribes).

Najarnaviz,
Martand

Hathi, Shri Jaisukhlal Lal Shanker
(Halar).

Hazarika, Shri
(Dibrugarh).

Heda, Shri H C. (Nizamabad).
Hukam Singh, Sardar (Bhatinda).

Hynniewta, Shri Hoover (Autonomous
Districts-—~Reserved-S®t  Tribes).

T

Imam, Shri J. M. Mohamed (Chital-
drug).

Igbal Singh, Sardar (Ferozepur).
Iyer, Shri S. Easwara (Trivandrum).

J omdrt Nath

T
Jadhav, Shri Yadev Narayan
(Malegaon).
Jagjivan Ram, Shri (Sasaram—

Reserved—Sch. Castes),
Jain, Shri Ajit Prasad (Saharanpur)
Jain, Shri Mool Chand (Kaithal).

Jaipal Singh, Shri (Ranchi West—
Reserved—Sch. Tribes).”

Jangde, Shri Resham Lal {Bilaspur),

Jadhe, Shri Keshavrao Marutirao
(Baramati).

Jena, Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes).

Jhunjbunwals, Shri Banarsi Prasad
(Bhsgalpur). '

Jinachandran, Shri M. K, (Telli-
chery). '

Jogendra Singh, Sardar (Bahraich).
Jogendra Sen, Shei (Mandi).

‘F—oontd,

Joshi, 8hri Anand  Chandes
(Sbahdal).

Joshl, Shrimati Subhadra (Ambals).
Joshi, Shri Liladhar (Shajapur).

Jyotishi, Pandit Jwala Prasad
(Sagar):

'
Kale, Shrimati Anasuyabai (Nagputr,.
Kaliks Siogh, Shri (Azamgarh).

Dr. Devrao Namdevras
Pathrikar (Nanded—Reserved—S8ch.
Castes).

Kamble, Shri Bapu Chandrasen
(Kopargaon).

Kanakasabai, Shri R. Pillai (Chidam-
baram).

Kanungo, Shri Nityanand (Cuttack).
Kar, Shri Prabhat (Hooghly).

Karmarkar, Shri D. P. (Dharwar
North).

Karni Singhji, Shri (Bikaner).

Kasliwal, Shri Nemi Chandra
(Kotah),

Katti Shri D, A. (Chitodi)

Kayal, Shri Paresh Nath (Basirhat—
Reserved—Sch. Castes).

Kedaria, Shri Chhaganlal Madaribhat
(Mandvi—Reserved—Sch. Tribes).

Keshar Kumari, Shrimati (Raipur—
Reserved—Sch. Tribes).

Keshava, Shri N. (Bangalore City).
Keskar, Dr. B. V. (Musafirkhana).

Khadilkar, Shri Raghunath Keahav
(Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).
Khan, Shri Osman Ali (Kurnool).
Khan, Shri Sadath Ali (Warangal).
Khan, Shri Shahnawaz (Meerut).

Khedkar, Shri Gopalrao  Bajired
(Akola). )

Khimji, Shri Bhawanji A. (Kutoh).



WM _eomtd,

Xhuds Buksh, Shel NNhamesed
(Msrshidabed).

Khawsje, Shri Jomal (Aligarh).

Kistaiya, Shri Surti (Bastar—Restv-
odfich. Tribes).

Kodiyan, Shrl P. K. (Quilon—Resttv-
od--8ch, Casles).

Koratkar, Shi{ Vinkysk Res K.
(Hyderabad).

Koteld, St Lis@fhar (Nowgong).
Kottukapally, Shri George Thomas
<mmm>
Kripalani, Acharya J, B. (Sitamarhi),

Ktipalani, Shrimati Sucheta (New
Delhi).

Keighna Chandra, Shri (Jaleswar).
Krishna, Shri M. R. (Karimnagar—
Reserved—Sch. Castes).

Krishnaiah, Shri D. Balarama (Gudi-
vada).

Krishnamachari, Shri T. T. (Madras
South).

Krishnappa, Shri M. V. (Tumkur).

Krishna Rao, Shri Mandali Venkats
(Masulipatnam).

Krishnaswamy, Dr. A, (Chingleput),

Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
Pur—Reserved—Sch. Castes),

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).

v

Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).

Lathnian Singh, Shri (Nominated—
Andaman and Nicobar Islundls).

Lakini, Shri Jitendra Nath (Seram~
pore).

lal, Shri Ram Shanker (Domaria-
-y

™

Masuriya Din, Shri
. Reserved—Sch.

‘l..-—uuﬂ. P
(Cachar—Reserved—Sch. Castes).

Laxmi Buai, Shrimati Sangam (Vicars
bad).

o
Mafida Alumed, Shrimati (Jorhat).
MaRhagaonkar, Shri Bhausaheb Rao-
smheb (Kothapur).

Maghanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Majhi, Shri Ram Chandra (Mayur-
bhanhj—Reserved—Sch. Tribes),

Majithia, Sardar Surjit Singh (Tarn-
Taran).

Maiti, Shri Nikunja Bihan (Ghatal).
Malliah, Shri U. Srinivasa (Udipi).

Malaviya, Pandit Govind (Sultanpur).
Malaviya, Shri Keshva Deva (Basti).

Malvia, Shri Kanhaiyaial Bherulu!
(Shajapur—~Reserved—Sch. Castes).

Malviya, Shri Motilal (Khajuraho—
Reserved—=Sch. Castes).
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LOK SABHA Shri Dasappa: Is the demand for

Tuesday, 23rd July, 1857

The Lok Sabha met at Eleven of the
Clock

[Mr SpEAKER 1n the Chair)

ORAL ANSWERS TO QUESTIONS
Export of Coffee

*247: Shrl Keshava: Will the Mins-
ter of Commerce and Industry be
pleased to state what 1s the present
position regarding the export of coffee
to Finland, the USA and Austraha
as a result of the discussions the
delegations from these countrres had
with the Indian Coffee Board?

The Minister of Commerce (Shri
Kanuago}: The Coiffee Board has allo-
cated a quantity of 600 tons of coffee
specifically for export to Finland and
Australia, and =another 500 tons for
export to the US A

Shri Keshava: Even in Europe,
people appreciate the quality of the
Indian coffee in preference to Brazi-
han coffee I learn that Denmark was
anxious to have coffee trade with
India direct and that they are able to
have the trade only through the UK
May I know if 1t 1s a fact and if
anything could be done i1n the matter?

Shri Eanungo: I do not think that
it 15 a correct state of the position in
respect of exports for any country
Any country 1s welcome to buy 1n the
Government auctions either directly
or through their shippers

Shri B. Ramanathan Chettiar: How
13 the price of our coffee compared to
the prices obtaining in the United
States, Australia and Finland?

Shrl Eanungo: I could not give the
exact prices Qualities also differ and
comparsons are rather difficult,

our coffee greater than we are able
to meet®

The Minister of Commerce and
Industry (Shri Morarji Desai): We
have not enough coffee to export

Shri Dasappa: That 18 what I say.
Am I to understand that there is
greater demand m the foreign markets
than what we are able to cater?

Shri Kanungo: That 1s exactly the
reason why we have on hand a pro-
gramme for increasing the acreage
under coffee

Dr. K. B. Menon: May I know
whether the closing of some of the
coffee shops by the Coffee Board in
the South 15 due to @ change 1n the
programme of the Coffee Board or 18
it because the work there 1s quiie
satisfactory?

Shri Kannngo: I beg to submt that
there 12 no reference in this question
to the coffee shops

Shri R. Ramanathan Chettiar: In
view of the increase m the output of
coffee this year, would the Govern-
ment consider the possihihity of n-
creasing 1ts export I1n order to eara
foreign exchange which we are 1n
dire need of?

Shri Kanungo: That 1s exactly why
we have allotted this quantity for
specific exports plus other exports

Import Licences for Tractors

vaqn J Shri Narnyamnkuuy Menes;
Shri A. K. Gopslan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether 1t is a fact that import
licences worth about Rs 8,00,000 for
tractors were granted to some Bombay
firms during July—December, 1956;
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(b) it so, what were the sale-after-
service arrangements with the licen-
cees; and

(c) the location of workshops set up
to render service facihities to the
imported tractors”

The Deputy Minister of Commerce
and Indusfry (Shri Satish Chandra):
{a) Yes, Sir

(b) and (c¢) The firms concerned
had the necessary workshop and
technical personnel fo attend to after-
sale-service The workshops are
located 1n Bombay and Calcutta

Coal Mine Machinery

+
*249 Shri T. B. Vittal Rao:
" \_ Shri Matin:

Will the Minister of Commerce and
Indastry be pleased to state

(a) whether 1t has been decided to
set up a plant for the manufacture of
machinery and other equipment for
coal mndustry with the assistance of
Soviet experts,

(b) 1f so, whether they have been
asked to submit a project report, and

(c) where the plant 15 likely to be
located?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) This 1s
one of the machinery projects indi-
cated 1n the statement I made in the
House i1n answer to Quecstion No 662
on the 30th May 1957 for which it 1s
proposed to utilise Russian aid Copies
of the preliminary report of the
Soviet experts on this project have
been separately made nuvailable to the
Parhament Library

{e) It 1s too early fo give an answer

Shri T. B, Vittal Rao: May I know
1f we are gomg to accelerate the pace
of setting up of these plants in view
of the fact that we are unable to
increase our coal production due to
the short supply of various machinery
in the coal mines”?
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Shrl Manubhai Shah: I would like
to separate out the two parts of the
question We are trying to accelerate
the production of this machinery. But,
as far as the targets of coal produc-
tion are concerned, they are not
directly connected with the setting up
of the machinery because the first
deliveries of this plant will not be
available earlier than 1862

Shri B. S. Murthy: May I know
whether the Government has done
anything about the location of the
plant?

Shri Manubhai Shah: For the pre-
sent we have only surveyed about
nine sites The actual location would
be decided after the Russian expert
team comes here

Shri P. C. Bose: What are the parti-
cular kinds of machineries that wall
be built up in this proposed plant and
also whether these are different from
those which are being built already
in India®

Shri Manubhal Shah: The present
production 1s of a minor character—
about Rs 50 lakhs a yvar-—and the
target 1s Rs 15 crores per vear The
machines are coal loadc: . electrical
locomotives, winding machines of
different worts, coal winches excava-
tors, ctc for the coal mnes

Shr1 P. C Bose: Whether the coal
cutting machine will be minufactured
here? That 1s not mentioned by the
hon Mimstcr

Shri Manubhai Shah: A <sml]l quan-
tity 1s being made now but what we
want 1s a very large amount of diffe-
rent cdategories of coal cutters which
will also be manufactured 1n this
plant

Shri T. B. Vittal Rao: May I know
1f Hyderabad 15 one of the sites which
have been surveyed?

Shri Manubhal Shah: No, Sir

Shri Dasappa: May I know whether
there are any private firms coming
forward to manufacture cranes and
earth moving equpment and so on?
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Shri Manubha! Shah: As tHf® hon
Member 1s aware, under the Indus-
trial Policy statement, coal mning
egqupment and machinery comes under
the public sector—Schedule I How-
ever, there are certamn vanehes of
cranes and other things which we per-
mut the private sector to manufacture

India-Nepal Trade Treaty

o+
Shri Bibhuti Mishra:
250, » PF Ram Subhag Singh-
'Y Shr1 Raghunath Singh:
Shrimati Tarkeshwari Sinha:

Will the Prime Minister be pleased
to state

(a) whether the Governments of
India and Nepal have agreed to effect
some changes m the India-Nepal Trade
Treaty, and

(b) if so what are the important
fe itures of those changes®

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) (a) and (b) The Govern-
ments of India and Nepal have had
under discussion some changes i the
Inaia-Nepal Trade Treatv Some of
these changes have been agreed to,
others are still under discussion It
wo1ld not be proper to disclose the
changes till the matter 1s finalised,
moi e espec: illy as the old Government
i sepal has resigned and a new Gov-
ern nent is yet to be formed

sft faufy fax T G
aeT awat @ fw ag S Y afw v o=
azeft sty ?

oft wgeera v # A wiy
wi fen fF fom F g T
WA W g A W oA g
WE OF 7% a9 TG, I A9 AF AT
X T T THATH haat w7 fower
-
Shri C. D, Pande: Nepal 1s a land-

locked country and almost the entire
trade passes through India In view
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of this, 15 1t not desirable that we
should persuade Nepal to enter into a
zollveremn or a sort of permanent

customs unton rather than having ad
hoc treaties®

Shri Jawaharial Nehrn. What the
hon Member says will also, presum-
aoly, be a treaty I do not qute
understand that except that the treaty
would go further than the present
treaties have gone But, as far as
the customs union 1s concerned I do
not know, I cannot commt myself
now 1n regard to such a preposition

Shrimati Tarheshwari Sinha: One
of the conditions of proposed agree-
ment 15 that Nepal will have a
separate foreign exchange fund of its
own and it will be with the Reserve
Bank of India I just want to have
the information as to what 1s the
present amount of foreign exchange
of Nepal that 13 now lying with India?

Shri Jawaharlal Nehrm 1 cannot
giwve that figure without enguiry

Wage Board for Motor Transport
Workers

-+

*251 Shr1 Punnoose:
"\ Shn Vasudevan Nair

Will the Minister of Laboui and
Employment be pleased to <tate

(a) whether Government propose
to set up a Tripartitc Wage Board for
Motor Trar ot Workats and

(b) if v» + nun?

The Deputy Mnister of Labour
(Shrs Abid alhl (a) and (b) No
such proposal i~ under Government's
consideration

Shri Punnoose. Is 1t not a fact that
the Indian Labour Conference recom-
mended that wage boards may be
appointed in certan industries and is
not public transport included therein?

Shri Abid Ali: I do not think that
this industry was included in that,
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Shri Narayanankutiy Menea: May 1
know whether the Government pro-
poses to include public motor trans-
port industry also in the wage board
supposed to be appointed for the diffe-
rent industries?

Shri Abid Ali: Not at present

Shri Tangamani: In wview of the
fact that a Wage Board has been set
up for the textile industry, may I
know whether the Government will
consider the question of appomnting a
Wage Board for the road transport
mndustry also”

Shri Abid Ali: It 1s not necessary at
this moment

Shri 8. M., Banerjee: May I know
whether a Tripartite Wage Board 1s
Likely to be set up for the leather

workers?

Shri Abid All: The representatives
of a union suggested to include that
also 1n the list, but i1t was not agreed
to by the Conference as such

Shri B. 8§ Murthy: May I know
whether any list has been drawn up
of the 1industries for which Wage
Boards have to be set up and, if so,
whether the road transport industry
finds a place in that list?

Shri Abld All: Wage Board for
cotton textile industry has been set
up The question of setting up Wage
Boards for sugar and cement 1s under
consideration No other list has been

prepared at present

Shri Ranga: Was this question con-
mdered by the Labour Conference?
What 1s the usual practice? May I
know whether such things are taken
up by Government after they are dis-
cussed by the Labour Conference?

Shri Abid Al: Yes, Sir, they are
taken up after they are considered by
the Labour Conference

Shri Ssdhan Gupta: May I know
what prnnciples are followed 1n
deciding as to for which industries
Wage Boards will be appointed and
for which industries they will not be
appointed?
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ShriAbld All: Firstly, where mind-
mum wages are not applicable they
are considered Then, the capacity of
the industry to pay, other service con-
ditions and the wages of the workers
are also considered

Shri V. P. Nayar: May I know
whether 1n the Memorandum submit-
ted by the National Federation of
Road Transport workers this point has
been raised and, if so, what action the
Government has taken?

Shri Abid Al: I have not seen that
Memorandum

Shri V. P. Nayar; it 18 1n your waste
paper basket, search for it

Shri Punnoose: May 1 know the
total number of workers employed in
motor transport industry in the coun-
try, and whether mmimum wage has
been fixed for these workers through-
out the country®

Shri Abid All: About 80,000 workers
are employed and minunum wages
have been fixed for most of the
workers in this industry

Indian Nationals in Pakistan
+
[ Shrimati Tarkeshwari Sinha:
Shri Panigrahi:
*254 { Shrl Radha Raman:
lshﬂ Raghunath Singh:

Shri D. C. Sharma:

Will the Prime Minister be pleased
to state whether the Government of
India are aware of the fact that the
Government of Pakistan have decid-
ed to issue an ordinance restricting
Indian Nationais residing m Pakistan?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
Yes, Sir An Ordinance has been pro-
mulgated amendmg the Registration
of Foreigners Act of 1939 and the
Foreigners Act of 1946 Our present
knowledge of its contents 18 derived
from accounts appearing in the Pakis-
tan Press The authorised text is
awated

Shri Kasliwal: It seems to be the
claam of Pakistan that, because Indin
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is supposed to have taken certain
steps regarding Pakistan:i nationals
resident 1n India Pakistan has taken
this step by way of reciprocity. May
I know how far the claim of Pakistan
is justifiable?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): First of all, I should not hke
10 express an opmuon till we have
examined the authorised text of these
things but, prima facie I think that
the criticism made 1n the Pakistan
Press of some action we have taken
must have been due to some mis-
understanding, because we took no
action except to register the Pakistam
nationals, give them an opportunity of
registration here so as to avoid diffi-
culties which sometimes arise It is
not an action against Pakistams as
such, and the action they have taken
apparently goes much further

st gro W forardt - TR 9w
wxar § fv o 7fF qgw nfeer
Aueer S Tgr FH WX § IAF A
N wafy g g aa F
ufew fer qgr sz as € 7

st waTgTeMw AgE . IR
Fae g ¥ fog armw 30 faase
aw a1 ARy frmr @ g o

Shri A, C. Guha: May I know if a
Minuster of the East Bengal Govern-
ment gave a sort of public threat that
m view of certain steps alleged to be
contemplated by the Government of
India they would take certain steps
agamnst Indian nationals in Pakistan?

Shri Jawaharial Nehrn: 1 believe,
Sir, that some rather intemperate
speech was delivered,

Shri Bimal Ghose: I should like to
know 1f any such proposed Ordinance
would not be against the spirt of
some of the provisions of the Indo-
Pakistan Agreement?

Shri Yawaharlal Nehru: As 1 sad,
we should like to see the Ordinance
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itself before expressing an opinion
about it, It may well be what the
hon, Member thinks.

Purchase of Foreign Goods for
Government Stationery Deptt.

*255. Shri Assar: Will the Minister
of Works, Housing and Supply be
pleased to state whether the Supply
Department are purchasing foreign
goods for the stationery department
and for various offices of the Govern-
ment of India though Indian goods
are available?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): No, Sir,
unless for reasons of extreme urgency
or where unreasonably high prices are
quoted by the indigenous manufac-
turers

Shri Assar: May I know the amount
that has been spent on the purchase
of stationery goods?

Shri K. C. Reddy: I have got the
figures here for 1955-56 The total
value of stationery purchased was
Rs 3,12,00,000 and the value of sta-
tionery goods imported was
Rs 9,93,087, roughly about 258 per
cent

Shrl Goray: What sort of foreign
goods were purchased?

Bhri Assar: In view of the foreign
exchange position and nation-wide
austerity drive, may I know whether
the Government will stop these pur-
cases altogether?

Shri K. C. Reddy: I could not follow
the question, Sir

Mr. Speaker: In view of the foreign
exchange position the hon Member
suggests that steps may be taken not
to wmport any quantity from any-
where

Shri K. C. Reddy: This matter is
receiving constant attention of the
Government In fact, the policy of the
Government is not to purchase im.
ported goods wherever such stores are
available from indigenous sources
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Several rules have been laid down in
regard to this maltter. Price prefer-
ence is allowed on the merits of each
case ranging from 15 per cent. to 50
per cent. In suitable cases relaxation
in specifications is also made, and
development orders are placed. There
is an inter-ministerial standing com-
mittee which screens all the orders
Placed abroad. Indents for imported
stores are thoroughly screened to
ensure that such stores are not avail-
able from indigenous sources. These
are the various steps that the Govern-
ment are taking, and 1t is the definite
policy of the Government not to
import goods which are available from
local sources

Shri Tyagi: What are the mamn items
that are imported?

Shrl Goray: I also wanted to know
the main items of stationery purchased
from foreign countries

Shri K. C. Reddy: Special varieties
of drawing and printing paper like
paper litho, paper ferro prussite, un-
sensitized thin white Paper, printing
paper, art paper etc, and stationery
articles Like drawing brushes, tracing
cloth, drawing pencils, pens, stapling
machines, etc
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Wiz fegr mar 1 [wlew aficfoe ¢,
wiww Wwm et¢]

Shei B. 8. Murthy: This 15 an
important matter, we want the
answer 1n English

Mr, Bpeaker;: The answer may be
read m Enghsh

Shri Manobhai Shah: I have sad
that after meeting the require-
ments of the Central Government for
defence works, railways, central
works department and major irriga-
tion and power projects costing above
Rs 1 crore, the rest of the guantity
of cement 1s distributed to the State
Governments for their own require-
ments for projects and for the re-
quirements of quasi-government and
public bodies and civil  supply A
statement showing the cement alloca-
tion to each State for the last nine
months 1s laxd on the Table of the
House
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Shrimat: Tarkeshwari Sinha: May 1
know whether cement 1s distributed
to the State Governments at the
market price or whether any subsi-
dised rate 1s given to the State
Governments?

Shri Manubhai Shah: As the hon.
lady Member knows, there 15 an
equalised price of cement for every-
body throughout India 1in every place.

Shrimat: Tarkeshwari Sinha: What
15 the profit that has been made by
the State Trading Corporation on the
basis of this equalised price all over
the country”?

Shri Manubhai Shah: Obviously this
question does not arise from the gues-
tion on the Order Paper But as the
hon lady Member has asked the ques-
tion, I may point out that the profit
of the State Trading Corporation is
not only from the cement trade; it
deals with umpteen number of items,
1t 15 very difficult to say what 1s the
profit from cement alone

Shri B. S. Murthy: What 13 the

allocation made for Central and State
Government purposes, what 15 the
price fixed and how 13 1t bemng fixed?
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Shri Manubhal Shah: As far as the
proportion 18 concerned, no percent-
ages are worked out As I have already
indicated in my man answer, prionity
is gaven to all the national projects
After meeting their requirements, an
allocation 18 made to the State Gov-
ernments for their projects below Rs 1
crore and for the cival supply require-
ments It 15 for the State Govern-
ment to decide how much to release
for the requirements of the civil popu-
lation. As regards the price, I would
Lke to remind the hon. Member the
answer I have already given, the price
is equalised whether for eivil supply
or for Government

Small Scale Production Centres

*258. Shri Supakar. Will the Mims-
ter of Commerce and Industry be
pleased to state

(a) the location of the fifteen Small
Scale production centres proposed to
be established 1n 1857-58, and

(b) when these production Centres
ure likely to start production?

The Minister of Industry (Shri
Manubhal Shah) (a) and (b) A
statement 15 laid 2n the Table of Lok
Sabha [See Appendix I, annexure
No 771

Shri Supaksr. May I know how
many eaucated unemployed persons
each of these centres 1s lkely to
employ?

Shri Manubhai Shah. Roughly I
hope they will cover about 10,000
sducated unemployed

Shri Supakar: In each centre?

Shri Manubhai Shah: No, 1n all the
Centres

Shri Supakar: Are statistics about
educated unemployed in each State
available m order to facilitate the loca-
tion of the centre 1n a particular
State®

Shri Manubhai Bhah: The location
af the centre would not be determined
by the quantum of the number of
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educated unemploged in that parti-
cular_State; the Planning Commission
has undertaken a survey and no defi-
nite statistics are yet available But,
as the hon Member can see from the
allocation, we have tried to cover a
pocket of each State where pnma facie
there 15 a large number of educated
unemployed

Shri Thimmalah: May I know if
these production centres are located in
the community pro)ect areas or also
in other areas”

Shri Manubbai Shah. Not neces-
sanly so The distribution, as I sad,
15 deterrined by the quantum of
prima facte educated unemployed in
each area

Shrimati Renu Chakravartty: May
I know 1f these small-scale production
centres are entirely financed by the
Centre or whether the State Govern-
ments also give some money or
whether some amount 1s also paid 1n
the form of shares in co-operatives®

Shri Manubhai Shah This 1s pri-
marily a central responsibility that we
have undertaken

Shri Supakar In Orissa may I
know 1n which place this centre 1=
likely to be located?

Shri Manubhai Shah: I have ndi-
cated that there 18 one centre in Orissa
and we are 1n correspondence with
the Orissa Government as to where
actually 1t should be located Per-
haps 1t will be in Cuttack or gome-
where near that

Indians in Ceylon
+

*259 Pandit D. N. Tiwary:
*"\ Shri Naushir Bharucha:

Will the Prime Minister be pleased
to refer to the reply gaven to the sup-
plementarnes on Starred Question No
109 on the 17th May, 1957 and state:

{(a) the number of families repa-
trrated from Ceylon to India since the
Agreement of 1954 and the places
where they have been settled;
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(d) whether the Ceylon Government
have evolved a scheme which will
allow the persons of Indian origin to
remain in Ceylon without acquiring
citizenship rights; and

(c) if so, the details of the scheme?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) According to
figures available, 23,285 Indians who
were served with quit notices by the
Ceylon Government, returned to India
upto the end of June, 1857. Besides
this, 26,198 Indians returned to India
voluntarily during the same period.

As most o.f them returned to India
with their earnings and have resettled
themselves 1n districts to which they
originally belonged, 1t has not been
found necessary to take mny special
steps for their rehabilitation

(b) and (c¢) According to press
reports, the Government of Ceylon are
working out a formula by whach state-
less persons would be naturalised
without the right to vote The Gov-
ernment of India have, however,
received no such scheme from the
Government of Ceylon

Pandit D. N. Tiwary: May I know
whether those Indians, on whom quit
notices were served and who have
come to Indra, have settled 1n India
and in which province? May 1 also
know whether the Government is
aware that some of them are m indi-
gent circumstances and whether any
help was given té them?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): This question relates to
Indian nationals who have gone
usually on business elsewhere; and,
normally, of course, the Government
concerned has the right to terminate
the visa period or the permit period
This may be done 1n a way to give
adequate facilities to the party or not.
When they come back, they can bring
their belongings with them So, nor-
mally the question of assisting them
does not arise, excepting in so far as
one might assist any person who is in
difficulty, which is desirable. There
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may be apecial cases where some
special effort might be made.

Shri Naushir Bharucha: Is the Gov-
ernment aware that the Government
of Ceylon have already disposed ot
4,50,000 applications for citizenship
from persons of Indian origin, reject-
g those applications?

Shri Jawaharial Nehru: The hon.
Member 1s suffering under some con-
fusion This question 1s about Indian
nationals, and not about non-Indian
nationals. He 15 referring to non-
Indian nationals.

Shri Naushir Bharucbha: I am not
referring to Indian nationals; I am
referring to persons of Indian origin.

Shri Jawaharial Nehru: The ques-
tion relates to an entirely different
category of persons.

Shri Tangamani: Part (b) of the
question relates to persons of Indian
origin

Shri Jawaharlal Nehru: 1 cannot
immediately say what the exact figure
15, but 1t 1s perfectly true that a large
number of such applications have been
rejected by the Ceylon Government.

Shri Hem Barua: In view of the
fact that the Government of Ceylon
135 working out proposals to natura-
lhise these Indians without giving them
the right to vote, may 1 know if the
Government 15 gomng to take certain
measures so as to ensure the rights of
citizenship to these Indians?

Shri Jawaharlal Nehrn: The Gov-
ernment of India can take no measures
in a foreign ndependent country,
except friendly approaches and diplo-
matic approaches

Shrl R. Ramanathan Chettiar: May
I know whether, 1t 18 hoped as a
result of the talks that our revered
Prime Minster had with the Prime
Minister of Ceylon, such questions will
be settled m the very near future?

Shri Jawaharial Nehru: I cannot
say when they will be settled. That
1s a very old standing question. I
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would not like to give an assurance
as to when they will be settled.

Shri Thanu Piilai: In answer to part
{(a) it was said that the people who
have come from Ceylon have come
with their belongings Is the Govern-
ment aware that a large number of
them were ordinary workers and they
have come with nothing to India?

Mr. Speaker: They have no belong-
ings

Shri Jawaharial Nehrn: Indwan
nationals there are of many types:
merchants, domestic servants, petty
shop-keepers, barbers and people in
such like employment I can very well
understand that many of them are not
what mught be called well off

Shri Thanu Pillai: In such cases,
will they be rehabilitated by the Gov-
ernment of India?

Shnn Jawaharlal Nehru: Govern-
ment of India does not normally have
rehabilitation schemes for persons
comung back from other countries We

do try to help them if we can But,'

we cannot undertake responsibility as,
for instance, we did in the case of
Partition of Punjab We cannot take
that type of responsibihty We help,
1f we can, individuals concerned

Shri Punnoose: Am I to understand
that the figures given do not include
the thousands of Indians who may
have been Indian citizens or people
who have been 1in Ceylon for long
years and who have come back to
India because they were demed jobs
or because theiwr wvisas were over?
They have come thousands of people
Does the figure include those Indians
also and may I know whether any
rehabilitation measures have been
taken for them?”

Shri Jawsharial Nehru: I have not
completely heard the hon Member's
question

Mr. Speaker: Does the figure include
every category of Indians who come
away from Ceylon?

Shri Punnoose: Several thousands
have come back to Madras and Kerala
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Shri Jawabarial Nehru:
quite a number have come
Kerala Thus 1s a matter
law 1n the competence of
Government, that 1s,,to deal wi
non-nationals who have come
As I said, the Government may
with them 1n any way DBecause
great dustress or no distress, we
to deal with these matters. We cannot

E8
il

g

challenge our right to deal with non-
nationals 1n India

Shri Ranga: In view of the fact that
& large number of people are being
more or less compelled, being obliged
to leave Ceylon—not that’'they wanted
to leave, but they had to leave under
the orders of the Government—would
the Government consider the adwis-
ability of instructing our Labour
E€xchanges and also aiding the State
Jovernments to give them special pre-
‘erence 1n finding employment for
‘hem when they come back?®

Shri Jawaharlal Nehru: I thank that
1as been done

Shri Thanu Pillai: No, Sir

Shr1 Jawaharlal Nehru: We have
communicated to the local Govern-
ments,—I know that—to give them
facilitres and help so far as they can,
and the Labour Exchanges, ete
Whether i1t has been implemented to
any large extent, I do not know

Ashoka and Janpath Hotels

{ Shn V. P. Nayar:
*+260. Shri Khushwaqt Rai:
Shri H. C. Mathur:

Will the Minuster of Works, Housing
and Supply be pleased to state the
amount charged per day for each cate-
gory of rooms m Ashoka Hotel and
Janpath Hotel”?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): A statement giving the tanff
of the Ashoka Hotel and Hotel Jan-
path 1s laxd on the Table of Lok
Sabha [See Appendix 1, annexure
No 78]
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Shri V. P. Nayar: May 1 know
whether 1t is a fact that when it is
difficult to get rooms in other first
class hotels in the city, there are
always vacant rooms in the Ashoka
Hotel and if so, what are the reasons?

Shri Anil K. Chanda: It 15 a very
big hotel and I won’t be surprised if
occasionally rooms are vacant.

Some Hon. Members: Not occa-
sionally; but always.

Shrli Ranga: A large number of
rooms are always vacant

Shri V. P. Nayar: May I know
whether the Government are aware
that in the Ashoka Hotel, which, as
the hon. Minister said 1s a very big
hotel, the bearers attendmg the rooms
have to climb down the flight of steps
from the fourth floor for every order
of each customer and most of the cus-
tomers are dissatisfied with the delay
ir service” Have service lifts been
provided?

Shri Anil K. Chanda: There are
. service Lifts m every floor.

Mr. Speaker: Thus question relates
to the charges The general adminis-
tration of the Ashoka Hotel is not the
question at 1ssue

Shri T. B. Vittal Rao: In the state-
ment laid on the Table of the House,
there are some Deluxe suites and
Special Deluxe suites with a charge of
Rs 200 and 250 per day. Could we
know what 1= the occupation ratio, for
how many days in a month these are
occupied”

Shri Anil K. Chanda: Does the hon
Member refer to the luxury suites? A
separate question may be asked. But,
very often these suites are m occupa-
tion

Shri Tyagi: May I know what 18 the
average loss per day, these days, in
maintaining this luxury of Ashoka
Hotel?

Shri Anil K. Chanda: Till the Profit
and Less accounts are finally prepared
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at themdottheyear,ithhn}mﬁ-
ble to categorically say anything about
the financial position of the hotel

Shri Tyagi: It 1s surprising that the-
Government does not know the daily
loss incurred in this and how many
rooms are occupled and how many are
vacant. They should know

Shri Anil K. Chanda: There is a
certain income every month and
certain adjustments have also to be
made 1 am surprised that an Ex-
Finance Minister should put a ques-
tion like this

Shri Tyagl: What 1s the average
daily expenditure on the Hotel?

Shri Anil K. Chanda: The total
annual expenditure 1s....

Shri Tyagi: I want the daly
average

Shri Anil K. Chanda: You can
divide it by 366 The annual expendi-
ture cstimated to be Rs. 45 lakhs.

Mr. Speaker: It 1s not a cross-
examination

Shri Tyagi: Why should matters be
minced” The House must be told what

1s the daily loss they are incurring
from dny to day

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The hon. Member 13 speak-
ing with less than hus usual clarity.

Shri Tyagi: Because the loss 1s
very great

Shri Jawaharlal Nehru: If I may
say so, 1t 1s quite extraordinary to
judge of the success or non-success of
a hotel on some odd daily figure.
There 1s no doubt—I do not know the
figure—there has thus far been con-
tinuing and considerable loss. The
Hotel was started, I believe, 7 or 8
months ago when 1t was ncomplete,
builit partly It is still being built. It
is not yet built It was started, as
the House probably knows, more
especially for the UNESC.O con-
ference when 1200 delegates came. It
was bwlt with great speed. The staff



4673 Oral Answers

was also engaged with great speed.
Because of that speed, the staff, un-

fortunately, could not be adequately
4rauned There have been, 1 believe,
ag one hon Member pointed out, com-
plaints about service These are bemng
improved I cannot say exactly what
the financial position of the hotel will
be later But, there 15 no doubt that
a Hotel hke that had become a neces-
sity in Delhi As a result of the
coming into existence of that hotel, the
other hotel charges have gone down
Otherwise, there was no competition
at all It has been certainly a great
convenuence to a large number of
people coming from foreign countries
For imstance, I beheve, 1n the course
of a month or two, the whole hotel
has been engaged by one party One
big party comung 1n a big liner engages
the whole hotel 1 cannot say what
will happen 1n the future I beheve
that a hotel Lke this, 1n Delhi, ought
to be certainly not a financial burden,
it ought to be a financial success One
must give it some time to settle down
I am told that it has been booked
from the next October to the next
February

Ambar Charkha

*261. Shri H. N. Makerjee: Will
the Minister of Commerce and Indus-
try be pleased to state

{(a) whether the Ambar Charkha
scheme has so far provided any addi-
tiwonal employment, and

(b) whether Government have
examined the feasibihty of its pro-
jected large-scale investment on this
scheme?

The Deputy Minister of Commerce
-and Industry (Shri Satish Chandra):
(a) Yes, Sir, the Ambar Charkha pro-
gramme has provided employment to
about 73,000 persons upto the end of
June, 1857

(b) Before the project was approv-
ed, a pilot scheme was undertaken
with a view to test the potentalities
of the Ambar Charkha and its econo-
mic aspects The reactions of hand-
ioom weavers to the yarn produced
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were also studied: Stibsequently, the
Ambar Charkha Enquiry Committes
was appointed with a special Econo-
mae Sub-Committee to examine the
Technical and economic aspects in
detall, based on the findings of the
various technological laboratories
which had tested the spinning umit as
well as the results of the pilot pro-
ject It was decided to ntroduce
75,000 Ambar Charkhas during 1856-
57 A review of the working of the
programme was made to determune its
size for 1957-58 An additional 180,000
Ambar Charkhas have been sanctioned.
Half the fund for expansion was pro-
vided 1n the first instance The balance
was to be sanctioned after a review
in September, 1857

Government have throughout adopt-
ed a cautious approach to this pro-
Ject and have evaluated achievements
at frequent intervals before sanction-
ing further expansion

Shri H. N. Mukerjee: May 1 know
what progress has been achieved so
far regarding the target of 300 million
yards of cloth ear-marked for ambar
yarn, and whether such progress is a
good augury for the future?

Shri Satish Chandra The number
of ambar charkhas which_have been
manufactured so far is about 98,500
The production of cloth has been a
Iittle more than 2 mulhion yards, but
as the programme gains momentum, it
15 expected that 300 milhon yards
could be pmduced by 1960-81 by in-
troducing 8 lakh ambar charkhas

Shri H. N. Mukerjee: In view of
the closure of certain mills, would it
not be desirable to divert part of the
attention of Government from the
ambar yarn problem to the other pro-
blems”

Shri Satish Chandra: The total pro-
duction of cloth in textile mills has
also been increasing gradually

Raja Mahendra Pratap: May I know
why Government must be weavers
and hotel keepers® Can they not de
administration better”

Shrl C. D. Pande: What iz the
average earning per day of a person
who plies the ambar charkha?



result of the ambar charkha pro-
gramme

Shri A. C, Guha: How many of
them have been trained?

Shri Satish Chandra: All men are
trained

Shri A. C. Guha: How many of
them are engaged?

Shri Satish Chandra: Out of this,
about 61,000 have been provided
ambar charkhas for mdependent
operation The rest are under train-
Ing or are employed on making ambar
charkhas or on other jobs connected
with 1t

Shri C. D. Pande: Does the wage of
s1x annas a day also include the subsi-
dy portion on it?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): The
wage 1s not si1x annas a day The wage
varies from 14 annas to nearly
Rs 1-8-0

Shri Heda: Is 1t the desire of the
Government that every ordinary spin-
ner in Khadi should be provided with
ambar charkha? If so, the number of
charkhas will have to be increased.
In that case, what will be the target?

Shri Satish Chandra: The present
target for 1960-81 i1s 8 lakh ambar
charkhas 1f 300 million yards are to
be produced The Government so far
have sanctioned only 2,55000 ambar
charkhas The rest of the programme
18 still to be considered

Shri Gajendra Prasad BSinbha: Is

there any difficulty in finding out
market for the yarn produced by the
ambar charkha?
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Skri Satish Chandra: All the ysm
18 woven under the auspices of the
Khadi Commission and is being sold
through their sales depots

Shri Shankaraiya: May I know
whether 1t has come to the notice of
Government that 1n many of the
Parichramalayas for want of sufficient
number of charkhas, chance 1s given
by rotation and full employment is
not given®* May I also know the
amount of wages earned by each mem-
ber?

The Minister of Industry (Shrt
Manubhai Shak): That 1s why the
Khadi Commission 1s now increasing
the number of ambar charkhas

Integrated Publicity Programme of
Plans

*263. Shri 8. C. Samanta: Will the
Minister of Information and Broad-
casting be pleased to state*

(a) whether the First Five Year
Plan Integrated Publicity Programme
was carried out according to the
schedule,

(b) whether there have been any
changes 1n the regions, headquarters
and jurisdiction of the regional offi-
cers appointed, and

(c) 1f so, what are they?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Gene-
rally speaking, yes, Sir

(b) and (¢) Changes were made
to conform to the reorgamised boun-
daries of States, and a copy of the
statement showing the old and revised
set-up 1s laid on the Table of Lok
Sabha [See Appendix I, annexure
No 791]

whether there 1s any proposal to
create new zones especially m the
South?

Dr. Keskar: No, Sir

Shri 8. C. Samanta: May I know
whether the sum allotted during the
first Plan has been fully spent?
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Dr. Keskar: As I said, the pro-
&grame has been carried out, and ac-
cording to the statement the hon.
Member wnll see that the sum has
been practically spent. I mean, there
15 a dafference. For example, the sum
allotted is Re 374 lakhs, and a sum of
Rs. 363 or Rs. 37 lakhs has been spent.
There 15 a shight difference. Most of
the amount has been spent, and in
any case most of the programme has
been carried out

Shri Kasliwal: May I know how
many documentaries were produced
by this Ministry as part of an inte-
Egrated publicity programme for the
First Plan, and what 1s the number
that 1s proposed to be produced for the
Second Plan?

Dr. Keskar: It will be dufficult for
me to give the exact number, but the
documentaries produced for the First
Plan can be said 1o be only for thiee
years beccause the publicity pro-
gramme began only i1n the third year
of the Plan It was between 40 and
50. Regarding the current Plan, I
would requue notice to give exact
figures

Shri Ranga: On what basis are these
zones formed?” How many zones are
there 1n South India 1n view of the

fact that there are five languages
there?
Dr. Keskar: The zones are formed

on ithe basis of the funds allocated for
this piogramine What I mean 1s that
we would have liked to have more
zones, but the amount allocated was
not adequate for having many more
zones and we had to satisfy ourselves
with what we could according to the
financial position In the South at
present there are two zones, one
known as Central and the other South
Most of the southern States are divid-
ed 1nto these two zones,

Shri Ranga: Are funds allocated on
the basis of the number of people who
speak these different languages, or the
importance that these wvarious langu-
ages hold m our national life?

Dr. Keskar: The headquarters and
also the distribution of the zones has
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been made more on the basis of our
co-ordinatton with the State Govern-
ments. For example, our publicity
scheme for the Five Year Plan ‘is not
by the Centre alone. It is done in co-
operation with the State Government.
We pool whatever resources the State
Government has with our resources,
and it 1s on the basis of the resources
available that we have made the
zones

Shri B. 8. Murthy: May I know
why the population basis has not been
taken into consideration because in
the matter of publicity population
counts?

Dr. Keskar: That 1s because 1n cer-
tain States the State machinery for
publicity was quite inadequate and we
had to give more emphasis and help
to those States Ultimately our ob-
tective 1s that the work of publiaty
should be carried on well and on an
equitable basis throughout the coun-
try

Moradabad Brassware

*264. Shri S. M. Banerjee: Wil
the Mimnister of Commerce and In-
dustry be pleased to state

(a) whether 1t 13 a fact that the
quality of plating of Moradabad
brassware 1s deteriorating,

(b) if s0, the reasons therefor,

(c) whether the Electroplating Co-
operatives applied for import lLicences
for good polishing composition, and

(d) if so, the steps Government
propose to take in the matter”

The Minister of Industry
Manubhai Shah): (a) Yes, Sir

(Shri

(b) This 1s reported to be due main-
ly to u l1thy competition amongst
the manufacturers and non-availabili-
ty of good quality polishing composi-
tion

(c) The Cottage Industries Electro-

plating Co-operatives Society Limited,
Moradabad applied for an actual userr
import licence
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(d) 23 quota licences have been
issued in respect of the January-June
period The Government of Uttar
Pradesh have introduced a scheme for
the quality marking of Moradabad
brassware with financial assistance
from the Central Government. The
question of granting an adequate
quota for ymport license for pohshing
composition for distribution to the
manufacturers of Moradabad brass-
ware 1s also under consideration.

Religious Shrines in Pakistan

*288. Shri A. 8. Sarhadi: Will the
Prime Minister be pleased to refer
to the reply given to Starred Ques-
tion No 1439 on the 21st December,
1956 and state.

(a) whether any meeting of the
Joint Commuittee consisting of repre-
sentatives of India and Pakistan set
up to work out the details pertarning
to the preparation of a list of impor-
tant shrines 1 West Pakistan and
their protection and preservation has
been held so far, and

(b) if so, with what results®

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) No, Sir

(b) Does not ari«e

Shri A. S. SBarhadi: In view of the
fact that no co-operation ‘i1s comung
forth from Paki.tan on this 1ssue, and
none 15 evpected in the near future,
mav I know whether Government
have thought of a way, through the
Unuted Nations or otherwise, of find-
g a peirmanent solution of this pro-
blem?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 1 am not prepared to say
that no co-operation can be expected
from Pakistan 1in regard to this parti-
cular 1ssue, whatever other issues
therc might be In fact, 1n the past,
there has been a good deal of co-
operation m regard to shrines. I do
not see why the hon Member should
be so exceedingly pessimistic about it,
Anyway, there is no other way of ap-
proach except by co-operation.
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Eeport of Indian Delegation to
China

Shri Shree Narayan Das:
Shri D. C. Sharma:
Shri Bhakt Darshan
Shri Bibhuti Mishra
*269, Dr. Ram Subhag Singh:
Shri Ram Krishan:
Shri Naval Prabhakar:
Shri A. S, Sarhadi:
Shrimatl Tarkeshwari
L Sinha:

Will the Minister of Planning be
pleased to state:

(a) whether the report submitted
by the delegation headed by Shri
R K Patil which wvisited China has
been considered; and

(b) 1f so, the action proposed to
be taken?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) and (b) The report submutted
by the Co-operative Delegation to
China 1s under examination in the
Ministry of Food and Agriculture in
consultation with the Planming Com-
mussion The Ministry of Food and
Agrniculture have requested State Gov-
ernments for their views and sugge-
tions on the recommendations made 1n
the report of the Co-operative and
Agricultural Delegations to China A
copy of the Ministry's letter dated the
10th July 1s placed on the Table of
Lok Sabha [Placed in L:ibrary See
No S5—136!57]

Shri Shree Narayan Das: From the
statement, )t appears that one letter
dated the 13th June, 1853, was sent
to the wvarious States regarding the
development of co-operative farming,
and 1t was envisaged in the letter that
quarterly reports in this connection
would be submutted by the various
State Governments to the Central
Government May I know whether
the State Governments have submit-
ted any reports so far?

L]
fhri L. N. Mishra: The letter was
1ssued by the Ministry of Food and
Agriculture, and I believe that that
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Ministry might be receiving such re-
gular reports from the State Govern-
ments.

Shrl Shree Narayan Das: May I
know whether in pursuance of the
report submitted by this delegation,
any organisation has been set up at
the Centre to deal with co-operative
farmung and to co-ordinate the activi-
ties of the various States in this res-
pect?

Shri L. N. Mishra: This 1s one of
the various recommendations made by
this delegation BSince the whole re-
port 15 under consideration, 1t 1s diffi-
cult to say anything at this stage

Mr. Speaker: Next question

Shrimati Tarkeshwarl Sinha: There
are so many Members who have
tabled this question So, at least two
or three more Members should be al-
lowed to ask supplementary questions

Mr. Speaker: I have already allow-
ed two supplementary questions

It 1s true that several Members may
have tabled the question The answer
15 that the report 1s under considera-
tion If, m anticipation of what 1s
contained in the report, hon. Members
go on putting questions, am I to al-
low those questions? Hon Members
must first see what the report 1s, and
thereafter ask question

Shrimati Tarkeshwarl S8inha: Om a
point of information The report 1s
before us, and we have read the re-
port Now, the report 1s under the
consideration of Government There
are basic differences 1n that report,
and some members of that delegation
have given altogether different argu-
ments m their dissent report Those
arguments also are before us Now,
there are certain doubts that anse in
our mind We want to know what the
policy of Government in this regard
i+ Should we not be allowed to ask
supplementary questions on this?

The Prime Minister and Minister of
External Affairs (Shrl Jawabarial
Nehru): How can the hon lady
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Member or anybody else expect a dis-
cussion of policy in answer to & ques-
tion?

Mr. Speaker: Apart from that, no
question of policy can be rased on a
question That 1s clear, as the Prime
Mimster has stated That 18 provided
for under the rules

However, what 1 would say 1s thas.
The report 1s before the House, and I
am extremely glad that hon Members
have read the report The report 1s
under the consideration of Govern-
ment Doesthehon lady Member want
to use this question for the purpose of
having a debate and for suggesting to
Government 1in  anticipation, ‘'You
must accept this recommendation; you
must not accept that recommendation
and so on'? I am not able to under-
stand the hurry All that the hon.
lady Member can ask 15 “‘Why do you
not get the resolution of Government
as quickly as possible?’, and they will
do so

I now proceed to the next question

Shri Ranga: But there 1s only one
consideration They themselves have
stated that they have asked for quar-
terlv reports from State Governments,
long before they have decided the
action that they propose to take, and
long before they have made up thewr
mind as to the consideration of this
particular report which contams both
majority as well as minority views

Mr. Speaker: Let the State Govern-
ments consider it 1n the same manner
as the Central Government are doing

Shrimati Tarkeshwari Sinha: 1
would like to bring to your notice one
other point Whle the report has not
been considered by Government fully,
the Food and Agriculture Minstry
have stated 1n the meanwhile that
they are gomg to start one thousand
co-operative farms in the country
during a period of five years What
1s the basis of that statement? If the
Prime Mimister 1s not prepared to give
us any mdication of Government’s
policy or of how Government's mind
1s working in this regard, how do the
Food and Agriculture Minisiry make
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this statement that they are going to
open a thousand co-operative farms?

Shri Jawaharial Nehru: Govern-
ment’s mund 1s perfectly clear The
hon lady Member mught be assured

Mr. Speaker: I believe all the agi-
tation 13 only for this purpose If
Government are considering the re-
port, and are not willing to take the
House 1nto confidence, when questions
are asked as to what exactly has been
done, let no Minister go about saying,
“Yes, we are mmplementing this re-
port’” That 1s rather embarrassing
Either Government must be prepared
to answer to this House primanly, or
if they are not willing to answer, let
them keep quet until the entire
answer 1s placed before the House

Shri Jawaharlal Nehru: With all
respect to you, I do not quite under-
stand what this argument 1z about
Government policy has been laid down
i the Five Year Plan It may be
varied here and tl.cre according to
circumstances

When reports come to us from other
countries, we try to study them and
profit by them, and to some extent
they may influence our policy here
and there The argument m that re-
port from China 1s a very interesting
one, but really it has no effect on the
immediate work of any Plan or the,.
steps that the Agriculture Minstry
might be taking That may be a
subsequent step possibly

Mr Speaker- Next question

Pandit D N. Tiwary. The Minsters
of some of the State Governments
have expressed their opinion against
co-operative farming

Shrli Ranga: There 1s no scheme in
it There are only mmnonty and
majonty schemes

Mr. Speaker: I have already called
the next question
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Shri Dasappa: May I know whether
these negotiations have not been going
on for the last three years with this
particular firm?

Shr1 Manubhai Shah. It 15 a fact
that the negotiations are golng on,
but, as the hon Member 1s aware,
this 1s a sort of monopoly manufac
ture business in the whole world
There are only three or four firms in
the world, of which only one has
offereq to discuss this with us So
naturally 1t takes time

Shri G. P. Sinha: What s the
quantity of raw and X-ray films an-
nually imported into India?

Shri Satish Chandra: The immport of
cineina films was a little over 300
million feet 1n 19855-56 and the cost
was Rs 2,22,00,000

WRITTEN ANSWERS TO
QUESTIONS

Hired Accommodation for Government
Offices

*24% Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state

(a) whether it 1s a fact that a num-
ber of private buildings have been
hired by Government for accommodat-
ing various offices (including semi-
Government Organisations) in Delh
and New Delhi,

(b) if so, how much amount 18 be-
mg pard as rental charges per men-
sem,
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(¢) the total area hired, and
(d) what steps are being taken to
reduce the expenditure?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Yes Sir

(b) and (¢) Complete information
15 not immediately available The
same will be placed on the Table of
Lok Sabha as soon as available

(d) Government are undertaking
construction of office buildings which
should enable their requirements to be
met progressively from thewr own
buildings
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International Labour Conference

*253 Shr1 Mahanty. Will the Min-
ister of Labour and Employment be
pleased to state

(a) whether the 40th International
Labou: Conference at Geneva, consi-
dered the question of automation 1in
Industries 1n the under-developed
countries, and

(b) 1f so, the views of Government
expressed through its Delegates?

The Deputy Minister of Labour
(Shri Abid AH): (a) “Labour and
Social 1mplications of automation and
other technological developments” was
a subject for general discussion at the
Conference
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(b) The Indian Government dele-
gation expressed the view that (1) in
underdeveloped countries with an
abundance of Labour and scarcity of
capital the accent of economic policy
has to be on the maximum use of
labour and economy in the use of cap-
tal and (n) lack of technical knowhow
and capital resources would set limits
to rapid introduction of automation in
such countries

Heavy Electirical Equipment Factory

*262. Shri Ram Krishan: Will the
Minister of Commerce and Indus-
try be pleased to state at what stage
1s the scheme of Heavy Electrical
Equipment Factory?

The Minister of Indusitry (SBhn
Manubhal Shah) The Project Report
submitted by the Technical Consul
tants has been accepted All prelimi-
nary steps for the execution of the
Project have alrecady been taken The
land has bren acquired and cival
works are under construction The
construction of the Traiung School
and ancillary buildings will soon com
mence The requisite machinery for
the Training School has been ordered
Some engineer trainees are undergoing
training 1n the UK Negotiations for
placing orders for the machinery +to
be installed m the factory are in pro-
gress

Commonwealth Economic Conference

*265. Shrli Harish Chandra Mathur:
Will the Prime Minister be pleased
to state

(a) whether 1t has been decided to
have a Commonwealth Economuc
Conference 1n the near future, and

(b) what will be the scope of this
conference and at what level it 1s
proposed to be held?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) No, Sir

(b) Does not arise
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Employment Exchanges

*266. Shri Jhulan Sinha: Will the
Minister of Labour and Employment
be pleased to state the total number
of persons of all grades on the lLive
registers of Employment Exchanges

in the country on 31st December,
1956”

The Deputy Minister of Labour
(Shri Apid Al 7,58,503

National Buildings Organisation
*267 Shri Morarka: Wil the

Miruster of Works, Housing and
Supply be pleased to state

(a) the amount so far spent on
the National Buildings Organisation,
and

(b) the amount spent on the library
built by this Organisation so far?

The Peputy Minister of Works,
Housing and Supply (Shri Anil
Chanda) (a) About Rs 628 lakhs

(b) About Rs 056 lakhs

Shipment of lron and Manganese Ores

*271. Shri Keshava: Will the Mims-
tes of Commerce and Industry be
pleased to <tate

(a) the result of the exploration
by the State Trading Corporation of
the possibiity of using the Cochin
port for the shipment of ron and
manganese ores from Mysore, and

(b) which are the ports being
used at present for the export of
these items from Mysore?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The State Trading Corporation
have come to the conclusion that 1t
will be a practicable proposition to
use the Cochin Port for the shipment
of wron and manganese Ores It 1s

to export 50,000 tons of iron
ore and 30,000 tons of manganese ore
from the port of Cochin during the
year July 1857 to June 1958

(b) Madras, Masulipatam, Kakinada,
Vizagapatam and Bombay ports
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Employees’ Provident Fund

*272. Bhri T. B. Vitial Rae: Wil
the Minister of Labour and Employ-
ment be pleased to refer to the reply
gven to Starred Question No. 277 on
the 22nd May, 1957 and state whether
the proposal to enhance the rate of
contmbution to the Employees’ Pro-
vident Fund from 6} to 81 per cent
has since been finalised®

The Deputy Minister of Labour
(Shrl Abid Al): The matter 1s still
under consideration

Educated Unemployment

Dr. Ram Subhag Singh:
°273. Shri D. C. Sharma:
Shri Heda:

Will the Minister of Labour and
Employment be pleased to state.

(a) whether there 13 any proposal
to set up a study group on the
educated unemployed,

(b) if so, what will be its fune-
tions; and

(¢) when 1s 1t likely to be set up?

The Deputy Minister of Labonr
(Shri Abia All): (a) No

(b) and (¢) Do not arise

Pottery and Ceramic Industry
Workers

o Shri A. K. Gopalan:
Shri Narayanankutty Menoa,:

Will the Minister of Labour and
Employment be pleased to state.

(a) whether the Government are
aware that the pottery and ceramic
mdustry workers suffer from sili-
cosis and tuberculosis, and

(b) 1f so, what  precautionary
steps Government have taken to
protect the health of the workers?

The Deputy Minister of Labour
(Shri Abid AlN): (a) An indus-
trial hygiene investigation carned
out by the Organisation of the
Chief Adviser Factories in the pottery
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and ceramic mdustry has revealed a
high inadence of Silicosis of and
Tuberculosis among workers in the

mdustry

{b) In the report a number of re-
commendations have been made for
the control of dust hazards, improve-
ment of general hygiene of work-
pPlaces and for safeguarding the health
of the workers These have been
brought to the notice of the State
Governments for necessary action
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Befugees at Sealdah

*271. Shri H. N. Mukerjee: Will the
Mimster of Rehabilitation and Mino-
rity Aflairs be pleased to state the
Steps that are bemng taken to provide
accommodation for refugees who
reside on the platforms and pre-
cincts of Sealdah Station?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): According to our informa-
tion no displaced persons are residing
permanently on the platforms and
precincts of Sealdah Station. Every
now and then deserters from within
the State of West Bengal and outside
come to Sealdah and take temporary
shelter there Recently some migrants
with forged mugration certificates have
also been noticed The State Govern-
ment have been advised to take appro-
priate action in the matter

Sub-letting of Government Quarters

*278. Shri S, C. Samanta: Will the
Minister of Works, Housing and Sap-
ply be pleased to state:

(a) how many cases of sub-letting of
Government quarters without the
prior permussion of Government have
come to the notice of the Estate Office
during 1956-57;

(b) whether all of them have been
suitably dealt with; and

(c) whether any changes in rules
are proposed to stop this practice?
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The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) 454.

(b) Action under the rules has been
taken in 361 cases. 93 cases are under
consideration

(c) The existing rules provide for
penalties 1n cases of subletting with-
out permussion such as eviction from
Government accommodation combined
with debarment up to 5 years and levy
of penal rents for the period of sublet-
ting. These rules are enforced when
cases of subletting come to light No
changes 1n the rules are considered

necessary

Gypsum Boards and Dolomitic Lime

*279. Shri Morarka: Will the Minis-
ter of Works, Housing and Supply be
pleased to state-

(a) the progress made in the
experiments on the manufacture of
Gypsum Boards;

(b) where these experiments are
actually being carried out;

(c) where do Government propose
to set up a demonstration and experi-
mental centre for the manufacture of
dolomitic hime, and

(d) the estimated cost in setting up
such a centre?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) At the instance of the Indwan
Standards Institution, National Build-
ings Orgamisation carried out a num-
ber of experiments at the Low Cost
Housing Exhibition site on Mathura
Road At this stage the aim is to
formulate standards for domestic pro-
ducts Preliminary work has been
completed and a report 1s under pre-
paration.

(c) and (d) It is proposed to carry
out a survey with the assistance of the
TC M. to examune the possibilities of
developing manufacture of linfe main-
ly from ordinary lime stone and possi-
bly also from Dolomitic hme. Ques-
tzons of location of a demonstration
and experimental centre and the esti
mated cost do not arise at this stage.
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Juie and Textlie Mills

*280, Shri S. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state-

(a) whether there 1s a proposal to
take over management of the jute and
textile mulls which have since been
closed by the mill owners, and

(b) if so, the names of those mills?

The Minister of Commerce (Shri
Eanungo): (a) No such action 1s
under contemplation at present

(b) Does not arise

Industrial Estate in Mysore

281 Shri Keshava:
Shri Shankaralya*

Will the Minister of Commerce and
Industry be pleased to state

1a) whether any industrial estates
have been established in the State of
Mysore and

{b) f so, where?

The Minister of Industry (Shri
Manubhai Shah). (a) and (b) The
establishment of an Industrial Estate
in Yadagiri Extension, Mysore has
been sanctioned Land has been ac-
quired by the State Government
Levelling of land and construction of
six sheds are in progress

The State Government propose to
get up Industrial Estates at Harnhar,
Bangalore, Ramanagaram, Gulbarga,
Mangalore, Belgaum and Hubli On
receipt of these schemes from the State
Governments they will be scrutinized
and formal approval 1ssued

Industrial Committee on Inland
Transport Services

*282, Shri T. B. Vittal Rao. Will the
Minister of Labour and Employment
be pleased to state

(a) whether any Trade Union Orga-
nisations have submitted any subjects
for mnclusion 1n the agenda for the
meeting of the Industrial Committee

on Inland Transport Services; and
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(b) whether the wgenda for the
meeting has been finalised*

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes

(b) The constitution of the Com-
mittee 15 being considered and the
agenda will be finalised when that has
been done

Coliiery Labour Disputes

*283. Dr. Ram Subhag Singh: Will
the Minister of Labour and Employ-
ment be pleased to state

(a) whether Government  have
made any attempt to promote settle-
ment of labour disputes between col-
hery owners and colliery workers out
of court,

(b) 1f so, the nature of attempt
made :n that regard, and

(¢) the outcome of the attempts
made so far?

The Deputy Minister of Labour
(Shri Abid All): (a) to (c) Gov
ernment made an attempt through
discussions with the representatives of
the colliery owners and workers to
resolve the dispute over the imple-
mentation of the decision of the
Labour Appellate Tribunal as a result
of which the colliery owners agreed
to withdraw their appeals pending be-
fore the Supreme Court and imple-
ment the award Workers agreed to
receive the arrears of wages arnsing
out of the award in ninec quarterly
instalments

Workers’ Education Seminar

Shri A, K. Gopalan:
%84 {Bbrl Narayanankutty Menon:

Will the Minister of Labour and
Employment be pleased to state the
names of the National Trade Federa-
tions of different Industries from
which representatives were invited to
the Workers' Education Serminar held
in March, 1857.



#5935 ~ Written Answers

The Depuly Minister of Labour
(Bhri Abld AN):

EMPLOYERS' ORGANISATIONS

1 Employers Federation of
Indwa

2 All India Orgamisation of In-
dustrial Employers
3 All India Manufacturers Orga-
nisation
WORKERS' ORGANISATIONS
1 Indian National Trade Union
Congress
2 Hind Mazdoor Sabha
3 All India Trade Union Con-

gress
4 National Federation of Indian
Rallwaymen
5 Post & Telegraph Employees’
Union

Rationalisation in Cotton Mills

4285. Shri Raghunath Singh: Will
the Minister of Labour and Employ-
ment he pleased to state

(a) how many labourers were
retrenched during 1856-57 on account
of rationalization 1n cotton mlls of
India, and

(b) how many retrenched labour-
e1s were absorbed”

The Deputy Minister of Labour
(Shri Abid Ali) (a) I presume that
by rationalisation which 15 a wide
term, the Honourable Member 1s refer-
ring to replacement of plain looms by
automatic looms No retrenchment
has taken place 1n 1956-57 on this

account
(b) Does not arise
Heavy Water Production

+*286. Shri D. C Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No 15 on the 14th May, 1857, and
state whether any decision has smnce
been taken regarding the production
of Heavy Water at Sindn?

The Prime Minister and Minister of
External Afiairs (Shri Jawsaharlal
Nehru): No A number of different
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processes relating to the production of
heavy water are at present under
study at Sindn

Rock Salt

*287. Pandit D. N, Tiwary: Will the
Minuster of Commerce and Industry
be pleased to state

(a) whether Government are aware
that the price of rock salt imported
from Pakistan has gone very high,
and

(b) the reason for the high price of
this variety of salt?

The Deputy Minister of Commerce
and Induséry (Shri Satish Chandra):
(a) No rock salt has been imported
fiom Pakistan since October, 1950

(b) The question does not arise

Fine Chemicals

166, Shm V. P. Nayar: Will the
Mimster of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No 252 on the
27th May, 1957 and state the names of
the Indian and foreign firms which
propose to collaborate in the scheme
to produce a large number of fine
chemicals referred to 1n answer to
part (1) of that question?

The Minister of Commerce and In-
dustry (Shn Morarji Desal): As the
scheme has not yet been finalised and
approved by Government, 1t 18 not
considered appropriate to disclose the
names of the Indian and foreign firms

at this stage

High Tension Insulators

167. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether Government had re-
ceived any application for the estab-
lishment of a new umt or for expan-
sion of any existing unit for the pro-
duction of High Tension Insulators,
from the Government of the erstwhile
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Travancore-Cochin State or the
f:.hameprlorwmmnﬂ;

(b) if so, what were the proposals?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
No, Sir.

(b) Does not arise

Manufacture of Antibiotica

Shri V. P. Nayar:
16s. {B]n-l Easwara Iyer:

Will the Minister of Commerce and
Industry be pleased to state the extent
to which the manufacture of the fol-
lowing drugs from the priumary pro-
ducts had progressed:

(i) Sulpha drugs (un) Tenicilin
(u1) Streptomycin (1v) luiramycin
(v) Aureomycin and (vi) Cnloromy-
cetin?

The Minister of Commerce and
Industry (Shri Morarjl Desal): (1)
Sulpha Drugs: Out of 12 firms hicensed
for the production of sulpha drugs,
with a total installed capacty of 450
tons per annum, 10 firms with a capa-
caty of about 90 tons have already
undertaken production from basic raw
materials. One firm with a capacity
of 110 tons has also started manufac-
ture from an intermediate nearer to
basic chemicals The balance i1s being
produced from penultimate products

(n) Pemailhn (Bulk): Ms. Hindus-
tan Antibiotics Ltd. are producing
penicillin from basic raw materals
with a capacity of 15 mullion m.u. per
annum This capacity 15 being
expanded.

(uni) Streptomycin (Bulk): Strepto-
mycin is not being produced at pre-
sent in the country, but a scheme for
its manufacture by Mls. Hindustan
Antibiotics is under consideration.

(1v) Terramycin (Oxv-tetracyclin).
This 15 not being produced i the
country.
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(v) Aureomycin (Chlor-tetracyclin):
This is not being produced by one firm
from crude aureaomycin with

a capacity of 9,600 kg. per annum.

(v1) Chloromycetin (Chlorampheni-
col): Out of 3 firms licensed to pro-
duce chloramphenicol with a total
capacity of 14,200 kg. per annum, one
15 producing it from an intermediate,
‘levo base’ with a capacity of 3,600 kg.
per annum, to be increased to 10,000
kg. per annum The remaining two
firms, with a total capacity of 4,200 kg.
per annum, have not gone into produc-
tion yet.

Bombay Cotton Exchange

170. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total turn-over of business
i the Bombay Cotton Exchange in
the five years of the First Five Year
Plan and the first year of the Second
Five Year Plan; and

(b) the profit or loss in the trade in
the above years?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
The total turn-over of business in the
forward section of the East India Cot-

ton Association, Bombay was as
follows:
Cotton scason
15t September to (un lakh bales of
318t August 400 lbs, each)
1954-58 1,052
1855-56 485
1956-57 910

The figures for other years are not
availlable.

(b) Government have no informa-
tion.

Raw Cotton and Yarn Prices

171. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the indices of raw
cotton and yarn prices for the years
1953-57 with base as 19397
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The Minister of OCommerce and
Industry (Shri Morarjl Desal): Index
Numbers of wholesale prices of raw
cotton and cotton yarn for the years
1953-56 and for the first six months of
1857 are as under:

Base Year ended Aug. 1939—100

Year & MDIIIII\EIW Cotton l Cotton Yam

1953 440° 441
1954 464 454
1955 402 423
1956 479* 475
1957,
January 469 492
February  479* 488
March 487* 484
Apnl 491* 483
May 502* 478
June 504 481
sEstimated,

Cotton Textile Industry

172. Shri V. P. Nayar: Wil the
Mimister of Commerce and Industry
be pleased to state

(a) the price of raw materals paid
for the period from 1951—1957 in the
Cotton Textile industry, and

(b) the total wage bills paid and
the profits earned by the industry
during the above period?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
The raw material which 1s consumed
by cotton textile industry is mainly
cotton and during the period 19851—
57, cotton worth about Rs 250 crores
has been consumed

(b) Precise information is not avail-
able However, the cotton textile
industry at present pays about
Rs 100 crores as wages per year As
regards profils, they wvary from mulil
to mll and year to year In a normal
year the average profits may be esti-
mated at about Rs 30 crores repre-
senting 68 per cent on the turnover
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NEFA

173, Shri Ram Krishan: Will the
Prime Minister be pleased to state:

(a) whether the scheme for North
East Frontier Agency under Second
Five Year Plan has been drawn, and

1(11) if so, the main features there-
of?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes The scheme for
development works in NEFA under
the Second Five Year Plan has been
drawn up

(b) The main objective of the deve-
lopment schemes under the Plan are
to

(1) Improve the means of com-
munication and transport in
the area,

(n) Raise the standard of lving of
the tribal people, at the same
time taking care to disturb as
little as possible their tradi-
tional pattern of life, simpli-
city and self-rehance

The mam heads of expenditure
under the Plan are as follows*

1 Engineering
(which includes the
development of

communications) 207 25 lakhs,
2 Agriculture 5166
3 Forests 2026
4 Commumty Deve-
lopment/National

Extension Service 7627 ¥
Medical and Public

Health 5803
6 Education 5383 ,,
7 Industry 1848 ,,
8 Research 1340
2 Publiaity 4.50
10 Co-operation 542
11 Planning and Eva-

luation 200 ,

Total. 52000 lskhs
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Radio and Wireleas Receiving Sots

174. S8hri A, K. Gopalan: Will the
Minister of Commerce and Indusiry
be pleased to state the value of
imports of wireless receiving sets and
radios and spare parts during this
year so far?

The Minister of Commerce and
Industry (Shri Morarji Desai): A
statement is laid on the Table. [See
Appendix 1, annexure No 80 ]

Import of Motor Cars

175. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state the value of
imports of motor cars and spares for
this year, so far?

The Minister of Commerce and
Industry (Shri Morarji Desai): A
statement 15 laid on the Table [See
Appendix I, annexure No 81 ]

Refrigerators and Air-conditioning
Equipment etec.

176. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state the value of
imports of refrigerators, Air-condi-
tioning equipment, cooling apparatus
etc. and their spare parts during
this year so far”

The Minister of Commerce and
Industry (Shrl Morar}i Desal): A
statement 1s laxd on the Table
[See Appendix I, annexure No 82.]

Development of Textile Industry

177. Shri M. V. Erishna Rao: Will
the Mimister of Commerce and Indus-
try be pleased to state the total
amount allocated to the Textle
Export Promotion Counci], the Tex-
tile Research Institutes and similar
other orgamsations connected with
the development of the Textile indus-
try during the period 1953 to 1857?

The Minister of Commerce (Shri
Eanungo): A statement is laid on the
Table, [See Appendix I, annexure
No. 83.]
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Weorkers in Teitlle Industry

178, Shri M. V. Krishna Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the total amount sanctioned as
grants-in-axd and disbursed actually
(State-wise) to the Textile industry
and its alliled units like processing
and finishing factories to provide
amenities to their workers such as
Housing Schemes, Provident Fund
Scheme, Insurance and Medical
Relief and Education during the
vears from 1953 to 1857; and

(b) the number of workers who
have been benefited by such grants-
in-a1d?

The Deputy Minister of Labour
(Shri Abid All): (a) No grant-m-aid
was sanctioned

(b) Does not arise
Indian Pilgrims to Pakistan

179. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of pilgnms from
India who attended the religious
fairs 1n Pakistan during the current
vear so far; and

(b) the facihities provided for the
pilgrims by the Government of
Pakistan?

The Prime Minister and Minister of
External Affzirs (Shri Jawaharlal
Nehru): (a) 869

(b) The Government of Pakistan
provided to the pilgrims the usual
facilities for transport, board and
lodging, on payment

All India Radio

180. Shri D. C. Sharma: Will the
Minuster of Information and Broad-
casting be pleased to state the total
number of Scheduled Caste personnel
employed in the All India Radio as
on the 30th June, 19577

The Minister of Information and
Broadcasting (Dr. Keskar): The requi-
site information is being collected and
will be laid on the Table of Lok Sabha.
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Central Training Institute, Konl

181. Shri Keshava: Will the Mins-
ter of Labour and Employment be
pleased to state*

(a) the number of trainees receiving
instructions at the Central Traimng
Institute at Xom (Bilaspur) in
Madhya Pradesh at present, and

(b) the cost of running this Insti-
tution?

The Deputy Minister of Labour
{Shri Abida All): (a) 158 on 30th
June, 1957

(b) The annual cost 1= Rs 1,57,000
approximately

Film on Untouchability

184, Shri D. C. Sharma: Will the
Minster of Information and Broad-
casting be pleased to refer to the
reply given to Unstarred Question
No. 11 on the 14th May, 19857, and
state the result of their discussions
with some well known producers
regarding the proposal for producing
a full-length educative film on the
removal of untouchability”

The Minister of Information and
Broadcasting (Dr. Keskar): The pro-
posal 1s still under discussion with
some well-known producers

Import of Drugs by Post

185. Shri 8. C. Samanta: Will the
Mimister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No 294 on the
28th February, 1855 and state whether
1t 18 a fact that Indian doctors try to
by-pass import restrictions by getting
drugs from foreign countries by post?

The Minister of Commerce and
Indwstry (Shrl Morarji Desal): No
such case has come to the notice of the
Government.

Displaced Persons in Tripura

186. Shri Dasaratha Deb: Will the
Minister of Rehabllitation and
Minority Affairs be pleased to state:

(a) whether i1t 1s a fact that an
investigation was carrigd out by the
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Statistical Bureau of the Union Gov-
ernment into the conditions of the

displaced persons m Tripura during
1958; and

(b) if so, whether Government will

publish the reports submitted by the
Statistical Bureau?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna). (a) and (k) A Statistical
Survey of displaced persons in Tripuara
was undertaken by the Rehabilitation
Department of the Tripura Admims-
tration 1n 1856 Field Survey has
been completed, and the report is
under preparation It will be publish-
ed in due course

Coffee Houses

S Shri Heda:
187. shri R. 3. Rao:

Will the Minuster of Commerce and
Industry be pleased to state

(a) how many Coffee Houses the
Coffee Board has decided to close
down,

{b) the number of employees that
would be retrenched as a result
thereof, and

(c) the losses that the Board had
to bear in these Coffee Houses during
the last three years?

The Minister of Commerce and
Industry (Shri Morarji Desai): (a)
The Board has decided to close down
gradually a)ll Coffee Houses The
Coffee Houses at Simla, Agra, Guntur
and Avenue Road, Bangalore, have
already been closed down

(b) About 164 class III and 852 class
IV employees will be retrenched when
all the Coffee Houses close down

(c) The Propaganda Department of
the Coffee Board, which 1s administer-
ing these Coffee Houses, had incurred
an excess of expenditure over receipts
of approximately Rs 4,31,000 (Rupees
four lakhs thirty one thousand only)
during the years 1953-54¢ to 1955-56.
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Production of Olis

188. Shri Heda: Will the Mimster
of Commerce and Industry be pleas-
ed to state what i1s the production of
(1) Sandal wood o011 (2) Palmrose
ol (3) Lemongrass oil (4) Pepper-
mint o011 (5) Bergamot ol and
(8) Citrus o1l in India for this year
so far?

The Minister of Commerce and
Industry (Shrl Morarjl Desai): A
statement giving the required informa-
tion 18 laud on the Table [See Appen-
dix I, annexure No 84]

Government of India Factories in
Orissa

189, Shri Surendranath Dwivedy:
Will the Mimnister of Labour and
Employment be pleased to state

(a) the total number of factories
and labourers in Orissa which come
directly under the Government of
India, and

(b) whether the Central Govern-
ment have any machinery of its own
m Ornssa besides the Government of
Orissa to deal with the Labour
problem?

The Deputy Minister of Labour
(Shri Abid All): (a) Six factomes and
1029 workers

(b) Yes

Newsprint Consumption

180, S Shri D. C. Sharma
7\ Shri Vasudevan Nair:

‘Will the Minister of Commerce and
Industry be pleased to state

(a) whether Government have
requested the newspaper publishers
to accept a voluntary cut of fifteen
per cent in their newsprint consump-
tion, and

(b) 1f so, the response thereto?

The Minister of Commerce and
Industry (Shri Morarli Desal): (a)
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and (b) The Indisn and Eastern
Newspaper Society were requested, in
view of the tight foreign exchange
shortage and of the necessity to cur-
tail imports to the bare minimum, to
make an effective contribution to meet
the situation by offering to voluntarily
reduce substantially their mmport of
newsprint In response to this request
the Society have offered a voluntary
cut in 1mport licences upto a maxi-
mum of fifteen per cent over thelr
consumption 1n any of the lcensing
periods—January-June/56 or July-
December/56

Co-operatives in Tripura

191. Shri Dasaratha Deb: Will the
Minuster of Rehabilitation and Mino-
rity Affairs be pleased to state*

(a) how many co-operatives have
been formed m the Division of
Khowai, Tripura, exclusively among
the displaced persons so far, and

(b) what posts of office-bearers are
held 1n these co-operatives by Gow
ernment Servants?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Five

(b) Posts of President, Vice-Presi-
dent and Secretary are held by Gov-
ernment Officers for the time being

Contiract Labour in Industries

192. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state

(a) whether Government have
under consideration any plan for the
study of living and working condi-
tions of contract labour 1n various
industries, and

(b) if so, which industries and the
time by which 1t will be done?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b) It is
proposed to conduct an enquiry into
the conditions of labour employed
through contractors in various indus-

tries Since a cqmprehensive enquiry
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inte the extent and nature of the
problem in all the industries, would
involve heavy expenditure, time and
labour, it has been decided that for
the present special surveys should be
undertaken in the following indus-
tries in which the percentage of con-
tract labour is fairly high:

(1) Building and construction;
(2) Iron Ore Mines;
(3) Ports;

(4) Railways; and
(5) Petroleum.

So far as Iron Ore mines are con-
cerned, a questionaire has been issued
and field investigation has started. The
work in the other industries will be
started soon The enquiry is lhikely to
be completed in about a year’s time

Asian Regional Nuclear Centre in
Manila

198 Dr, Ram Subhag Singh:
* Shri Vajpayee:

Will the Prime Minister be pleased
to state:

(a) whether Government have
received an invitation from the U.S.
Government to send representatives to
Washington to consider the establish-
ment of an Asian Regional Nuclear
Centre in Manila; and

(b) 1f so, the action Government
have taken in that regard?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) Government's delegation is at
present attending the meeting at
‘Washington

Bagasse
Shri Shankaralya:
194. 'rl Shri Keshava:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any licence has been
granted for the manufacture of paper
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out of Bagasse at Mandya (Sugar
Factory) Myscre State:

(b) if so, what is the progress made
so far;

(c) whether any assistance from
Government has been sought for and
it so, with what result; and

(d) when the factory is likely to be
started?
The Minisiter of Commerce and

Industry (Shri Morarji Desai): (a)
Yes, Sir.

(b) The licence was issued in April,
1957, and according to conditions of the
licence, ‘Effective Steps’ are to be
taken by the 5th January, 1958.

(c) The request of the firm for the
1ssue of capital and import of plant
and machinery on deferred payment
ierms 1s under consideration.

(d) Regular production may be
started in early 1961

Activated Charcoal

195. Shrli V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present production of acti-
vated charcoal in India; and

(b) the estimated quantity produced
from the rice husk?

The Minister of Commerce and
Industry (Shri Morarji Desai): (a) 25
tons per year

(b) 25 tons per year

Ambar Charkha Programme

196. Shri Mohamed Imam: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) when the Ambar Charkha
scheme was introduced;

(b) the amount spent so far on the
implementation of this scheme;

(c) the amount given as grants and
loans,
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(d) the number of Ambar Charkhas
produced so far; and

(e) how many mllion yards of
yarn have been produced by these
Charkhas during 1856

The Minister of Commerce and
Industry (Shri Morarjl Desai): (a) A
pilot programme was introduced 1n
November 1955 On the basis of the
result obtained from it and the recom-
mendations of the Ambar Charkha
Enquiry Committee, the Ambar
Charkha Programme of 1956-57 was
sanctioned in June 1956 The imple-
mentation of the programme com-
menced from July of that year

(b) and (¢) The following expend:-
ture has been incurred on the imple-
mentation of the scheme upto the 30th
June, 1857

In lakhs of Rs
Year Grants Loans
1956-57 118 40 193 22
1957-58 136 351
Total 118 76 106 73

(d) The number of charkhas manu-
facture in 1956-57 was 76,784 The
number manufactured in 1857-58 upto
the 30th June 1857 was 22,140 making
a total of 98,924 so far

(e) 214,711 1bs

Faridabad Development Corporation

197. Shri Ram Krishan. Will the
Mmister of Rehabilitation and Mino-
rity Affairs be pleased to state

(a) whether a Trading Corporation
under, Faridabad Development Cor-
poration Act has been set up, and

(b) 1if so, the number of members
m the Corporation and their names?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Not yet

{b) Does not arise
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Advertizing Agencies

188. 8hrl Keshava: Will the Minis-
ter of Information and Broadoasting
be pleased to state:

(a) how many foreign controlled
advertising agencies are there m the
country, and

(b) the names thereof”

The Minister of Information and
Broadcasting {Dr. Keskar): (a) and
(b) The number of foreign control-
led advertising agencies accredited to
the Indian & Eastern Newspaper
Society 1s four They are

(1) J Walter Thompson (Eastern
Ltd), Bombay, Calcutta,
Delln

(1) Grant Advertising Corpora-
tion, Calcutta, Bombay

{m) D J Keymer & Co, Bombay,
Madras

(1v) Lintas Ltd, Bombay
Hindustan Housing Factory

199. Shri Keshava: Will the Mins
ter of Works, Housing and Supply
be pleased to state

(a) whether the Wood Work De-
partment of the Hindustan Housing
Factory continues to function from
1st April, 1957, and

(b) 1f so, on what basis”?

The Deputy Minister of Works,
Housing and Supply (Shri Anil
Chanda): (a) Yes

(b) It receives and executes orderd
for the manufacture of doors,
windows and utility furmiture, both
from Government and Private Parties

Rate/Running Contracts

200. Shrl Morarka: Will the Minis-
ter of Works Housing and Supply be
pleased to state

(a) how many rate/runming con-
tracts are in existence to day and for

what items, and
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(b) the total amount of goods
bought during the year 1956 under
such contracts from each party?

The Miniater of Works, Housing and
Supply (Shri K. C. Reddy). (a) 288
rate running contracts

A statement of the list of 1items
covered by these contracts 1s placed
in Library ([See No S-137/57|

(b) The total value of stores drawr
by Direct Demanding Officers against
rate/running contracts from all parties
during the year 1956 amounted to
Rs 27 24 crores approx:mately, based
on the returns furnished by suppliers

A Statement showing the names of
the parties and the value of Stores
drawn 1s placed in Library [See No
S-137/57] Returns from 78 parties
have not been submitted to the DG 3
& D

0. & M. Diwvision

201. Shri Morarka Will the Prime
Minister be pleased to state the total
amount spent year-wise on the
Organisation and Methods Division
since 1its inception?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru). The year-wise expenditure on
pay and allowances of the staff of the
O & M Division and the amount
spent on contingencies since the mncep-
tion of the Division in March 1854 arv
given below

Pay & All Contingen |
owance of ecirs (app

Year Officers & roximate ; Total
stafl ly)
1 2 I
Rs Rs Rs

1954-55 25,968 00 4,900 00 30,86% o0
1955-56 75,064 00 6,600 00 81,664 00
1956-57 95,812 00 15,000 00 110 8i2 0O

Note The expenditure on contingen-
cles 1s debited to the Grant allotted
under that head to the Cabmmet Secre
tariat as a whole, of which the
O & M Division forms only a small
part The figures in column 3 above
have ben worked out on a proportion-
ate basis
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Publicstions Division

202 Pandit D N. Tiwary: Will the
Minister of Information and Bread-
casting be pleased to state

(a) the total circulation figures of
each of the eighteen magazines pub-
lished by the Publications Division,
and

(b) the number of copies sold and
distributed as complimentaries?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b) A statement giving the informa-
tion 1s laid on the Table of Lok Sabha
[See Appendix 1, annexure No 85]
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PAPERS LAID ON THE TABLE
AMENDMEN1T To RuBBErR RuLES

The Mmister of Commerce (Shri
Kanungo) I beg to lay on the Table,
under sub-section (3) of section 25 of
the Rubber Act 1947 a copy of the
Notification No S8 RO 2220 dated the
8th July 1857 making certain amend-
ment to the Rubber Rules, 1958
[Pliced 1n Library Sec No B8-130/57]

AmenomeNT TO CoFFEE RuLes

Shri Kanungo 1 beg to lay on the
Table under sub-scction (3) of Sec-
tion 48 of the Coffee Act, 1042, a copy
of the Notification No SRO 2221
dated the 6th July 1957, making cer-
tain amendment to the Coffee Rules
1955 [Placed 1in Library See
No S-131/57]
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AmMENDMENT 10 CENTRAL Excise RuLes

The Deputy Minisier of Finanee
(Bhrl B. R. Bhagat): I beg to lay on
the Table, under Section 38 of the
Central Excise and Salt Act, 1844, a
copy of the Notufication No SRO
2108 dated the 20th June 1957, making
certain further amendments to the
Central Excise Rules, 1044 [Placed
m Library See No S-132/57]

NAVY BILL—contd

Mr. Speaker: The House will now
proceed with further consideration of
the motion moved by the Minister of
Defence on the 22nd July 1857, for
referring the Navy Bill to a Jomnt
Commuttee

The Minister of Defence (Shri
Krishna Menon) Mr Speaker, Sig
mm moving that the Navy Bill be
referred to Joint Commattee on behalf
of Government, I sought to observe
here the general’ rule that we were
to deal with the mam and salient
principles of the proposed legislation
Owmg to the considerable interest
evinced In the Indian Navy and the
attention that wvarious Members had
given to the study of this Bill clause
by clause, the debate went much
further afield and not only covered
matters that are not strictly relevant
to the Bill at all, but went into the
consideration of the various clauses of
the Bill i1n a very detailed manner

‘With great respect, 1f 1 were to pur-
sue this procedure, 1 am afraid 1
shall tire the patience of the House
There will be opportumity for tne
Jomnt Commuttee to consider the Bill
clause by clause and, therefore, in
replying to the debate, I propose to
deal with the main set of observations
that were made during the debate

Government is happy to feel that
the Bill has received general welcome
in the House The utmost criticism
of it has been that there are some
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drawbacks in it 1 hope the time will
never come when a spokesman of the
Government will ever be able to pre-
sent to this Parlhament a Biull whach is
free from drawbacks, because then the
whole purpose of debate and our pro-
cedures would stand nullified

But I am not, as the Minister res-
ponsible, prepared to say that the Bill
suffers from very serious drawbacks
and while I am grateful for the
observations made, I am rather sorry
to say that emticism of only paris of
a section without reference to the
other parts has led to a great deal of
confusion

Now, the first general onslaught on
this Bill from one or two quarters
has been that this too closely follows
the Brnitish Act and that i1t 18 domnat-
ed by fear complex First of all, may
I say that there i1s no Navy Act mn
Britain as yet” They will have one
Probably 1t 15 bemng debated now
in Parhament Ours 1s ahead of their
prior effort It it 1s contended
that we should not borrow the
evperience of other nations in our
legislation particularly the experience
of British legislation, then perhaps wec
would mmmediately have to consider
the scrapping of the Government of
India Act, and the rules which you,
Mr Speaker, follow 1n this House—I
think, they closely follow the rules
of the British Parhament

We have had to take the experi-
ence of other peoples and adapt them
to our own purposes, not forgetting
the social purposes of our community
and not forgetfing also that this 15 a
law governing the Navy It 1s not a
law regulating the Hindu Joint Fam-
ly? Therefore, 1ts purpose 1s to main-
tain an effictent Navy under modern
conditions, and such penal provisions
as may appear 1n 1t also reflect the
modern trend of opmion

Not only have we not borrowed any
Act, but we have made considerable
adaptations to suit our conditions and
there is no reason to think that the
British or any other Parliament may
not beneflt by our experience
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As I said yesterday, four or five
thousand years of navigation by man
has seen the emergence of common
question That 1s still a promunent
feature of all naval law In clause
84 and 85 of this Bill itself, there is
reference to this custom No Act of
Parliament regarding the admunistra-
tion of justice, meting out punishment,
maintenance of discipline etc, can be
read outside the context of circum-
stances and history outside the
relationship that exists between
those on whom these laws Tnake
their 1mpact and those who have
to adminmister them Therefore, to
read these clauses outside the con-
text of the history of the Indian Navy
would be not to understand the reali-
ty of the situation

I do not know why this particular
legislation should be regarded as re-
flecting a fear complex All law 1s
based upon sanction, namely, the ulti-
mate power to exercise force and the
fear of punishment That 1s the basis
of modern law It may be that with
the advance of iime we may move to
other methods of cvaluation, of social
processes, but at present, this Eill
shares the characteristic of all naval
laws namely, that if certain regula-
tions are broken, if there 15 conduct
prejudicial to the service of the Navy,
then certain penalties are prescribed
with neccssary safeguards

If 1t 1s said that there 1s provision
agamst mutiny in the Navy and that
arises from a fear complex, all I would
say 1s this, 1l 1s not the fear of mutiny
but prudent caution against the con-
tingercy of a mutiny which would
endanger the safety of this country
and the position ?f the armed forces

The distinguiched lady Member from
West Bengal refeired to the status of
women May I say 1n this connection
that I welcome the statements from
thet side of the House 1n general
support of the Bill> One cannot but
expect that women Members of this
House would have something to say
about the status of women under
my Bill, 1if thev do not, I suppose they
would suffer criticism elsewhere But

L ]
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the clause that 13 relevant 13 clause
10(3) This 12 a clause which s
essenual for purposes of this Bill We
have not come to that stage m this
country where women should carry
lethal weapons in the armed forces
Whether 1t 1s the Army, the Navy or
the Air Force or the National Cadet
Corps, there arc ecertain differences
between men and women 1n respect of
Jomning these services as agamnst other
services.

If you read the clause, what 1t really
secks to state are the exceptions which
are brought to the forefront

“No woman shall be eligible for
appointment or enrolment in the
Indian Navy or the Indian Naval
Reserve Force except in such de-
partment branch or other body
formaing part thercof or attached
thereto’

Therefore, the positive part of it 1
that women can still join certain de-
partments, certain branches or other
body torrmng part of the Navy or
attached thereto These are subject to
the condifions laid down by the Cen-
tral Government by notification in the
Official Gazette

Shrimati Renu Chakravartty (Basi-
rhat) My pomnt was this that you
Just put positively by notification that
women can join such and such servi-
ces That 15 all

Shri Krishna Menon. It 15 only
natural that cach person should have
a different wav of putung things But
we are more concerned with the sub-
stance It 1s put the other way here

So that this 1s really a positive pro-
wvision for the inclusion of women 1n
the services, and 1t 1s nccessary from
a legal point of view to make tho
reservation fiom the general provi-ion
that men and women are equal under
our fundamental rights

So in drafting this Bill, one has to
think—particularly after the last ten
yvears’ experience—of how 1t would
fare before the Supreme Court or any
other court m the land Unless such
an express reservation was made
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having regard to the general provi-
sions of our Constitution, and at the
same time, to meet the other wvalid
objection namely exclusion of women,
a spocific mention is made by the
incorporation of the service to women
the purpose that all of us have in
mind would not be served.

I hope with this assurance the
objection would be far less pointed
than it was. Gouvernment do not have
any objection against the madificat*on
or formulation of these clauscs if
there are better draftsmen on the
Joint Committee I think that 1s the
purpose of the Joint Committee

Then, we have had a large numoer
of observations on which I am bound
to comment because the reporte uf
proceedings in this House are read
outside and are also read by the mem
bers of the Services May I <ay with
respect that it 's regrettable ‘hnt sug-
gestions should be made that in legis-
lation put forward by this Govern-
ment, particularly i regard tn the
Armed Services, there 1z an attitude
to create a caste of officerc There
are officers in every country in the
world, irrespective of the nature or
economy of their society, m some
cases more than in others But, the
suggestion made 1s that the other
ranks of the Navy are treated as an
inferior class, socially, biologicallv or
otherwise and that they suffor under
greater disabilities’

I do not propose to read ‘he rele-
vant clauses But, 1f the relevant
clauses relating to these, clauses 53,
84, and 85 were read, it will be found
that the officer 1s placed under more
onerous conditions under this Bill tnan
the ratings That is the position

I was asked yesterday, why 1t 1s un
offence for a rating to strike an o®ccr
that he would be court-martialled and
why 18 it not an offence for an off'cer
to strike a rating? The answer 1s, the
question is not contemplated as arising
because an officer striking a rating is
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an officer behaving 1n a way not cow-
sistent with the dignity and duties
the officer and this is provided for
the Bill. He would be acting in an
undignified way and thereby subjecting
humself to disciplinary action immedia-
tely. But, in the other case, it is an
unusual occurrence in the mnormal
state of our relationship and, there-
fore, specific provision has to be made,
1 want to assure the House that any
penalty that will be wisited on offi-
cers for thus lack of good behaviour
towards other ranks aof the Navy &s
indeed incorporated in this Bill. There
are grealer responsibilities resting on
those wearing the uniform of officers
of Armed Services and the clauses are,
therefore, not intended to countenance
conduct unbecoming the character of
an officer

FR

I think, Shrimat: Renu Chakravart-
ty, in dealing with the question of
dismissal with disgrace, seems to have
proceeded from the belief that tnis
Bill provides for two kinds of treat-
ment i1n respect of officers and ratings.
The rating, 1t was al'eged, may be dis-
missed with disgrace and the officer
may not That 1s not the position at
all If you read clause 85, further on,
it says-

“Provided that in the case of
officers, unless the sentence of dis-
missal with disgrace 15 also award-
cd "

The clause refers to dismissals with
disgrace Later on, 1t says that if
the officer 1s dismissed with disgrace,
he must resign his commission 1In
every case whcere sentences are pro-
nounced on officers, they have to re-
sign their commissions In the case
of the ratings, 1t does not always mean
termination of services Therefore,
if anything it 15 the other way about
and naturally so because the officer
has the advantage of greater educa-
tion and has had the opportunities of
excrcising responsibility and, there-
fore, it 15 expected that he must
shoulder this responsibility and be-
have in that way. Therefore, instead
of these provisions being weighted
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as against the other ranks of the
Navy, the Indian Navy Bill has taken
very good care to see that there shall
be oneropus burdens placed upon the
officers of the Indian Navy, to behave
In & way consistent with our civilisa-
tion, with the dbackground of our
country with modern trends of rela-
tionshups between the officers and men

There are several provisions m the
Bill, which when the Joint Committee
examunes then will come to light and
which definitely meake provision 1n
regard to the conduct of officers. It
18 the duty of the officers to cultivate
good relationship But, even 1f these
provisions were not there, I would
say that reference 1s made m clauses
84 and 85 to the custom of the Navy
and the relationship that exists 1s
adequate guarantee And, I g would
submit that it 1s a poor tributelto our
men, wthether they be officers or
ratings, to think that the Navy as 't
exists at present, or the trends of its
development or the tendencies which
exist, are reflections of an authorita-
rian attitude towards life and I am
happy fo say, as Minister of Defence,
with the himited experience I have of
our Armecd Forces, that the relations
between our officers and men are
sound and healthy

There have been & number of obser-
vations with regard to appeals It
was mentioned that Governmet was
careful to mention that there would
be no appeals from court-martial and,
at the same time, 1t was pointed out
that the procedure of court-martial
had been wvaried to bring 1t wn
conformity with modern standards, that
the Indian Law of Evidence where
applicable % court-martial, that de-
fence by outside advocates or by other
persons duly qualhfied whom the ac-
cused wanted to appear hefore trials,
all these things are now mncorporated
in the Navy Bill But, appeal in the
sense of appeal to the courts or a new
trial 1s not allowed for a very very
good reason and I hope the Joint Com-
mittee will take this into account
By necessity, all punishments in the
Armed Forces must be of a character
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that 1s comparatively safe Other-
wise, you cannot mamtain discipline
m the Armed Forces

Secondly, we could not have proce-
dures which would entail long absence
of personnel concerned from their
services along with a number of offi-
cers if evidence 1s required and so on
and so forth I would like those who
have this apprehension—I do not say
this enticism—to bear in mind that,
certainly, so far as the Navy 1s con-
cerned, 1t 1s for the greater part of the
time afloat 1Is the appeal to wat till
the ships come back? Cirumstances
may have changed, probably, evidence
might be capable of being produced.
What we have avoided 1n this retnal,
going through the witnesses and the
whole procedure as m a court of ap-
peal But review 1s provided The
review 18 by the Judge Advocate Ge-
neral whose qualifications are pres-
cribed 1n the Bill It 1s for the Chief
of the Naval Staff to deal with the
punishments already awarded What
1s more, there 18 a provision m clause
167 which goes much further than any
assurance or msurance we give to our
civilians 1n regard to treatment of
convicted persons There may be
many persons who thmk that, perhaps,
all of these ought to be mtroduced
mmto our civil law That 1s not for
me to say

Mr Speaker, clause 1687 (b) says

“the case may at any time, and
shall at intervals of not more than
three months, be reconsidered by
the Central Government or com-
mutting authority or a prescribed
officer, and if on any such reconsi-
deration 1t appears to the Central
Gevernment or commtting au-
thority or such prescribed officer
that the conduct of the offender
since his conviction has been such
as to justify a remission of the
sentence the Central Government
or committing authority or such
prescribed officer shall remit the
whole or any part of it,”

There 13 & provision by which the
case comes under review automa-

tically  There 13 nothing so elabo-
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rate as thig in any other law There
12 an obligation on the Commanding
Officer or the Ceptral Government to
review the sentences every three
months

It was argued against the Bill that
in this review that 1s undertaken by
the Judge Advocate, General or by the
Central Government, or indeed, by the
Chief of the Naval Staff, the accused
or his representatives cannot appear
The Bill does not provide against
their appearance The Bill simply says
that it 13 mnot obligatory that they
should do so. They need not It is
entirely open to the Judge Advocate
General to ask for the accused's pre-
sence or to call 1n anybody he con-
siders necessary in the exercise of his
Judicial mund and discretion n order
to assist him in his review The whole
of this procedure 1s based upon the
conception that the Judge Advocate
General 1s not only a being qualified
but an indcpendent officer acting with
a judicial approach The clause with
reference to this matter i1s not.as ngid
as suggested It simply says, there 15 no
obligation that the accused should be
present Because, 1if there was an
obligation on the accused to be present
and if a ship 1s thousands of mules
away with many days of travelling,
then the course of justice may be
delayed

There was some criticism about the
vagueness and absence of definitions
As I said 1t 1s partly due to the tradi-
tion of the armed forces, more parti-
cularly the Navy where justice has
been rough but ready It 1s not pos«i-
ble 10 define <ome things Things
happen there fairly quckly By the
time some preliminaries are carried
out as under the Civil Codes, we may
very well have passed the course of
events It has been said that there 13
no defimtion of cruelty It i1s not
capable of being defined 1n terms that
the cntics would like There 1s no
definition of drunkenness, somebody
nas said Mr Speaker, there is no
defimition of drunkenness anywhere 11
the world I believe there was once a
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definition given by someone who
thought he was a humorits who said
that a man 1s drunk when he does not
know whether he holds the ground or
the ground 1is holding lum!' Surely, we
cannot write that sort of thing in the
Bill The defimuttion or rather the
decision on whether a man 15 drunk
or not i1s this A man is drunk when
he 1s not sober, when he hag no con-
trol over himself and there are physi-
cal evidences of the consumption of
alcohol or other matemal and so on.
1f this 1s not adequate, the Jomnt Com~
mittee would presumably go into it.
So far as the Government is concern-
ed, if defimtions are practical and in
line with the Criminal Procedure Code
and our law and modern conceptions
then they would be worthy of &on-
sideration

I was also told that the word ‘law=-
ful’ did not appear before ‘command’
everywhere It 1s very inappropriate
in the law relating to the Navy to
msert the word ‘a lawful’' before the
word ‘command’ Because, all com-
mands are lawful, otherwise, they are
not commands The Navy has gieat
objection—I am not saymng that 1t
could over-rule Parhament but it s
my duty to put the vicw of the Gov-
ernment i s naval arm and the
Ministry of Defence—to the sugges-
tion that commands that are issued by
an officer would be unlawful com-
mands, if they are otherwise they are
not commands There 1- reference to
‘lawful' 1n some places but 1t 1s not
repeated everywhere Naturally, if a
person disobeys the command on the
giound that it 15 unlawful, he doey
iake a certain amount of risk, but that
15 a nsk which every individual m a
civilised society carries with him.

There was much concern that the
Navy had made no provision that the
ratings or other ranks are not enjon-
ed to provide for theiwr family mem-
bers other than wife and children.
I submitted in the beginning that this
was an Aet for the Indian Navy—not
something to regulate the joant family
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Why should there be any greater res-
ponsibility pleced upon a rating than
upon any other individusl in this res-
pect. There is no legal oblgation
except 1n our private law to provige
for the maintenance of others. There
are moral obligations; but in view ot
that you cannot attach a Naval man's
salary because you have also 10 see
that the Navy works. The man
should be capable of maintaining him-
self and performing his duties. There
are however certain hmtations placed
upon him even then He must main-
tain his wife and chuldren, legitimate
or otherwise But, 1if the otticer or
other ranks are to maintamn all thea
relations, close and distant, T am afra'd
yvou are asking the Navy to take a
responsibiity, I may say with great
respect, which 1s not placed upon the
Members of Parhament who also
receive a salary But, if there 1s any
other obligation under the civil law or
under the Hindu Law or any other
law to maintain relatives, that is nov
abrogated by this provision We are
here dealing with the self earned pru-
perty of an individual and there 1is
nothing in our law which places a
statutory  responsibiity wupon any
permanent servant that he i1s bound
to spend his salary in this particular
way The obligation of maintenance of
families rests on our private law or
by a provision In thus Bill we have
made prowvision that a sailor shall
provide for the maintenance of his
wife and offspring If you proceed
further and place upon our armed
personnel such another oblhigation and
if 11 has to be obliged it will really
mean placing on the community
a greater burden You cannot expect
the discharge of such a responsi-
bility unless you provide the re-
sources If each sailor would then
probably have to maintain not
only himself and s hmited famly
but the whole of his joint family,
this maintenance provision in the Bill
if I may say with respect is entitled
to an unqualified welcome in this
House. I want to report that it doex
not take away any responsibility that
the ordinary law of the land placer
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upon the citizen. It only protects the
navy man’s salary and his cloth-
mg and equipment; it is necessary for
naval purposes,

Pahdit Thakur Das Bhargava (His-
sar): If according to the Hindu law,
a person who gets a salary is bound
to maintain his parents, should he not
do so”

Mr. Speaker: He does mnot say so.
We have passed legislation recently
making 1t obligatory for the son and
the daughter to maintain the parents.
The hon Minister does not say that
this law is intended to abrogate the
ordinary law of the land.

Shrimati Renu Chakravartty (Basir-
hat) The point 1s about a particular
word. ‘Pay’ 18 limited There 15 no
obligation as far as 1 can make out
from that clause for the maintenance
of the father and mother which we
have put in the ordinary law......
(Interruptions )

Mr. Speaker: If otherwise he is
obliged, he 1s obliged.

Shrimati Renu Chakravartty: Then,
why have this particular clause put
n?

Shri Krishna Menon: I have stated
the Government’s point of view and
it can certainly be considered in the
Joint Committee But, it would be
quite impossible m any provision that
Parliament makes for the armed forces
to maintain and to discharge a greater
social responsibihity than the officers
or ratings could carry at present. I
believe this clause does provide fo1
normal families, 1t certainly cannot
provide for abnormal cases In this,
connection, I may say that there are
various other institutions connected
with the armed forces which deal with
some of these special cases of hardship.
Where some relative 15 a destitute
because provision has not been made
for him or her or those who have beemn
provided are not sharing benefits with
others: such cases are considered on
compassionate grounds It is not
possible to make legal provision for
the maintenance of all members of
tre family.
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Article 24 was criticised and some
obgervations were made with regard
to those who had patriotically served
the country. There is nothing in this
article which precludes these people.
If it is the desire of Parliament that
a perticular group of people, either
because they come frqm a particular
part of the country or because they
have done something or not done
something, should have benefits, it
should pass separate legislation for
that special purpose. It is not pos-
sible to include in the Navy Act a
provision of that kind. It can only
prescribe qualifications for service, If
a candidate passes the necessary tests
and has the qualifications, then his
enrolment follows if there is room for
him in the service coneerned.

To read clause 24 as though this
provision excludes by a legal pro-
vision this particular class of persons
from certain things is, I think, a
wrong reading. i3
There has been some criticism also
of the position of officers and men of
the Navy in relation to civilians in
regard to offences and crimes and, if
I may say so, it is a very just appre-
hension. There is, however, no rea-
son for the kind of thought that was
expreased, that the men in our Armed
Services are likely to run riot and be
a danger to civilian population. The
function of the Armed Forces is to
protect the community both from ex-
ternal difficulties and internal
troubles, and to go to the aid of civil
authorities when any such troubles
arise whether naturally or otherwise.

Now, with regard to civilians, first
of all it is possible to ask the Com-
manding Officer to enable a civil
trial to take place. Nothing in this
law prevents a civilian who suffers
an injury from going to the courts as
against & person in the Navy. But,
it at the time the alleged offender is
already under trial by court-martial
then, in my humble submission, no
doubt, the courts:of this land would
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bring this position in regard to civi-
lians in conformity with Section 549
of the Criminal Procedure Code. That
should satisfy any feeling that we are
creating a class of people who can
with immunity commit violence or
place other people in danger. There
has not been a consideration at alt
of exempting any officer who is res-
ponsible for offences against civilians.
In fact, the provision of the law is
that it should be immediately brought
under Naval law, because the offender
may not be here and he would be
brought to trial in the manner
prescribed and punished if found
guilty.

If there are any civilian claims,
claims of property or damages,
nothing in this Bill exempts those who
are responsible. As a matter of fact,
that is the law of the land. It is also
possible for any civilian concerned.
to make his reference through the
usual channels and in any legitimate
way through the Officer Commanding
or to the Government itself. 1f a civi-
lian should so suffer, no doubt he
would have recourse to the support of
the Members of Parliament, Officers
of the Government and Ministers who
must all be presumed to be approach-
able. In this way the attention of the
naval authorities could be drawn to
any case? But provision has to be
made against a member of the Armed
Forces being tried for the same
offence twice. And, what is more,
against the possibility that the mate-
rial that might have come out
in the first trial will be used
against him in the second trial, as it
would be.

It was also said that there iz no
provision for withdrawing minors
from the Navy. First of all, there is
a period of three months during which



establishments for traming In any
case he has three months further time
to make up his mind Then he 1s
part of the Armed Forces bound by
the law of the Armed Forces We
cannot have a law for the Army or
Navy under which a person just gives
a week's notice and goes away

Shrimati Renu Chakravartty: Not
even mnors?

Shri Krishna Menon: There are not
so very much and in big sense minors
If they are good enough to risk their
lLives for the country, they are good
enough to choose for themselves and
to abide choice

Shri Warrior (Trichur) Before
appointment of minors, will the Gov-
ernment take the responsibiity of
ascertaining whether the parents
agree or not, because the minors can-

not themselves decide on such mat-
ters?

Shri Krishna Menon: Parents are
consulted During the period of
three months the minor can with-
draw himself or the parents can get
the mmor withdrawn What was
asked for was not that It was sad
that during the whole period of
munority of the rating or officer as
the case may be, there should be an
authornty wvesting in the parent to
withdraw him Then the question
really becomes who 1s really the
Commanding Officer of the Navy, the
parent or the officer”

Reference was also made to the
relationship that should exist between
officers and other ranks We fully
concede, not only concede, we think,
more in the positive sense, that these
relations should be based upon self-
respect, upan allegiance to the com-
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mon law of the Navy as a whole and
a common purpose, namely, defence
of the country, traditions of the Navy
and mamntenance of good discipline,
But, over and above that, the rela-
tions that actually exist in the Indian
Navy are of a character where there
13 no reason to think that the rights
or the self-respect of other ranks
would be disregarded 1 am not able
to subscribe, Mr Speaker, to the view
that our legislation should be such
that when the Navy turns out on
parade the other ranks would
give orders to officers and the officers
would obey We cannot reverse posi-
tions in that way and maintain armed
forces But, there 1s nothing In this
provision of the Bills or the practice
that obtain that need cause any ap-
prenhension

There were some musgivings in
regard to death sentences It 1s not
customary for a Mmnister to express
his personal opmmion 1n the Houpe
except perhaps in matters of con-
science If it was the law of the
country that death sentences shefild
be abolished, I as a person would be
extremely happy at that consumma-
tion But, so long as this country
permits capital pumishment, it 1s
necessary that m this law the capital
sentence should be prescribed for all
those offences which would merit
capital sentence under the civil law,
and also for such matters which con-
cern the disciphine of the Navy, m
regard to treason, mutiny or such
other matters It does not mean that
the sentence as prescribed, which is
the maximum, 1s always the sentence
that 1= imposed Secondly, death
sentence 15 subj)ect to confirmation by

Government, it cannot be carried out
without that

Then, the last of the observations
which T would like to deal with and
which, if I may say so, reflects a
very legitimate apprehension, 1s the
fear that delegated legislation may
make great inroads into the Hberty
of the citizen and of the use of the
rule making power really destroy the
very purpose of law itself, and also
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make a very big dent in our consti-
tutional safeguards Perhaps I dd
not make 1t clear in my opening
statement but 1t 15 1n the Bil If you
look at clause 188, it 1s expressly
provided that all regulations that are
made under this Act shall be sub-
mutted to Parhament If Parhament
1s not an adequate repository of the
capacity to protect and safeguard the
rights of the citizens, 1n our system
we can indeed look no further These
regulations are made m the same way
as Presidential Orders, till now they
were Presidential Orders and now
these rule making powers are sought
to be vested with the Executive by
thus Bill Regulations have to be sub-
mutted to Parhament in the normal
way Clause 188(3) says

“All regulations made under
this Act shall, as soon as may be
after they are made, be laid for
not less than thirty days before
each House of Parllament and
shall be subject to such modifica-
tions as Parhament may make
during the session 1n which they
are 80 laid or the session 1mme-
diately following "

This 1s a very long way from the
time when the Captain of a ship made
a law which enabled him to tie the
offender to the corpse and push him
into the sea He cannot take the law
any further than Parhament directly
or mndirectly, but effectively permits
I do not see any other way e dealing
with the administration of law 1n mo-
dern society Regulations have to be
made because contingencies do arse
and several new questions may have
to be dealt with It 1s not possible
or wise to come to Parliament and
mntroduce Bills on such individual cases
or consequential matters In all
modern systems of administration a
considerable fleld of delegated legis-
lation has become necessary on
account of the pressure on parha-
mentary Hime, and also the rate of
activity, intensity and complexity of
modern life But the censtitutional
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safeguard that these regulatrons shall
be placed before Parliament, where
they are subject to modifications or
amendments, is, I submit, a good and
complete protection in regard to the
misuse of the frame to make regula-
tions

Sir, 1 hope I have dealt with the
main provisions of the Bill, and with
the main question raised and, if I may
s0 hope, also some of the misconcep-
tions which seem to have crept In
some of the speeches made

I am grateful to those who have
spoken on ths Bill and for the
general welcome that it has recerved
from all sides of this House I feel
suie that this Bill will emerge from
the Joint Committee where 1t  will
receive full consideration and 1m-
provements as the collective wisdom
of the Members of both the Houses
of parhament will bring to bear upon
it In this belief I commend the
motion before House for its accept-
ance

Mr Speaker I shall put the motion
to the House

The question 1s

*That the Navy Bill 1957 be refer-
red to a Joint Committee consisting
of 39 members 26 from this House,
namely Shr1 S V Ramaswamy, Shn
Kotha Raghuramaiah Lt Col H H
Maharaja Manabendra Shah of Tehr
Garhwal, Shr1 Raghunath Singh, Shr
Digvijaya Narain Singh, Shr1 Arun
Chandra Guha, Shri Shivram Rango
Rane Shr: Bhawann A Khimj, Shn
K P Kuttikrishnan Nair, Shn
Joachim Alva, Shn B S Murthy,
Shr1 Dwarka Nath Tewary, Shra P
Thanulmgom Nadar, Shrn Harish
Chandra Mathur Shm T Sanganna,
Shr1 Mool Chand Jain, Shrimatli Mai-
moona Sultan, Shr1 Rameshwar Sahu,
Shri K K Warior, Sin T C N
Menon Shr1i Narayan Ganesh Goray,
Shr1 Aurobindo Ghosal Shri Shrad-
dhakar Supakar Shri Jaipal Singh,
Shm C R Basappa, Shri V X
Krishna Menon
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and 13 members from Rajya Sabha;

“that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of merfibers of the Joint Committee;

that the Commuttee shall make a

repori to thus House by the first day
of the next Session;

that 1n other respects the Rules of
Procedure of this House relating to
Parhamentary Commuttees will apply
with such variations and modifications
as the Speaker may make, and

that this House recommends to
Rajya Sabha that Rajya Sabha do
Join the said Joint Committee and
communicate to this House the names
of members to be appointed by Ra‘.a
Sabha to the Joint Committee”

The motion was adopted

*DEMANDS FOR GRANTS
MiNisTRY oF EXTLRNAT AFFAIRS

Mr. Speaker: The House will now
take up discussion of the Demands
for Grants Nos 23, 24, 25, 26 and 108
relating to the Ministry of External
Affairs As the House i1s aware 4
hours have been allotted for the De-
mands of this Ministry

Regarding the time Lmt for
speeches, the usual practice has been
to fix a time-lmit of 15 munutes for
all Members including Movers of cut
motions and 20 minutes, if necessary
or 30 minutes for Leaders of Groups

There are a number of cut motions
to these Demands Hon Members
may hand over at the Table within
156 minutes the numbers of the select-
ed cut motions which they propose to
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move, I shall treat them as moved,
if the Members 1n whose names those
cut motions stand are present in the
House and the motions are otherwise
in order

DEMAND No 23—TRinaL AREAS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 3,39,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come i1n course of
payment during the year ending
the 31st day of March, 1858, in
respect of “Tribal Areas””

DemaND No 24—EXTERNAL  AFFamRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 4,84,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1in course of
bPayment during the year ending
the 31st day of March, 1968, in
respect of ‘External Affairs’"

DrmaND No 25-STaTE oF Ponbi-
CHERRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 1,92,60,000 be granted to the
President to complete the sum
necessary to defra¥ the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘State of Pondicherry’”

Demanp No 26—MISCELLANEOUS
EXPFNDITURE UNDER THE MiNis-
TRY OF EXTERNAL AFFAIRS

Mr. Speaker: Motion movsd'
‘“That a sum not exceeding

Rs 211,000 be granted to the
President to complete the sum

*Moved with the recommendation of the President



4733

[Mr. Speaker]

necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1958, in
respect of Miscellaneous Expendi-
ture under the Mimstry of Ex-
ternal Affairs’ ”

Dxmanp No 108—Caprral OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

Mr. Speaker: Motion moved:

“Thet a sum mnot exceeding
Rs 17,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, 1n
respect of ‘Capital Qutlay of the
Minstry of External Affairs!”

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): I beg to move that the De-
mands standing under the Head Ex-
ternal Affairs, Tnbal Areas and State
of Pondicherry etc, be taken into
consideration.

You have just refesred ta the cut
motions and I have been looking
through all these cut motions and a
large portion of them Possibly, the
largest number deal with tribal
areas I find that out of 15 cut motions
dealing with tribal areas, 7 deal with
what mught be called the disturbed
conditions :n the Naga Hills District
Strictly speaking, the Naga Hills Dis-
trict does not come under this head
at all because the Naga Hills are
under the Assam Government, but
the External Affairs Ministry deals
with the North East Frontier Agency.
Sometimes hon Members perhaps get
a lttle confused between the two,
because they are adjoining and some-
times also the problems also are
simlar The fact that the Naga Hills
Ques not come into this picture n
this way, is not with a view to avoid
anybody speaking on the Naga Hill
situation, but perhaps dealing with it
sasually in ¢his way will not help. ..
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Shri H N. Mukiyjee (Calcutta
Central). May I pont out that in the
North Esst Frontier Agency also
there have been disturbances and
questions 1n thus House have elicited
certain answers very recently?

Shri Jawaharial Nehru: Neverthe-
less, I would say that most of these
questions relating to these dis-
turbances relate to the Naga Hills.
District and not to the Tuensang
Division, but I am not rasing &
technical plea from that point of
view More than half of the cut
motions relate to the Naga distur-
bances Then there are fairly
considerable number—14, I think—
dealing with Pondicherry Those
are minor matters relating to the
Pondicherry Admimstration Then
there are fairly considerable number
relating to the economy of avoidance
of waste of criticism of extra expen-
diture and the like, which, of course,
13 a perfectly legitimate and a very
mmportant aspect the admimstration
which has to be looked into by the
Ministry and by this House ‘There
are a number of other matters

#3 Mfew nE (Taeg7) ;oo
wared, oAt INT gAr St F Tg
sgrfe .. . .

Mr. SpeaKer: Hon Members will
kindly hold their souls in patience
After the hon Minuster finishes if
they have got a number of impor-
tant questions which have not been
answered by him, I would allow them
another opportunity Possibly he may
anticipate and answer all questions.

Q@ Mtr tm : & $aw Uw

Mr. Speaker: Not now

Shri Jaipal Singh (Ranchi West-
Reserved-Sch Tribes): I rise on &
point of order You have Just glven
15 mmutes 4for the wvarions cut
motions to be placed The discussiom
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tgbqtnonlyarurmknow'u'hlt
:gmmmwmtheﬂm
and then Members who have moved
the cut motions may be absent from
the House, n which case no tume
need be spent on discussing them

Mr., Speaker: He 1s answemng all
the cut motions The hon. Prime
Munister.

The cut motions have already been

been given Such of the cut motions
which they think are necessary and
mn the time allotted may be moved

referring to all the cut motions in
general or groups and categories
That 18 what the hon Prime Minster
1 domg

Shri Jawaharial Nehru: Apart from
the three categories that I have men-
tioned, there are those cut motions
dealing with a variety of topics like
Goa, like the hardy perenmal of
India’s association with the Common-
wealth and of people of India’s
descent in Ceylon, and Burma These
are the mam subjects and there 18
also a cut motion 1 believe dealing
with our opening a Mission abroad
mn Madnd Now, this s hardly an
occasion for me to deal with wider
policy questions and although they
are vague, I should like to say a few
words and deal briefly at this stage

with some of the criticisms and some
of the cut motions

In considering the foreign policy
and the work of our foreign missions,
we cannot i1solate them in conditions
that prevail in the world today; nor
mndeed we may be able to i1solate them
from the past They are governed By
those conditions and to some extent,
we have to do many things that
normally we would not do, or we
would not like to do We have to
go and accept the challenge of the
establishment of a Commssion in
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do-China, whuch 18 not normally
I:lmn the scope of our work, but for
the sake of conditions there, we could
not escape from that responsibility
We went to Korea; we have got &
detachment on the Israeh-Egyphan.
border today All these are really
outside the normal scope of our work.
Qccupying the position that we do,
that 1s to say, the position m which
sometimes other countries like to put
faith 1n our impartislity, we are call-
ed upon to undertake certan tasks
and we cannot escape that burden

The world today, as everyone
knows, has been for some time past
pursued by this confict between
major Power Rlocs, sometimes this
18 called cold war, sometimes by some
other name This 15 the domunant
feature of the political landscape in
the world Whether you consider
disarmament on th€ one hand or any
other major question, whether you
consider the question of Kashmur or
any other, somehow it gets entangled
so far as other countries are concern-
ed in this cold war approach and
cold war techmgue A distinguished
statesman who was here only 2 or 3
days ago and who was here from
abroad said 1n answer to a question
about some of these problems mclud-
ing Kashmir that 1t 18 entangled in
the cold war Otherwise, they mught
have been much easier to handle I
am merely mentioming this so that
people may realise how much we are
conditioned by these major factors
and every problem today, whether it
15 discussed in the United Nations or
elsewhere, 13 conditioned, 1s affected,
by this approach We have tried and
tried with success to keep outside
these ;mlitary groupings and we have
tried to judge every problem on the
merits so far as we can, even though,
of course, we do not Live m some
wvory tower cut off from the rest of
the world; we are affected by the
world’s happenings We have often
adopted policies and programmer
which have to take into consideration
the facts of life, if I may say so. T
am not just ideological
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If I may gave an instance, there is
the instance of Algeria All of us
here, I take 1t, feel very strongly
about the tragedy of Algeria We
want Algenan freedom We have
functioned 1n regard to Algeria in th
United Nations, however, not merely
proclaimung loudly that we are
favour of Algerian freedom, but also
always trying to find some way to
approach it, somc way to bring peo
ple together, soine way even to In-
fluence 1n so far as we can the Re
public of France 1n a friendly way,
because our object has been to get
something done, to get peace estab-
lished, so that freedom may advance
and not merely to shout out every-
thing that we dishike

There are so many things in this
world that we dishke ‘There are so
many things i our own country that
we dishke If we merely shout out
at them all the time peacefully, it
would yeld no result Sometimes we
are criticised because we do not go
-out as champions proclaiming our
faith 1n the various things that ought
to be done in the world 1 suppose
that would be a noble attitude, but
apart from not yielding any results
-always 1t actually may put back the
clock, because 1f one has to solve the
world’s problems by peaceful
methods, one has always to try, while
adhering to a principle to win over
the other side, to influence the other
side by varous methods such as might
lead to & peaceful approach, whatever
the problem may be 1 ask this
House to bear this in mund whether
the problem is that of, let us say
Indians in South Africa on which
every single person here and m the
country and many people outside this
country have the strongest feelings
about the policy of the Government of
the Union of South Afrieca We are
hmited i1n what we can do We can-
not declare war on South Africa We
g0 to the United Nations, we take
other  steps Unfortunately those
stept had not yelded any great
Tesults, although I believe world

23 JULY 1987 Demands for Grants 4738

opinion has very largely accepted, L
will not say our view-point, but at
any rate accepted the view-point that
the South African Government's
policy 1s completely wrong, not only
wrong, but highly objectionable That
has happened But even that gues-
tion i1s tied up with this cold war
Even the question of Goa about which
we feel so much 1s tied up with the
cold war So every subject that you
touch gets tied up with these major
conflicts That does not mean that
we should give up that particular
subject, we should go on dealing with
1it, but we must realise that that
particular subject or conflict, simple
as 1t may appear to us to be, 15 not
simple because 1t 1s tied up with the
major conflicts in the world today,
and all kinds of pressures are brought
upen us m regard to the major con-
flicts 1n this way The House knows
how the question of Kashmir has
been dragged into this in many ways
Other countries, regardless of the
merits of the case, judge 1t from fhe
point of view of the cold war

The cold war technique, we feel, 1s
a very wrong technigue because ylti=
mately the cold war technique is g
technugque 1if not of actual wviolence,
always thinking m terms of violence
and hatred thereby increasing the
conflicts, not really solving the pro-
blem, but keeping 1t on the brink of
major conflicts It 1s 1n this context
that we have to function m the world
and deal with every single problem
on foreign affairs today We have
tried, and agamn in a large measure
succeeded, to keep friendly relations
with all countries, even those coun-
tries that are opposed to us :n many
ways and with whose policies we do
not agree

Take another instance, I beheve
there 13 a cut motion on that Take
the question of Hungary I do not
quite know what some hon Members
expected us to do at that time Pos-
sibly we were more exercised, as
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much or even more about
developments in Hungary than many
others who should rather loudly
about it But we were terribly exer-
cised at that tme to see that it did
not suddenly flare up ito a world
war That much m itself and been
bad enough, of course, but it would
have meant absolute disaster for
Hungary itself We wanted to serve
and help in this cause and we tried
our best there and elsewhere not
merely by shouting or condemning,
but expressing our frank opinion
about 1t privately and publicly and
thereby, I believe, at least having
some nfluence on the developments
that took place Therefore, I am try-
mng to put before thus House that
whatever subject there may be in the
context of forcign affairs, we try to
approach 1t from this broad stand-
point, 1n order to try to solve 1t peace-
fully without giving up any single
principle of ours, because there 1s no
other way The other way is one of
war If we want to avoid war, we
should not all the time talk in tcrms
of war or ;n terms of threats and
counter-threats We have to express
ourselves strongly occasionally
because we feel strongly, but we try
to avoid condemning any country as
far as possible—sometimes one has
to do it in discussing a policy,—
because condemnation does not take
us anywhere, more especially when
the condemnation 1s not of a parti-
cular country, but inevitably is seen
in the context of these groups against
each other and, instcad of throwing
any light on the situation, 1t merely
aggravates 1t and angers the party
condemned

I do not think I need say much
about the present situation m the
world except that in the course of the
last few months what 1s called the
Middle-East 1¢ Western As1a has
been the centre of a great deal of
tension In fact, 1t was a centre of
mulitary operations last year and the
tension continues There again, there
are many problems of that region,
but every single problem has been
made more difficult by the military
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approach, by the cold war approach,
by the military alliance approach, by
the Baghdad pact approach I cofi-
fess I have tried hard to understand
how these mulitary approaches have
m practice, apart from theory, helped
in easing the gmituation there It 18
my belief that but for these military
approaches, but for the Baghdad pact,
the situation would never have
deteriorated as 1t did last year in
Western Asia In mv belef, 1t 15 only
by giving up these muilitary approach-
es, the situation there and elsewhere
will gradually stabilise itself I do
not say that the problems will be
solved by that 1 do not say that any
country can forget the problems of its
own security We have to talk of our
security from danger We are, I
belicve, more peacefully inclined than
any other country in the world, I
believe, at least as much Yet, we
have to talk of our own secunty We
have to take measures for it 1 can-
not ask any country not to take
measures for its security It 1s one
thing to take measures for securty
and quite another thing to talk n
terms of war, to have threats and
counter-threats and lLve 1n thia
atmosphere of cold war

13 hrs

The world today 1s living under the
shadow of the hydiogen bomb and
atomic war This House and the other
too declared themselves gquite clearly
on this subject 1 believe 1n the
world today there 1s a very strong
opinion among the people and even
among many Governments agawnst
nuclear warfare and agamst nuclear
test explosions There is, perhaps, a
httle better atmosphere for disarma-
ment too Yot fears and apprehen-
mions prevent nations from coming to
agreement All I can say 1s, I hope
they will come to some kind of agree-
ment howeve: partial it may be We
cannot hope for full and complete
agreement suddenly Even 1if small
agreements are made, they create a
better asmosphere for the next
advance But, mn particular, this
business of test explosions of atomic
and hydrogen bombs seems to us
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<ompletely immoral from any pomnt of
view, completely injurious and to
<onsider that they are advancing the
cause of peace in the world seems to
me rather an extraordinary way of
looking at things

In regard to some of our major
problems with our neighbouring coun-
try Pakstan, problems of Kashmur,
~canal waters, etc, I will not say much
except, agamn, to say that one of the
«chief difficulties about these problems
is this cold war which has been
brought to India’s borders by these
pacts like the Bagdad Pact or the
SBEATO, by tre military assistance
gwven to Pakistan and thereby these
problems have been made much more
intricate and more difficult

Take the canal waters problem We
handed it over to the World Bank for
their help For five years, they dealt
with 1t After two or three years, they
made a proposal which, broadly, we
accepted Pakistan did not accept it
Again, for two or three years, they had
been gomng on discussing this matter
Some of our best engineers, for five
years, had been sitting 1n Washington,
going backwards and forwards We
lose their services here We spent
large sums of money in keeping a
huge delegation discussing 1t there
We have pursued this policy because
we wanted to solve the canal water
problem peacefully, to the advant-
age of both the countries It is not a
political problem at all It i1s a tech-
nical problem which technicians
should have solved, sitting together
It 13 well known that there 1s quite
enough water in the various rivers of
the Punjab to go round and much
more left over for the sea It 1s only
a question of arrangement with some
expenditure involved VYet, this has
been made mto a purely pohtical
problem Year after year has passed
and Pakistan has taken up an attitude
which becomes more and more
intransigent

I am amazed, if I may say so, at
the kind of speeches recently deliver-
«d by the Prime Minister of Pakistan

in the USA and to some extent,
even m the United Kingdom; Pakistan
is suffering from hunger and thurst
because of canal water disputes; what
will not a hungry and thristy man or
a country do, it will not die of hunger
and thirst. This is an extraordinary
approach to these problems At any
time that would have been bad. At
a time when the World Bank has,
agamn, put forward some proposals
which cast a heavy burden on India,
a very heavy burden and yet, for the
sake of peace we have again accept-
ed, subject t{o certamn munor matters
to be discussed,—we have not yet got
Pakistan's reply—for the Prime Min-
ister of Pakistan to go about in the
United States and say that we are
bent on reducing Pakistan to a desert
by cuthing off water and placing the
population of Pakistan 1in such
agonies, does seem to me to be a
thing very far, far from the truth It
15 a realm of fancy which should not
normally be brought mto play in deal-
ing with sohd matters of fact. I
regret this tendency on the part of
the Pakistan Prime Mmster It 1s
not a question of difference of opinion
We differ :In many ways We differ mn
our outlook on life, way of hife, way
of thinking That may be better But,
there are certain standards, I think,
which should normally be kept up by
people who occupy responsible posi-
tions I regret that these standards
are bemng repeatedly ignored

About this canal water question, I
may remund this House, because there
1s 50 much talk about it, that here mn
Delhy, 1n May, 1848, we actually came
to a friendly understanding, agree-
ment, 8 kind of treaty which we
signed, Pakistan and India It was on
the 4th of May, 1f I remember rghtly,
in 1848 1In spite of that, after two
years, it was denounced by Pakistan
Smce then, all these arguments have
taken place

In all these matters, we live under
the shadow of cold war Unfortus
nately, Palkastan, through these mili-
tary alhances and the rest is
encouraged to pursue wrong paths
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many problems that we have with
Pakistan. It is obvious that two
<ountries like India and Pakistan,
which are neighbours, which will
continue to be neighbours and which
have so much in common, must be
friends, should be co-operative and
help each other. Any kind of injury
to Pakistan ultimately is bound to be
an injury to India just as an injury
to In is bound to injure Pakistan.
But, it has been our misfortune during
the past many years to live in this
state of mental conflict and actual
conflict sometimes with Pakistan. In
spite of our efforts to normalise our
relations, they have not improved to
any considerable extent.

Raja Mahendra Pratap (Mathura):
May I interrupt and just say a word?

Mr. Speaker: Not now.

Raja Mahendra Pratap: If the hon.
Prime Minister allows, I will just say
a word.

Mr. Speaker: He wont’s allow and I
also won't allow.

Shri Jawaharlal Nehru: As 1
said, there are a great many cut
motions about extravagance and
waste in our foreign missions. It is
not for me to say that our foreign
missions, all of them, are perfectly
run without any waste, without any
extravagance. In 50 many missions
that we have all over the world, there
may be waste. We try to check them.
We have checked them and we will
go on checking them. But, I would
like the House to keep in mind
two or three factors. One is to
compare them with other contries'
missions. I do not mean to say that
we should compete with others in
extravagance or waste, but still, after
all, we should have some manner of
comparison, and I think if these are
compared with other countries, it
would be found that our missions are
much more economically run than
almost any country. Secondly, I
speak from some personal experience,
many of our younger officers abroad
~—1 am not talking for the moment of
ambassadors and high commissioners
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but of first secretaries, second secre-
taries and others—the cost of living
is different in various places, but by
and large many of these officers are
hard put to carry on a decent exist-
ence. It may appear that they are
being paid heavily, but there are gquite
a number of Members of this House
who have gone abroad, who have seen
some of our missions &abroad, and
almast every one of them has report-
ed to me that they were distressed
and sometimes even shocked at the
difficulties that our younger officers
had to face; that is, the salary and
allowances given to them were not
enough for them to live as decently
and properly as they ought to do. I
am not judging these various opinions,
but T am merely pointing out to this
House that any impression abroad
that our officers abroad are terribly
g:tdravagant and wasteful is not justi-

Some may be, naturally, when
hundreds and thousands of people are
there, I am not speaking for all. Some
missions may be wasteful. The larger
the establishment, the more difficult
it becomes to make it run according
to an ideal system. All kinds of diffi-
culties arise. But broadly speaking,
I do maintain that our missionr
abroad are run much more econo-
mically, less is spent on them than
missions of other countries, and more
especially, our younger officers as well
as the other staff, the subordinate
staff, is by no means heavily paid or
even well paid by any standards.

The work that they have to do is
not just filing papers or signing docu-
ments or flles. A foreign mission has
to be always on the alert, ought to
be. The officer has to keep in touch
with all kinds of people there, he has
to mix with them, he has to invite
them, he has to have social relations
with them, political relations with
other people. All this cannot be done
easily unless he is given facilities for
this =

Anyhow, we are constantly trying
to look into this question. Again
instructions have been issued, and I
have no doubt that under the stresr
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of circumstances we shall make some
further economies, because we are all
aware of this.

Our biggest mussion abroad in the
point of numbers 18 the High Com-
mission in London The High Com-
nussion in London 1s much more than
an embassy because 1t deals with
several things Firstly, there is stores
purchase which 1s a very big affar
‘Then, there are more students abroad
in England than any other foreign
country We have got to look after
them And we have to mamntamn there
representatives of our Army, Navy
and Awr Force also, chiefly for pur-
chases and for other purposes too So
that the High Commussion plus the
Indian Stores Department etc, 18 a
very big organisation

We have gone into 1t repeatedly
We have had some economies made,
not a big figure We are again going
mto 1t It was our intention to send
some officers there to help in this
process Then when I was there 1n
London recently with our Secretary-
General of the External Affairs Min-
1stry, we felt that it would be better
for a close scrutiny to be made by
the High Commissioner and the senmior
officers there first of these depart-
ments and then later for a finance
officer from here and a senior officer
from the External Affairs Ministry to
go there, because otherwise if these
people go there, 1t 1s very difficult m
three, four or filve weeks time for
them perhaps to get a full insight
into the picture So also we are deal-
mg with other cages

I should Iike to repeat that while I
have pointed out that I think that the
expenditure, heavy as it 1s, on our
foreign missions 1s not very geat
considering the type of work they
have to do, considering what other
missions have to spend, nevertheless,
I have no doubt that mm the vast
establishments there 1s extravagance
m places, and that has to be and
ought to be checked, and will be
checked I hope We have indeed
sometimes come down rather heavily
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on some of our officers who sccord-
g to us have not behaved properly.

Then, I will not say much about
Pondicherry We have been waiting
for a long, long time for the French
Government to pass their law so that
the transfer of the French territories
here might become legal, de jure—up
t1ll now 1t 1s de facto The House
knows that French Governments have
been changed frequently and gll kinds
of difficulties have been faced by
them, and this thing which should
have been a formal affair has not yet
been done We are now assured that
mn the course of the next month o
two 1t will be done I hope so

As for the internal admunistration
of Pondicherry, I do not wish to take
up the time of this House, but those
Members who are interested in this
matter may see me and I shall gladly
discuss it with them outside at some
convenient moment

Then there 1s this old question of our
being, continuing in the Common-
wealth I do not know if I can add
anything to what I have prewviously
said on this 1ssue It seems to me
that the differcnce 1n opmnion on this
1ssue arises really from a dafferent
copception of what we are there and
what we do there If it 1s a conception
that by being mn the Commonwealth
we are in any sense subordinate to
anybody, m any sense tied up to some-
thing that might come 1n our way,
then I would b¢ completcly at one
with those who object to our being in
the Commonwealth If, on the other
hand, 1t does not come m our way in
the shghtest degree, and i1n fact give
us certain  opportunities, helpful
opportunities, to serve the larger
causes that we have at heart, then 1t
18 worth while being there

I have asked in this House previ-
ously and I would hke to ask that
question agamn now I can under-
stand somebody feeling sentimental:
well, he does not like it To that. of
course, there 18 no logical reply But
I thould like to know practically how
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one, with other countries also 1t s often
very close It may not be dignified
by a special name, but it 15 very closer
in many ways than our association
with many of the Commonwealth
countries So, I just do not under-
stand this except that I can wunder-
stand it on the ground of sentiment
In the Commonwealth there iz the
Union of South Africa with which we
have nothing to do

Now, certain changes are coming
over the Commonwealth which I
think are good in the wider scheme
of things, that 1s the comung into the
Commonwealth of ingppendent Ghara
a new nation, an African nation, to be
followed a lttle later by Nigeria To
be followed presumably a little later
by MNigetia AN these things really
have a great deal of historical signi-
ficance and we can help or hunder
these processes which are not only of
importance to those countries con-
cerned, but 1 the wider context of
Africa and Asia and world peace

Why should we

Raja Mahendra Pratap (Mathura)
it 1s habitual slavery
(Raja Mahendra Pratap then left
the House)

An Hon Member: Why this walk-
out?

Shri Jawaharial Nehru: There are
only one or two small points to which
1 shall refer now There are one or
two cut motions which refer to our
ssUIng visas or not issung viss: lo
the World Peace Congress, I think
which was held in Colombo, and
something in regard to the Yourth
Feostival :n Moscow

0 LSED—
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S0 far as the Youth Festival is
concerned, I do not quite know, but 1
think we have issued probably over
two hundred 8o, it is not a quertion
of our not isswng visas Ccrtiunly
we do not quite understard this
tremendous urge for people io aitend
Peace Congresses, and ow the cpuse
of peace to which we ate commitied
18 helped by these repca'ed assemblies
gathering together in various parts of
the world and holding aloft tne .»an-
ner of peace We do not prevent
people from going there, but wve do
not encourage them, and we make 1t
quite clear that we do not encourage
them If they want to go, they
go certanly Why do we say so?
We say so because, I feel that many
of these Peace Congresses, although
in the name of peace, and although,
no doubt, desiring peace, become
political platforms also for other
purposes, with the result tha: some-
how the cause of peace itself becumes
associated with a political platform,
and thereby, to some extent, this
bright shming surface 18 tarnished.
Therefore, I can undersiand, of
course, these discussions occasionally
but how these repeated Peace Cong-
resses help m the cause of peace has
not been made clear to me yet

There 18 one thing more There is
a cut motion about the continuation
of the Gurkha recruitment camps 1
must confess that I feel very distres-
sed about this continuation And we
have tried our hardest to hurry thus
removal Two countries are concern-
ed, not only the Umited Kingdom, but
Nepal, and there are limits beyond
which we do not want to go In this
matter, we press them, we talk to
them, we write to them, and they
promuse to take early steps I belleve,
now, they have agamn told us that it
should not take véry long * I do not
know what else to do in the present
context, and so, they have continued
much to our regret That s all that
I wish to say at thus stage

Perhaps, if necessary, I may answer
any criticism made afterwards

Mr, Speaker: The Demands for
Grants Nos 23, 24, 25, 28 and 108 are
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now before the House I have not yet
recelved a prepared list of the cut
motions which hon Members would
Hke to move As soon as I get the
list, I shall read them out to the
House

Now, I shall call hon Members to
speak on both the Demands for
Grants and the cut motions

Shri H. N. Mukerjes: I am glad
the Prime Minister has made certain
prelimmnary observations, for, in spite
of their length, they have the effect,
I am sure, of assisting our discussion
In any case, especially in view of an
intimation from the Mimster of Par-
lismentary Affairs that later 1n this
session, we are lhkely to have another
opportunity of  discussing foreign
policy, I had already decided to con-
fine myself to specific demands which
are nuow being asked by the Mimastry
of External Affairs

I need not reiterate that though the
Prime Minister quite evidently has
certain mental reservations about our
attitude towards his foreign policy,
we do offer by and large our support
to his foreign policy, though, of
course, we do not approve of such
things as the Prime Minmster’s fixa-
tion—I use that word with respect—
which recently appeared to be a lhttle
loosened, but still it appeared to be
a fixation about the quality of the
British Commonwealth and its poten-
tiality for good in the context of
today But, m any case, I am not
gomng to harp on that aspect of the
matter I shall refer fo specific points
on which I wish Government give us
some satisfactory reply

Several cut motigns refer to the
failure of the steps taken so far to
bring about lasting peace, :n what I
might call the Naga land, smce there
is some difficulty, some technical diffi-
culty, about most of the Nagas
concerned hving n the Naga Hilis
Iistrict of Assam—but quite a large
chunk of them mhabit the North Fast
Frontier Agency Last session, on the
27th May, a question was asked, {e.

starred question No 880, and the
answer gave us the information that
last year, that is, in 1956, the number
of hostile Nagas killed m NEFA was
185 But this year, up to the 30th
Apr], in four months’ time, the num-
ber killed 13 already 84

This shows that all 18 not well in
this area, and that 1s why I was very
glad when, the other day, the Prime
Mimster made a categorical statement
i answer to a question which I put,
that he was perfectly prepared to
consider amendments to the Sixth
Schedule of our Constitution m
consultation with the people concern-
ed I very heartily welcome this
categorical statement, and I suggest
that this statement of the Prime Min-
1ster 1s very widely publicised in the
Naga areas I would beg of the Prime
Minister not to make a complete
restoration of the law and order
situation—which, of course, 18 very
mmportant—to be an absolute condi-
tion precedent to the kind of consulta-
tion which he sayy he is ready to have
immediately I wish that he pro-
ceeds 1n this matter

Meanwhile, I would ask him to
rectify such disproportion as I notice
in the budget figures I find, for
example, that out of Rs 1 09 croies
odd provided for economic develop-
ment of tribal areas, under the head
‘External Affairs’, more than Rs 60
lakhs go towards the pay of officers
and of establishments and their
allowances, which 15 much more than
50 per cent of the total Perhaps,
this 1s not quite the way of winning
the hearts of the people of the area

The country, now bemng told so
often of governmental austerity, has
been perturbed by reports of unwar-
ranted extravagance and I am glad
the Prime Minister says that wherever
extravagance 18 detected, 1t should
be checked and stopped if that is
possible Last March, in the last ses-
sion of the First Parllament, the
Public Accounts Committee pressnt-
ed a report, that made some very
serious revelations about the state
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of affairs in the External Ministry.
We find, for example, from that
report:

‘During the period 1st April,
1954 to 15th July, 1854, about
Rs. 94,000 were spent on 144
parties.

“There was overlapping of
parties given m some cases,
Although Hyderabad House has
been taken over and suitably
furnished for the purpose of
official entertainments, the
majority of partles were held at
the residence of officials. The
charges paid per head for a party
varied widely from Rs. #to Rs. 50
mn the case of a dinner party.
Although under the rules, sanction
of Finance was nacessary for
expenditure ex:ceedmg 1¢00
in computing this limit, the cost
of wines etc. supphed from stock
was excluded”.

All this sounds rather pecular in
the context of the Prohibition policy
which Government pemists in stick-
ing to in spite of certain suggestions
being made from certain quarters that
if perhaps prohibition can be modi-
fled, a good deal of revenue might
come to our coffers.

The Report goes on to say:

“While the Committee recogn.se
the need for such entertainments,
they consider that the ceiling
rates fixed by the Ministry in
some of the cases are too liberal,
specially when those rates did not
mnclude the cost of drinks. Thley
trust that the Ministry of Finance
would scrutinise the rates caie-
fully and fix them reascnably”

Then, Sir, the Report presented last
March referred to the care of an
officer who had drawn advances *hree
times for the purchase of a motor
car, which he purchased and sold
agamn and gave false reporis to the
Ministry. In regard to this, the
observations of the Pubhe Accounts
Committee have led the Ministry to
take certain steps, that i to say to

recover the amount from this nfficer
and credit it to Government.

Now, I feel that in cases of this
sort, when quite egregiouny the Gov.
ernment's revenue is bemg taken
away by means which are absolutely
reprehensible, definite step. ought to
be takeu and, prosecution ought to be
instituted. The Committee—our own
Public Accounts Committea—has said:

“We are distressed to nute that
even after the matter had bsar.
brought to the notice of the Min-
istry by Audit, the Miniwstry has
taken too lenient & view It 13 a
matter that merits serious action".

This came to us in Marca 1957, As
agawmnst thas, I find a special article in
the Statesman over the signature of a
very well known journalist of our
country who says, — ntghtly or
wrongly, I do not know— (tniz is
from the Calcutta edition dated 5th
July):

“Believe 1t or not, the first
tangible result in New Delhi of the
economy drive in the Adminis-
tration which has been announced
to the country m a blaze of pub-
Licity, 1s the discharge of 40 peons
in the External Affairs Ministry”.

Then i1t goes on to say

“This i1s more ridiculous than
it 18 pamnful Mark you”—these
are his words—"their discharge
{from service 1s not accompanied
by the shghtest change in the
pattern of the system which they
embodied There has been no al-
ternation m the scale of peon
allotment—""

this 1s a new expression, new to
me anyhow—

“to Ministers and officials ¥ Perhaps
steps arc bemng taken m this direction,
but 1t 1» more than time something
1s done very definitely to see to it
that our Admnistration 18 purged of
the dross which this kind of behavi-
our represents”
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Real economy must begin to be
practised not only in the over-rami-
fied administration here, but also,
with all respect to the Prime Minis-
ter, in our Embassies. My sugges-
tion is: do not stint on our publicity
abroad. It has already been
inadequate and meffective. I know
in such countries as Afghanistan, for
example, our publicity officers get so
very little that they cannot enter-
tain journalists,. They cannot ask
people to come and have a cup of tea
with them—if you are so much mn-
sistent on prohibition But they have
not even got the money to ask them
to a cup of tea. That 1s a position
which we ought to change Our
publicity already so far has been
very I1neffective and i1nadequate
Make them adequate Make them
effective. Put capable men there
But economise on other things

For example, I do not understand
why in our Peking Embassy when
postage, telegram and telephone
charges are supposed to come down
from Rs. 1,41,000 in 1958-57 to
Rs. 65,000 1n 1957-58—I do not know
why—at the same time purchase and
maintenance of furniture jumped
from Rs 25400 in 1956-57 to
Rs 45,000 in 1957-58, and purchase and
mamntenance of cars from Rs 8,000
in 1956-57 to Rs 35,000 in 1857-58
This 15 a pattern of activity which, at
least being strangers to the art of
good lhving, we are quite unable to
understand.

I do not think the country wall
like it—n spite of the Prime Minis-
ter's pleading—that we are going to
open a new Embassy in Madrid.
Spain wishing to have an Embassy
here in Delh: 153 no reason for us to
oblige them. Next door physically
and ideologically to Portugal, Spain
is a country with which our trade
also 1s entirely negligible. Neither
for political, nor for cultural nor for
commercial reasons, do we have such
intercourse as necessitates the insti-
tution of an Embassy, which 1s going
to cost us, according to the budget
figures, Rs. 2,20,100. But when the
charge d’ affairs goes and when the
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full-fledged Ambassodor goes to
Madrid in all his glory, naturally the
expenses of the Madrid establishment
will go up.

I feel that this 18 extremely ill-
advised. Contact with Spain—I do
mind contact with Spain; I have no
sense of untouchability ahout that
«ind of thing—contact at the con-
sar level is good enough. Let
us put a Consul-General there.
We already perhaps have 1n Bar-
celona a Consulate-General—I am
not very sure. We must have a Con-
sulate-General Let us have trade
with Spamn, and if thmgs improve,
let us have further diplomatic rela-
tions. But for the time bemng, there
is no pomnt in opening an Embassy
in Madrid.

The Prime Minister has referred to
our High Commission in London
which, we find from figures supplied
to us, spends a fabulous amount
which of course, everybody knows.
This figure 1s perhaps something
which will bear retelling Last time,
the Prime Mmister told us—on the
30th May, 1957 1n reply to unstarred
question No 494—that the total ex-
penditure in London 1in the High
Commissioner’s officc was Rs. 1,58,52,
788 and some naye paise added to it.
Out of this, Rs 60,82,334 was account-
ed for to ‘External Affairs’ and the
rest to other Ministries ke Works,
Housing and Supply, Education and
so on &nd so forth

Now, I do not wish to be misunder-
stood 1n the least, but 1t does irk—
it does irk all of us—when we find,
for example, foreign journalists mak-
;g bantering comments. I was
the Parliament Library the other day
and I looked up a foreign journal
which stated.

“India parades her austerity,
but the High Commissioner for
India in London rides a new Rolls
Royce which is bigger than the
English Queen’s Daimler”,

I know that perhaps the Prime Min-
ister has a very adequate reply, let
us know, let the country be assured
that as far as avoidable expenditur-



es in the High Comimission in London
are concerned, we are avoiding them,
Lat us know that as far as the pur-
chases by the High Commissioner in
London are concerned, we are making
low as possible.

I got a reply the other day to a
question in regard to the kind of
work which the High Commission
does in London, and I got the answer
that Rs. 26 crores were paid by the

g
8

cals like the Swadeshi of Bombay.
Those who run this journal are very
far from my way of thinking, but at
' the same time, as far as using swa-
deshi goods and services are con-
cerned, we are all agreed. Why in
the .name of whatever you deem
sacred, why do we utilise foreign
banks and not India banks, who are
coming forward to say that they too
have foreign exchange facilities these
days, to the extent of Rs. 25 crores in
the year July 1955 to June 1956%
That was the figure given to us. Why
do we work in that fashion? Why
is the working of the High Commis-
sion in London so extravagant that it
is entirely oblivious of the real in-
terests of our people and of our coun-
try at the present time? That is why
I say—1I do not want to say anything

about the many scandals happening’

earlier, like the Jeep scandal, this
scandal and that scandal and so on
and so forth; I do not want to rake
all that up—that is why 1 say
that in regard to thig it is very
necessary that we have to be careful.
We cannot be too careful, and our
expenditure in London should be
properly screened and suitably
brought down.

The Prime Minister had told us
about his distress over the continua-
tion in our country of these Gurkha
recruiting camps. 'This matter, as
the House knows, has been hanging
fire for more than five years. We
were very blissfully under the im-
pression that what the Prime Minis-
ter had told us even as late as July
1966 was the real state of things.
We were absolutely assured that the
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British Army was not being given a
recruiting camp for Gurkhas on
Indian s0il. We knew that for the
time being the Indian Government
was giving the British Army facili-
ties for the transit of Gurkhas across
the country to Malaya. @ We did not
like that at all. But, we had to swal-
low the bitter pill. That was all that
was happening. But, now, suddenly,
early this month, on the 2nd of July,
I saw an item on ‘Recruitment of
Gurkha Soldiers’ in the Calcutta
Stateman and it says that for all pra-
ctical purposes the Lehra Depot near
Gorakhpur continues to be a well-
organised centre for training Gurkha
soldiers. The special correspondent
of the Statesman from Gorakhpur
says, somewhere in near Darjeeling,
Kalimpong or other place, I do not
know, the recruiting camps are still
continuing and the British Gurkhas
have an address in Calcutta. In the
Calcutta Telephone Directory, I see
that there is an entry “British
Gurkhas.” Anyhow, they continue.

But, why are we still having this
kind of thing? The Prime Minister
goes to the Commonwealth Confer=
ence; we do . not mind. But, why

- should this kind of thing continue?

Why, in spite of assurances being
given by the British Government that
they are not going to tarnish our fair
name by recruiting Gurkhas on
Indian soil to send them to Malaya
to get rid of those who are for good
reason or for bad reason trying to
fight for their own liberation in their
own way, why should the British
Government behave in this fashion?
The Prime Minister says that we
should be very careful very cautious.
1 agree everything is tied up with the
cold war and I know everything is
tied up with cold war. Otherwise,
we would not have this opportunity
of shouting agrinst this kind of thing.
But, at the same time, everything
being tied with cold war is no excuse
for our having a bloodless policy all
the time. Let us be very careful, let
us be very discreet, as polite as we
can be; let us not behave as, perhaps,
I behave in this House. But, let us,
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at any rate, be effecuve (Interrup-
tionsy Let us try to bring a real
and effective change in the cold war
atmosphere Occasionally, we have
to say a few strong things in a strong
voice t0 certain people and I need
not specify who those particular peo-
ple are

I wish the House 15 given an op-
porturuty, I think the Prime Mims-
ter will agree, to discuss the state of
Pondicherry whose de jure accession
to Infla will, perhaps, soon materia-
lise But, I would like just to say,
because we have this opportunity
now, that in the Pondicherry Repre-
sentative Assembly, the Opposition,
which 15 nearly equal in number to
the Government, 18 not given any
representation in committees hke we
do get here in Parhament or m the
States I hear also that the texhle
tndustry in Pondicherry, deprived of
its former market in the French Em-
pire, needs special help which 1= not
being forthcoming

Then, agam, I have been told that
only Rs 20 lakhs have been set apart
for building a pler in Pondicherry,
but that 15 not enough What 1s
needed 1s the development of the
port so that it may, one day, become
a major port mn the country There
are certamn difficulhies about Pondi-
cherry which, I think, the Prime
Minister will take into consideration
and take the necessary steps

I refer now to Indo-Pakistan rela-
tionshups and I must begin by saying
that the country, certainly, supports
the Prnme Mnsier's policy on this
point, especially in regard to Kashmar
Only, sometimes, being rather trouble-
some, we suggest that, perhaps, 1t 1s
better that we withdraw the
1ssue from the Security Council But,
anyhow, we are all with the Prime
Mmister as far as that policy 1s con-
cerned

With the Pakistan Prime Minister,
whom we know rather well because
he comes from our part of the coun-
try, there can hardly be any hope of
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successful negotiations But, surely,
we can try, in spite of the difficulties
mn the situation, we can try to do
little more than we are doing now
explain our position to the peopl
Pakistan and to show that we
can truly befriend them This isa
which ought to be done and is not
ing done Publiaaty should help
regard to this matter For example,
there 1s the canal waters dispute Our
publicity on this matter should reach
Pakistan and we should take steps to
do so0

Then, we can also tell the people
East Pakistan, for example, that it
India’s object to utilise the waters
the Ganga, that India wants to
a barrage at Farraka, not in
deprive Pakistan of any part
waters of the Ganga but so that
istan as well as Bengal can
and, with the Ganga barrage at
Farraka the future of Calcutta port
can be ensured and the future of the
Calcutta port involves also the future
of the economy not only of India but
also of East Pakistan So, 1t 13 very
necessary that this kind of thing is
put across to the people of Pakistan

Then, I feel—it might be a fantas-
tic suggestion—that we have a trade
agreement with Pakistan, and we
might go on and tell them that we
want to develop this into something
Iike a zollveremm or customs union
The Indo-Pakistan continent 13 an
economic unity and it 1s necessary If
in Europe they can talk about Euro-
pean free trade area and all that sort
of thing why cannot we, at the same
time, suggest the 1dea of a kind of
Indo-Pakistan understanding on eco-
nomic matters? (Interruption) Why
all this controversy and trouble about
canal waters and other things? To the
devil with all this trouble' People
can lead The Commerce and Indus-
try Mimster 13 there The Prime
Minister 1s there The Prime Minis-
ter 18 the best man for the purpose
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them and some of them Have been res-
ponded to and more of them have not
been, as far as Pakistan is concerned.
At the same time, I feel that we have
to make a gesture to the people of
Pakistan. And this reminds me or an
answer which, very happily, the Prime
Minister gave me the other day.

He said, in answer to a guestion I
asked about Pakistani nationals in
India, in my part of the country, in
Bengal and Assam also, fearing about
their jobs—security of jobs—that
there is going to be no throwing out by
discrimination on this side, I was all
the more happy that he said it. But
the trouble is that, as a matter of fact,
the Pakistani nationals coming to West
Bengal—and they have been coming
for generations to West Bengal—to
earn their living, are in a kind of
penic. Here is a member from
Howrah, Mr. Muhammad Elias—he is
is a trade unionist—who tells me that
in Howrah district there are Muslim
workers from East Bengal who work
there, because they do know some spe~
cialised jobs, in the jute factories and
in the engineering industries and many
of them are taking out their provident
fund because an impression has been
created that, at any time, their jobs
might go.

I have read editorial articles in Cal-
cutta newspapers, with large circula-
tions, suggesting that in order to solve
the unemployment problem in India,
the service of the 80,000 and odd Pak-
istani nationals who work in West
Bengal and Assam should be dispens-
ed with as soon as ever that is poasi-
ble. I find a report in a newspaper
which I do not usually credit, a Bom-
bay paper, Which said that on the 15th
of May, 1957, a conference of police
officials from West Bengal was held
with the Home Ministry here and the
ruggestion that was mooted was that
in order to secure popularity of Cong-
ress it was better that you offered
employment opportunities to Indian
nationals and pushed out these Pakis-
tanis. This may be an inaccurate re-

Now, Sir, the port is manned by
people who come from East Bengal,
from Chittagong, from Noakhali, and
such other areas. They have been
coming there for generations. They
know no other way of earning their
living. They are the cheapest and the
most efficient seamen in the world.
They have been coming for geners-
tions. All these people are in some
kind of fear. A word from the Prime
Minister, if properly reported, will
mean a great deal. What he said in
answer to my question, the papers did
not report because, after all, it was a
question from me, even though the
Prime Minister was kind enough to
answer it. But, ¥ something goes out
from the Prime Minister, it would put
heart in those people and if we can
get the support of the people of Pakis-
tan then, and then alone, can we bring
about a change in the policies of the
Government of Pakistan,

The Government of Pakistan, as at
present constituted, is behaving in a
fashion which I want to characterise
by an adjective which the Prime
Minister and yourself would certainly
disapprove of and so 1 desist. But,
after all, what we should try to do is
to get the friendship of the people of
Pakistan. And, for that purpose, I beg
of the Prime Minister to take whatever
steps he can in regard to this matter.
Their fears may be exaggerated but
the fears are there. Let not the fears
be worked up into a panic because in
that case all kinds of ill effects ensue.

The Prime Minister has referred to
his virtual disapproval of people going
to repeated peace conferences and
youth festivals and so on and so forth.
While I was quite ready to understand
what exactly was in the Prime Minis-
ter's mind, I do not quite approve of
his allergy towards Indian contacts
with socialist countries. The Youth
Festival is being held in Moscow and
the idea, I understand, is that every
two years, there is a youth {festival,
I think, in Moscow, Prague or in some
other place. It is only a biennial
affair; it is not held too often. They
invited a thousand people or so from
India. As for myself, I would not like
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a thousand people to go That is my
personal view I do not mund the
Prime Minister saying I would not
send more than 200 people But, what
1 do mund 1s the way in which the
Government has proceeded m this
matter

I did not know, but I only learnt
recently that in the Moscow Youth
Festival, they have set apart a ceriain
time for the performance of Tagore's
songs and drama and that kind of
thing An enfire Tagore programme
was there Certamn people were chosen
by a Festival Commuttee It held a
festival and a large number of people
jomned in 1t and they chose a fiw
to go and take part m the Tagore per-
formance The position 15 so bad now
that nobody can go and sing a Tagore
song This matter was brought to the
notice of the Education Mimnistry by
my hon friend, Shrimat: Renu Chakra-
vartty and Maulana Azad was good
enough to say that this should have
been done earlier and that these people
should have been permitted to go The
Festival people have been in touch
with all kinds of important people m
Delh:  Unluckily, the Prime Mimmster
was absent Perhaps if he were here,
he might have done something about
1t because i1t was a very clear case of
the necessity of our participation mn
the Tagore programme of the youth
Festival but that was not done

I do not like the Prime Minister dis-
approving of the Peace Conferences
quite 1n the manner that he does After
all, when the Colombo meeting of the
World Peace Council was held the
Government of Ceylon behaved as if
they were the hosts of the congrega-
tion The Ministers of the Ceylon
Government came more than once to
take part i1n the proceedings and some-
thing like a national wave of enthu-
siasm over the whole 1dea of peace
gripped the whole 1sland of Ceylon
But, a Member of this House, Shn
Thas again who happens to be a mem-
ber of the World Peace Council wanted
to go to Colombo but did not have the
pass-port He wanted a pass-po-t but
could not get

This mught be due to something in
the red tape apparatus which is the
bane of our country and unless it 1s
changed altogether no resulis are go-
g to ensue whatever huge Plans you
may have It may be due to something
and the red tape apparatus has got to
be looked anto The red tape
apparatus has got to be re-mould-
ed if you want to bring the country
nearer the kind of life that we want
our people to have

There are so many maetters that the
Prime Minister should apply his mund
to I am not going to refer in general
terms to the many pomts that the
Prime Minister has referred to only by
imphcation and by suggestion and I
hope we shall have another opportu-
nity of having a full dress discussion
on foreign affairs when certamn of the
pomts which have been hinted by the
Prime Mmister may be amphfied or
may be discussed properly by the
House

But I feel that as far as the Demands
for Grants are cancerned, there are
ccitain points, very specific points
whoch we have brought up

These poimnts are all hinked up with
what we consider to be the Achilles
heel of the Prime Minister's foreign
policy, the unique weakness of his
foreign policy He does not know that
from time to time, he has to take a
strong stand, he 15 always harping on
the idea of our advantages on account
of continuance in the Commonwealth.
After all having been i1n the Common-
wealth, what are we getting from time
to time? Over Goa, have we got assis-
tance? Over Kashmur, have we got
any assistance®” Over this European
Economic area are we gomng to have
any assistance? No Every time, 1t is
no And at the same time we are to
go on hugging the illusion that being
in the Commoénwealth m the way that
we are really makes for progress

The Prime Minister does say that
we are much more fmendly with a
country like Burma than many other
countries in the Commonwealth That
18 not the whole story When the Citi-
zenship Act was put on the Statute
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Book, this was pointed out over and
over agamn Anybody from Canada
or Austrulia or New Zealand or other
countries in the Commonwealth can
come to India and more or less enjoy
the rights of citizenshup But a man
from Burma cannot We have said to
the Home Mmister so many times
Why cannot we have some kind of un-
derstandimg He says you cannot
There may perhaps be some technical
difficulties But, then let us not be
told that our relations with Burma
are very much closer than our relations
with UK They are not.

Our relations with the United King-
dom are the most crucial factor of all
—that 1s the most mhubiting factor—
of all The Prime Minister 1s not go-
ing to get out of the Commonwealth
and I am not talking dangerously To
get out of the Commonwealth does not
ofean that we become unfriendly with
England So many of us on this side
of the House are friendly with Englhish
neovle With the Enghsh traditions
also, we have a certain acquaintance
With the English language and litera-
ture also, we have a certain kmd of
acquamntance So, naturally all our
sympathies are very largely perhaps
on the English side England has no
reason to fear if we get out of the
Commonwealth Getting out of the
Commonwealth does not mean the
adoption of bellicose anti-British
policy On the contrary, 1f we get out
of the Commonwealth, we shall be rid
of the incubus which, like that old
man in the story of Sindbad the
Sailor, prevents us from acting mn the
way we ought to But, that is the real
position

If I go on in this fashion, I shall only
be adding to the wrritation I maght
already have caused to the members of
the ruling Party which delights in say-
ing that I repeat We do repeat the
same thing if that 13 an 1mportant
thing We say the same thing if that
thing remains to be done and 1s always
undone

Therefore, without making any apo-
logies for referrmng to the Common-
wealth, I would say this I would not
pursue the matter but I suggest that

the Prime Minister who 15 loaded with
so many anxieties gives a little more
basic thought to basic matters Then,
perhaps he would be able to help us
very much more than he has been so
far He has done a great job of work,
1 know, but, he can do a very much
greater ,ob of work only if he nds
himself of certamn incubuses which
have made a kind of permanent settle-
ment in his mind

Shri Surendranath Dwivedy (Ken-
drapara) In spite of all that the
Prime Minister had said, I wish to put
forward a viewpoint which has been
demanding our withdrawal from the
Commonwealth I feel that the pledge
given to the nation in the year 1930
would be left unhonoured if we do not
decide on our dissociation from the
Commonwealth There was a great
expectation all over the country when,
following the Anglo-French aggression
on Egypt, the Prime Minster stated
that the time had come to reconsider
our association with the Common-
wealth When Britain conducted an
unprovoked aggression agamst & small
country like Egypt, India was not even
informed but countries like the United
States, which are outside the Com-
monwealth, were taken into confidence.
India was neither consulted nor in-
formed of the aggression Again, re-
garding the hydrogen bomb tests in the
Pacific—we all know how the people
1in this part of the world are very much
concerned about it,—Britain 18 qute
unmindful of the sentiments, difficul-
ties and dangers that such action may
entarl upon the less unfortunate
partners of the Commonwealth

Therefore, 1t was expected when the
recent Commonwealth Conference was
meeting agamnst thus background some
reference to these two mncidents would
be made But, I am sorry to say that
the cryptic communique that was 13su~
ed gave no indication to these Accord-
mng to the PTI correspondent
London, 1t was stated that this come
munique was capable of different
mnterpretations The Manchester
Guardian put it more positively ow
June 28, 1957

“There was no attempt to hold a
post mortem on the 1ssues but
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one of the most interesting as-
pects of yesterday's discussion is
that Nehru apparently referred to

the past events in generous
terms.”. ...
‘He showed no resentment

about the events of last October,
nor did he criticise the sction of
the United KXingdom Govern-
ment.”

.14 hrs.

.8ir, really it is a matter of surprise
that the resentment that was shown
all over the country, not only in
India but even in Asia and Africa,
vanished into the sky when we reach-
-ed the Commonwealth Conference and
-our Prime Minister remained calm. I
think he owes an explanation to this
country. Why is it that such a co-
wardly act of aggression was not
taken into account? When he him-
self had condemned it in no uncer-
tain terms, why is it that it was not
included in the discussions? Will I
be wrong, Sir, if I say that there was
some sort of political horse trading
in this Commonwesalth Conference?

Again, according to the P.T.I. cor-
. respondent:

“The blistering attack” on
Russia for or reprehensible con-
duct in Hungary was
from the final communique at
the instance of Nehru. In re-
turn, perhaps, the Anglo-French
attack was not condemned.

In other words, we became a party
‘to a decision where these two wan-
ton aggressions were condoned.

I agree with the Prime Minister
when he says that we are not sub-
-ordinate to any other country by re-
maining in the Commonwealth. But,
-can he say that we are not carrying
on any political obligztions by re-
maining in the Commonwealth? This
is one of the instances which shows
that we have to carry out certain
.«obligations.
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14.02 hrs.
[Mr. DxpuTy-SpRAKER in the Chair]

There is new slogan raised in
the country thit the nature of the
Commonwealth has been changing;
Ghana has been admitted as a mem-
ber and Malaya is coming into it
after 31st August. The father of this
slogan is Mr. Bevan who came to this
country. So far as British interests
are concerned, there is no difference
between a Conservative and a
Labourite.

They say: ‘You will have a majo-
rity in the Commonwealth. Why are
you afraid? Go forward and have
close contacts with new nations that
are jolning the Commonwealth.' I
wish to impress upon you, Sir, that,
perhaps, it is a fact that no decision
in the Commonwealth is taken on a
majority or minority basis.

Actually, I feel that our association
with the Commonwealth vitiates our
relations between countries like
Ghana and India. If we are really
serious to develop our contacts with
freedom loving Asian and African
nations, it must be on the basis of
unity of outloock upholding freedom
and social justice, and its sphere Is
not certainly the Commonwealth.

Again, 1 would like to point out
that on the question of Cyprus also
the Commonwealth remained silent,
and I have no doubt that by remamn-
ing silent it has done a great blow
to our prestige, because although we
supported the Cyprus struggle in the
United Nations, when we go to the
Commonwealth we forget ourselves
and we go the way the Londoners
want us to go.

I would have thought that there
was some substance, some reason for
our remaining in the Commonwealth
if by our association it was possible
for us to contribute towards better
understanding amongst the different
nations that constitute the Common-
wealth. But what is the real achieve-
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ment i this regard? None of the
Commonwealth countries with whuch
we had so many disputes have been
able to really understand our wview
pomnts properly We are still in  the
midst of disputes as we were before,
there is no proper understanding

It 15 not that Bntamn has ever
shown its wnchnation to help us in
problems with which we are greatly
mterested Take the question of Goa
I am proud that our Prime Mimster
1= wanted very much for consultation
in other countries President Nasser
wanted his help and guidance m cer-
tain very important matters I would
like our Prime Minster also to take
some lessons from men like President
Nasser How did he solve the Suez
problem? He had the boldness to
take a step, and after some years you
will see that inspite of all internation-
al complications Suez 1s gomng to be
that of Egypt after a year Can our
Prime Minister also not take this les-
son from President Nasser, and take
a bold step to see that Goa also be-
comes part of India without delay”

Sir, when the Commonwealth Con-
ference was gomng on it must have
come to your notice that there was
lathi-charge in Johennesburg on In-
dians Even that fact was not taken
notice of and there was no condem-
nation from any quarter whatsoever
The Prime Minister s telling us
about different countries, but 1t
seems for some time past he 1s com-~
pletely silent over this racial ques-
tion

Therefore, I feel that 1t 15 not
only on account of sentimental rea-
sons but because of very practical
reasons it 18 necessary that we should
dissociate ourselves from the Com-
monwealth By all means develop
friendship, enter into treaties with
England for commercial and cultural
purposes, and let us also have closer
and mmtimate contacts 1n a more freer
atmosphere with other Asian and
African nations, but for God's sake
leave this Commonwealth

It is said that there are some eco-
nomic advantages I do not know
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what these are The Prime Minister
himself has admitted m a statement
that the prospects of a development
loan from Britain 15 very bleak. Oaqe
of the terms of this loan, I am told,
seems to be to mamntamn our sterling
balances at a certain level Why
should we agree to such a proposal?
We know what happened to Egypt
All assets of Egypt were frozen as
soon as there was a little quarrel

It will also be seen that because of
the Commonwealth relations British
profits on wvimble and invisible ex-
ports to Commonwealth countries are
about £280 million a year. But,
what 1s the assistance or grants that
Britain 13  giving to the Commou-
wealth countries? It 18 not more
than £60 mullion a year

My friend Mr Mookherjee has
already referred to our attitude to-
wards this recent European free trade
plan Austraha and New Zesgland
have expressed thewr musgivings I
want to know what India has to say
about it, and whether India has been
informed about it

I have a feeling, if we dissoclate
ourselves from the Commonwealth,
perhaps, we will be able to develop
an international relatiofishup of our
own for money and other internation-
al transactions Therefore, we
strongly feel that the time has come
when this relationship, our assocla-
tion with the Commonwealth should
be done away with

Having said this much, I will refer
to the economy 1n the Embassies I
am glad that the Prime Minister re-
alizses that there 18 some extrava-
gance which ought to be looked into
I, am not complaming that we bave
given excessive grants I realise that
when our foreign relations are gomg
to be expanded there 15 need for
more money What I want to pomt
out 1s that whatever amount 1s allot-
ted 1s not properly spent or, in most
cases mis-spent I looked into the
Explanatory Memorandum, pages
280 to 361, Volume I, but I am sorry
to say that it does not give us any
detalls
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I find there are some changes as
regards entertwinment and discre-
tionary expenditure. There is a drop
i entertainment charges but at the
same time there is an increase in the
discretionary expenditure. I would
like to know from the Prime Minister
what is the number of staff that are
working 1n the different embassies
and what 18 the actual work allotted
to them. It will be seen that there
are many duphcations of duty and
many of them are unnecessary. 1
won't go into the details about the
Indian High Commussioner’s Office.
My friend has also referred to the
report of the Public Accounts Com-
muttee but I want to point out why
in spite of the fact that there 15 =
huge building at the disposal of the
Indian High Commission, containing
many residential quarters, our visit-
ing Ministers are hving in  hotels,
very costly hotels It appeared in the
papers that our Defence Minister Shri
Krishna Menon when he was
in England was staymg at
Clandges paymng 11 guneas a day
and I do not know Why.
A friend here says it was 35 guineas
a day. In the Indien High Commus-
sioner's Office, I am told there are as
many as 28 officers of the External
Affairs Department and  besides
these we have as many as 62 officers
representing  different Ministries
separately. I do not know why we
are duplicating the staff. It 1s sad
we have to make purchases ...

An hon. Member: There may be
a Parliament also there.

Shrl Surendranath Dwivedy: We
want purchases. That is all right but
it is also known that whenever any
big purchases are to be undertaken
big officials from this country also
visit the place If ultimsately they
are to decide the purchases, is
it necessary to maintain this big staff
at the Indian High Commissioner’s
Office? (Interruption).

I again want to point out that in
our 37 embassies I learmn on good
authority that we have as many as 15
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financial officers in the rank of joint
or Deputy Secretaries. What is their
work? Their work seems to be to
sign all the financial papers that
‘emerge out of the embassies. Ulti-
mately these papers are to be sub-
mitted to the financial control of the
External Affairs Department and
then they go to the Finance Mimnistry
itself. Why not this task be given to
the Ambassadors themselves? They
can as well do this job mostly easily.

I am told that when our revered
Vice-President, Dr. Radhakrishnan
was m Moscow there were as many
as 9 Secretaries at the Moscow
Embassy but by the time he left
or during the tenure of |lus
office, e reduced the staff to two
and if that could be done by a suc-
cessful Ambassador hike Dr. Radha-
krishnan, I fail to see why this can-
not be done in other embassies also.
I would like to know what is the posi-
tion 1n Moscow Embassy today

I also feel that if we take into con-
sideration the entire thing, you will
find that even 1n the lower ranks,
there 1s over-staff. I do not complaint
about because I am told that there is
some very great defect in our
economic system, m our accounting
system, for which 1t is necessary that
we have to send our men from this
place, whereas 1n other embassies
they have to impert local men to do
this type of job. I am told that in
Switzerland mn the British Embassy
there are only 3 assistants, whereas
in our embassy there are B assistants.
We have already decided upon the
metric system and can we not deve-
lop some accounting system of our
own and cannot a beginning be made
in our wnternational affairs at least,
if not in the vast accounting system
that we have in this country?

1 would like to point out another
thing. I wish to be corrected if I
am wrong. The entertainment al-
lowance that is provided to the offi-
cers is not properly spent. It is just
sometimes accounted in the name of
the person for whom that is meant.
Why not have a system in which, we
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_may make some arrangement in the
embassy for the high salaried officers
to entertain in the embassies
just in the way it is done here in the
case of ministers. I thihk that if
some such device iz made, there will
be great econmy in this matter.

I would like to finish my speech
by referring to one more point and
that is publicity. Already we rave
read so many reports in the Press
from very responsible journalists
from responsible papers that our pub-
licity organization is most inecective.
Recently our Prime Minister visited
European countries and it was pub-
lished in the Daily Express that the
Prime Minister has changed his views
on Hungary after a discussion in
some Scandinavian countries, when
the London Correspondent of the
Statesmman (Statesman published it
on the 30th June 1957) pointed out,
the Indian High Commissioner’s
Office said that they have no know-
ledge about it whatsoever. It is a
fact that smaller countries like
Pakistan have their publicity organi-
zation and they are so efficient that
any matter of controversy or mis-
rcpresentation is contradicted with-
in 24 hours. But unless it comes to
the notice of our big guns probably
we do not know what propaganda is
carried on against us in other coun-
tries.

1 will again point out to you some-
thing and on which I would seek
some clarification from the Minister.
In the Statesman dated the 12th May
1957, there was a column in which it
was stated that there is some differ-
ence between the Indian High Com-
missioner and the Defence Minister,
Shri Krishna Menon. It was further
stated:

“Embarrassing as they are, the
facts must be faced. No one
visiting Britain or the TU.S.A.
these days fails to hear the most
damaging stories about India’s
diplomatic reputation as a result
of reports that Mr. Krishna
Menon and Mrs. Pandit do not
see eye to eye in official matters
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concerning both or either. It is
known that the Prime Minister
is fully aware of the position, but
it is obvious that his personal
wishes in this matter are not al-
ways respected.”

If this is so, I ask what will happen
to our prestige. I therefore think that
it is necessary that we should clarify
matters like this.

As regards the internal publicity, I
learn that the External Affairs
Ministry has as many as 3 officers
for internal publicity, for acquaint-
ing people and organizations in this
country about tW® foreign policy. I
want to ask whether these officers
have ever met together to devise
plans as to how they should contact
the people here. So far as I know,
there is no such work carried on.
The people are quite ignorant of
what is happening in other countries
and the vehicle of this propaganda is
cerfainly newspapers, political orga-
nizations and other such bodies. I
want to know what the Prime Minis-
ter has to say sbout it. With these
remarks, I conclude my speech.
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Shri Brajeshwar Prasad (Gaya):
This afternoon I will make nine con=-
crete suggestions for the earnest
consideration of the Ministry and this
House.

My first suggestion 1s that an offer
of a federal union or a military alh-
ante should be made to China and
Russia. Pakistan: troops are standing
on our borders 1in unusually large
numbers I do not expect any help
from Amerca, for i1t is America
which has armed Pakistan to the
teeth, and even if Amenca offers
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help militarily in the event of a con-
Qlict between India and Pakistan, I
would not like the Government of
India to take any advantage of the
offer, for they will want air bases,
land bases, ports and harbours in
order to attack Pakistan, but if we
take the help of the Communist coun-
tries, Russia and China in particular,
they do not Tequire to come here in
order to attack Pakistan. Therefore,
it is militarily and politically advan-
tageous for us to enter into a military
alliance with both these countries.

This is my second suggestion. A
sub-committee of the Cabinet should
be set up to explore the possibilities
of a federal union with all the other
countries of the Afro-Asian land mass
in general, and with Egypt and Syria
in particular

Thirdly, a sub-committee of the
Bandung Powers should also be set
up to explore the possibilities of a
federal union.

Fourthly, the goal of an Arab world
should be actively supported by the
Government of India. We cannot
pursue a dog-in-the-manger policy.
We do not want the Americans to fill
the vacuum in the Middle East. We
do not want Russia to fill the vacuum.
There is a political vacuum in the
Middle East and this vacuum cannot
remain unfilled for long. There is no
other alternative but to support some
native power or powers of the Middle
East so that they may fill the vacuum
themselves. If America fills the vacuum
in the Middle East, our power posi-
tion will be liqudated. Therefore, 1
support the goal of an Arab world.

My fifth suggestion is this. The
only way of resolving the deadlock
between the Jews and the Arabs is
the establishment of a federal union
be*ween Israel and the Arab world.
(Laughter). .

Mr. Deputy-Spesker: The hon
Member need not wait for the reac-
tions of the Members immediately.

Shnl Brajeshwar Prasad: 1 am
amazed at this stupendous ignorance
& the hon. Members who laugh with-

out understanding the implications of
my suggestions.

Mr. Deputy-Bpeaker: It is presum-
ed that every hon. Member is well
acquainted with all these policies.

Therefore ignorance or any other thing
should not be attributed,

Shri Brajeshwar Prasad: It is so
good of you to say so.

Shri* Thirumala Rao (Xakinada):
We are trying to be his colleagues.

Shri Brajeshwar Prasad: My sixth
suggestion is that a joint warning by
India and Russia should be publicly
administered to Pakistan. Pakistan
must be confronted with the strategy
of a war on two fronts. Unless this
is done, there is likely to be aggres-
sion. Pakistan is under the impres-
sion that because of the Prime Minis-
ter’s idealistic stand on Hungary,
Russia is not likely to support India.
therefore, it can easily invade India.
This misapprehension should be
removed. If this warning is publicly
given, then I am certain that Pakistan
will not take the risk.

My seventh suggestion is that Goa
should be occupied if there is any
danger of its being transformed into
a SEATO base for military operations.
Not otherwise. Let me be frank about
it. I do not want that we should be
entangled in some complications
unnccessarily at this moment.
Formosa is still in American hands
and the Chinese are sitting tight.
They are not taking any military
steps. Why should we” But if there
is any danger of Goa being trans-
formed into a SEATO base for mili-
tary operations, then we cannot wait.

My eighth suggestion is this. To
prevent the partition of Algeria, to
facilitate the admission of China into
the UNO, to prevent further test
explosions and to facilitate integra-
tion ot the Afro-Eurasian land mass,
1 suggest that no economic aid should
he taken from the USA.

My ninth suggestion is that arms
and militety planes rhould be pur
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chased from Communist countries
also. I do not know of any type of
weapons which the Russians cannot
manufacture within a period of three
months. The argument that because
our army is modelled on the British
pattern, we eannot import weapons
from Soviet Russia and the other
countries of Eastern Europe lacks
substance. The Russlans are prepared
to train our personnel in India itself.
If there is any struggle between India
and Pakistan, I apprehend our arms
supplies will be stopped. This door
must always remain open.

‘When I say that we should not take
any aid from the United States, 1 am
likely to be told-that economic consi-
derations should govern {foreign
policy. 1 think it 18 a first class
political blunder to think that econo-
mic consideration should primarily
govern foreign policy. There are no
economic considerations behind the
foreign policies of either Russia or
America. Their goal is primarily
political. Their aim is to establish
world hegemony. Economic conside-~
rations govern the foreign policies of
satellite State. I am certain that no
Member of this House will accept the
position of a salellite State of America
and seek economic aid from that
country.

Dr. P. Bubbaroyan (Tiruchengode):
What about being a satellite of the
other two countries which the hon.
Member mentioned?

Shri Brajeshwar Prasad: I have not
been able to understand the meaning
of the word ‘alignment’, though I have
been a Member of this House and I
have tried to understand it; possibly,
due to my limited intelligence, I have
not been able to understand it.

Shri Jaipal Singh: No, no.

Shri Brajeshwar Prasad: 1 have
failed to understand the meaning of
the word ‘alignment’. China is aligned
with Russia. Does alignment mean
subservience? Is China a servile
State? Are there not differences of
opinion on most problems of foreign
policy between England and Ameriea.
How has alignment acted as a brake
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in any way on the independence of
either England or China?! Economic
aid from the West hinders the politi-
cal integration of the old world, and
political integration of the old world
is the only solution of all the problems
of international politics,

Economic aid from the West alss
widens the gulf between India and
Russia. This is hardly the time to
irritate Russia or to widen the gulf.
When Pakistani troops are standing
on our borders, I think it is high time
for us to show some gesture of good-
will and friendship to Russia, and for
this, I suggest that we should abandon
the taking of aid from the West.

Shri Xhadilkar (Ahmednagar): Once
again, the question of the Common-
wealth has been rajsed in this dis-
cussion, and I would like to examine
i, on this occasion, a little more ob-
jectively.

Unfortunately, two friends sitting
on this side of the House have expres-
sed their opinion in a particular man-
ner, but I fail to agree with their
point of view. It has become a slogan,
in my opinion, of the movement of the
left. Perhaps, this slogan is persisted
in, because it is presumed it might
appeal to our past hostility and to a
certain amount of hatred that we had
towards the British people, when they
wielded power here,

In order to examine this opinion in
a dispassionate way, I have tried to
ascertain the views of people who
command the respect of this section
of the House. For instance, I learn on
good authority that a great thinker
like Rajini Palme Dutt now holds that
this question of the connection with
the Commonwealth should not be
stressed too far. I am quoting this
opinion in order to strengthen the
view that I want to place before this
House.

If it could be proved that this con-
nection with the Commonwealth is in
any way having a restralning in-
fluence, that it is constraining us from
following a policy in this direction or
in that direction, or a certain economic
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development that we have planned
for, 1f 1t could be proved that the old
colonial domination 18 comang mn our
way, I am prepared to accept it, other-
wise, I am not convinced about thus

After freedom, particularly, some of
the nations that belonged to the Com-
monwealth formerly, are feeling a
sense of 1solation That 1s human
nature Their immediate needs are
more soclal and economic than any-
thing else As for the contact with
the West of an informal nature, where
the Commonwealth statesmen in their
old age meet 1n a spirit of a jamboree,
as one of the leading Left journals 1n
the West has put 1t, does 1t do any
harm” Docs 1t impel us to make any
commitment contrary to our interests?
That 1s the point at issue to be con-
sidered

So, I do not share the view of my
hon friends on this side regarding the
Commonwealth connection Our
foreign policy at the present juncture
1s being pursued in the spinit of a
mussion, of a crusading nature, and to
a large measure, under the given con-
ditions, 1t has achieved success Its
success depends much more today on
the personality of our Prime Mimster
We must admit that If I may put it
that way, it has a sort of rose-water
quality about 1t When you sprinkle
a little of 1t, cools, refreshes, and gives
good fragrance But when you try to
search for the base, sometimes you
are disillusioned

From this angle, I would hke to
suggest that instead of laying great
stress on our connection with the
Commonwealth, we should try to
evolve simultaneously something very
concrete 1n this part of the world,
namely the Indian Ocean area For
instance, as I said in the beginning,
those nations which have become free,
such as Burma and Ceylon, and
Malaya and Singapore also, which
have achieved frecdom recently, are
all in this area I would suggest that
they should be combined in some
manner, and India should become =a
sort of focal point for such combina-

tion Their needs are much more
economic and social than anything
else Shri H N Mukerjee has pointed
out regarding Pakistan one ought to
realise that under the gsiven arcum-
stances, their connection with bhig
Powers, with hydrogen bombs and
other things, their sovereignty has lost
1ts former signaficance

In the context of the modern world,
the freedom of the smaller natioms,
however, mtuch they may parade theiwr
freedom and sovereignty, has very
Imited significance That must b=
clearly understood So, within the
orbit of the Commonwealth, I would
propose a sort of a8 new line, a sug-
gestion for consideration, namely, that
our Prime Mimster should try to
evolve an Indian Ocean Power Pact,
where there will be an orgamsation
for defence, where individual nations
will not be put to great burden of
defence Collectively, if we evolve
such a defence organisation having a
common defence and a common econo-
mic policy,—we may call it the Indian
Ocean Nationy' Orgamsation—takine
mn Egvpt taking in Ceylon, Burma,
Singapore, Malaya etc, then we would
be helping the immediate needs of
these countries, the economic needs of
these countries, by lessening the bur-
den of defence, as we are feehing 1t
today When an additional demand
of Rs 50 crores for defence was pro-
posed, everybody from this side felt it
very much That 1s too great a bur-
den for India at this period of our
development tempo But we have no
other alternative, 1f on the one hand
we want the Plan to succeed and on
the other, we want the needs of secu-
rity also to be met Unless an or-
ganisation of the type that 1 have
visualised 18 developed, whatever weo
might say, these nations will exither go
this side or that side There 18 a
tendency to align oneself this way or
that way Human nature 18 such that
one does not like to remain isolated.
Therefore, 1 maintain that as we main-
tain our contact with the Common-
werlth, we should trv to Unk our-
selves—all these nations—in ene ar-
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ganisation that would be mutually
helpful to serve the defence needs
and lessen the economic burdens of
these small countries This 13 one
suggestion I would make

15 hbrs.

Another point 1s about Indians over-
seas We have about 30 lakh Indians
overseas We are keeping cortact
with themm They are far and wide
settled down Perhaps we keep con-
tact wath them through our Embassies,
Consulates or otherwise But after
independence, we must strengthen the
cultural contacts with Indians over-
seas I have seen what China 18 doing
They invite missions on popular level
Why not invite nussions from Over-
seas Indians to participate in August
15 or the Republic Day celebrations®
Let them participate, let them see
what we are doing, how we have pro-

Let them carry this message
Will 1t not strengthen our cultural and
other ties with them, people who have
chosen their home elsewhere and are
loyal to those countries®

I do not for a moment want to rase
the question of dual nationality
here, as was raised i1n South East
Asmian countries 1in connection with
China Let them be nationals of those
countries At the same time, there 18
such a thing as cultural contact There
1s such a thing as past hentage which
they cannot wipe out Therefore, I
would very strongly urge that our
External Affairs Ministry should take
note of this suggestion and try to
invite missions from overseas Indians
It won't cost much If we are short
of funds, invite a small mission from
Trinidad, Maurmtius, Madagasgar, East
Africa and South Africa on a popular
level, and let them participate m our
Independence Day This will defi-
nitely strengthen m theixr own con-
viction and they will be happy to find
how India 15 progressing after inde-
pendence This is my second sugges-
tion

1 would hke to touch on another
point which is a bit controversial, We

know that our attitude to Hungary
was criticised in many quarters. I
know it has created a certain amount
of dissatisfaction even in quarters
which are not 1n a sense anti-commu-
nist There was a Committee appoint-
ed by the UN to inquire into this
matter When a certain attitude was
ddopted vis-a-vis the popular uprising
m Hungary at that time, there was an
attack on Egypt The situation was
very delicate The possibility of it
developing into a world war was
there That possibility no longer
remains Things have more or less
normalised

In such a context, this 1ssue wall
come before the United Nations Our
Prime Mmmster, while he was 1n
Scandinavian countries, gave expres-
sion to his views on this point [ do
not rely on the Report of the Com-
muttee, I have seen a summary of the
Report of the UN Committee, we
were not a party to that Report, nor
has India led any evidence Of course,
the Indian Ambassador had the pri-
vilege to go there and find out what
was the truth When a motion that a
UN representative should be sent to
Hungary was there, along with Ceylon
and, if I mistake not, Indonesia, India
supported 1t But 1t was rejected and,
therefore, when a UN representative
was not allowed to go there, a certain
Committee was set up to mngure nto
the happenings 1n that country and its
report 1s now published I have read
the summary of the Report, but still I
do not rely on 1t I would lhke to
rely much more on a book or other
correspondence and documentary evid-
ence—actual evidence—that has ap-
peared 1n one of the progressive week-
lies of England, a great admirer of
our Prime Minister I mean the New
Statesman and Nation I have
gone through 1t very thoroughly
and the Datly Worker correspondent,
Mr Peter Fryer, who was there when
things happened, has reported on the
tragedy of Hungary His book is
available here

If you see through the whole thing,
this matter needs reconsideration and
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an expression of opinion not from the
point of view of an anti-communist. I
do not for a minute say that anti-
communists or western imperialists

did not try to foment certain distur- ~

bances there. But they failed to
reach it.

It was a great event in modern
world history. I consider it as geeat,
perhaps, as the events of 1917. After
40 years, people who have lived under
this new civilisation, have reaiised
that they are getting the bread pro-
mised to them; a pair of shoes, they
see a lot of production statisties, scien-
tific advance, hydrogen bomb and the
like, but the vital needs of human
life, truth, a certain amount of dignity
and freedom, are denied to them.
That feeling has dawned on them in
this great revolution, the popular up-
rising in Hungary, in which students,
teachers, intellectuals, soldiers, pea-
sants and workers took the lead. It
was not an anti-communist show, on
all evidence.

Therefore, with due respect, what-
ever has happened in the past, I would
like to say this. There was a certain
diplomatic attitude at a particular
moment. I do not want to go into
the question whether it was justified
or not. At the same time, I would
urge—very strongly wurge—that we
keep friendly relations with the Soviet
Union on a State level. Certainly, we
would like to do that with China, the
Soviet Union and the socialist world.
We must keep the best and most
friendly relations with them. But that
should not restrain wus from saying
anything in making a critical appraisal
of their policies as they affect the
Soviet people or the Chinese people.

I am glad to observe that recently
our Prime Minister said something
about recent developments in the
Soviet Union. They were very good
remarks. But still we have got to
examine, after the emergence of the
new civilisation which we feel has
created some new values, not only
material values but values which can
be measured in human terms, and if
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we find that these are being suppres-
sed, then I am afraid we are, by not
saying so, brushing aside so far as
Hungary is concerned, our basic policy
of Panchsheel.

What happened to the people of this
small nation when they rose in revolt?
They wanted to protest against the
order of things that prevailed so as to
bring about change for better socialist
reconstruction. They did not want to
throw away the baby with the bath-
water. They wanted to have socia-
lism. They wanted to organise their
own society in a particular manner;
their liberty to live according to their
likes and according to their conviction,
was denied to them and we say no-
thing. If at all Panchsheel means
anything in the context of modern
world politics, it is this, that smaller
nations or bigger nations, all guaran-
tee freedom to different people, whe-
ther they are small or big, powerful
or weak. This is the main concept of
Panchsheel, and if this principle is
violated anywhere in the world, we
must raise our voice of protest and
clear our position once for all.

Therefore, I would like to appeal to
the Prime Minister to clarify our posi-
tion, not taking a cue from the anti-
communist world front—I do not
belong to that—but taking a stand on
human considerations, of human free-
dom and pronounce our judgment on
events in Hungary.

In conclusion, I would like to make
only a small point because I wanted
to offer some criticisms on the ad-
ministrative side of the department
but for want of time, I cannot Jeal
with it at length. It is rather very
insignificant, but from my own experi-
ence I am telling this. This happened
when I was once or twice in foreign
countries, particularly in the West.
On the 15th of August, I was in
Switzerland sitting with our Ambassa-
dor. I had that privilege because he
was a friend of mine. What happen-
ed? Many people were invited for
the 15th of August celebrations and
hardly a few responded. I asked my



kot  DilGnds jor Ul 2 JUDY 1057  Demands for Grants

friend why there was ©no response

be banished Ths 18 wrong This 1s
happening everywhere

I was in Vienna, I visited our Con-
sular head there I was m Switzer-
land, mm Berlin I was before our
regular Embassy was opened there I
discovered 1n western society at least,
we should not try to carry too far this
hypocricy Let us limut 1t to ourselves
at least I do not wish to say a word
agawinst prohibition as such for the
moment I am not agamnst prohibition
But, the implementation of i1t at this
level creates a wrong 1mpression
Therefore, 1n the end I would Like to
make a submission that this pohey of
prohubition so far as our Missions in
foreign countries are concerned, must
be modified in the Light of experience

Mr Deputy Speaker The follow-
ing are the selected cut motions rela-
ting to various Demands under the
Ministry of External Affairs which
have been indicated by the member to
be moved

Demand No No of Cut Motion
23 160,
161,
34, 35
24 163,

164,

23, 89, 168, 169, 170,
171, 173, 174 261, 262,
263, a65, 266, 267, 375,
279, a1,

as 188, =83, 283, a8y,

4792

Admnustration of tribal areas

Shrl Visullevan Nalr: I beg to
move

‘That the demand under the
head ‘Tribal Areas’ be reduced to
Re 1'.

Inadequacy of the funds allotted for
economic development of tmbal areas

Shri Vasudevan Nalr 1 beg to
move

‘That the demand under the

head '‘Tribal Areas’' be reduced to
Re 1"

Failure to take effective steps towards
ensuring peace wn the Naga Hills

Shri Hem Barua: I beg to move

That the demand under the
head Tribal Areas’ be reduced by
Rs 100"

Faoilure to meet the hnguistic
aspirafions of the NEF A people
Shari Hem Barua I beg to move

That the demand under the
head ‘Tribal Areas’ be 1educed
by Rs 100"

Contimued association of India with
Commonwealth
Shr1 Vasudevan Nair: I beg to
move
That the demand under the

head '‘External Affairs’ be reduced
to Re 1"

Proposed opening of an embassy
m Madnd

Shrl Vasudevan Nair. I beg to
move

“That the demand under the
head ‘External Affairs' be reduced
to Re 1"

Failure to take effective action »n the
matter of Goa and other Portuguese
enclaves

BSkxi Nandlr Bharucha:

move

“That the demand under the
head ‘External Affairs’ be reduced
by Rs 160"

Ibeg to
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Waste in the Ministry
Shri Bupakar: I beg to move:

“That the demand under the
head ‘External Affairs’ be reduced
by Rs. 100"

Demal of passports to a number of
participants in the World Peace
Congress Sesswon n Colombo

Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘External Affairs’ be reduced
by Rs 100"

Pulicy of tssuing passports
Shri Vasudevan Nair: ] beg to maove.
“That the demand under the

head ‘External Affairs’' be reduced
by Rs 100.”

Position of the people of Induan
origmn 1 Ceylon
Shri Vasudevan Nair: I beg to move:
“That the demand under the
head ‘Externa] Affairs’ be reduced
by Rs. 100".

Extravagance tn certain Indian
massions abroad

Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘External Affairs’ be reduced
by Rs 100"

Restriction on the number of

participants i the World Youth
Festival in Moscow

Shri Vasudevan Nair: I beg to move:

‘““fhat the demand under the
head ‘External Affairs’ be reduced
by Rs. 100"

Ineffiiency of our Information Service
abroad

Shri Vasudevan Nair: Ibeg to move:;

“That the demand under the
head ‘Exteraal Affairs’ be reduced
by Rs. 100"
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Lack of eficiency in the External

Affairs publicity arrangements

Shrl Surendranath Dwivedy: 1 beg
t0 move:

“That the demand under the
head ‘External Affairs’ be reduced
by Rs. 100."

Fatlure to dwssociate Indwe from the

Commonwealth of Nations
Shri Surendranath Dwivedy: 1 beg
to move:

“That the demand under the
head ‘External Affairs’ be reduced
by Rs 100"

Need of economy wn the working of
the embassies and missions abroad
Shri Surendranath Dwivedy: I beg

to move:

“That the demand under the
head 'External Affairs’ be reduced
by hs 100™

Plhght of Tamil speaking peopie of

Indian omgin mm Ceylon
Shri Tangamani: I beg to move:

“That the demand under the
head 'External Affairs’ be reduced
by Rs 100"

Lack of interest in the repatriation of
the Tamil speaking people from
Ceylon
Shrl Tangamani: I beg to move:

“That the demand under the
head ‘External Affairs’ be reduc-
ed by Rs 100"

Refusal of passports to several dele-
gates from Indwa for World Peace
Conjerence at Colombo
Shri Tangamani: 1 beg to move*

“That the demand under the
head ‘External Affairs’ be reduced
by Rs 100.”

Forexgn Publweity
Shri Bimal Ghose: I beg to move;

“That the demand wunder the
head ‘External Affairs’ be reduced
by Rs 1000™

Failure to take note of the dissatisfac-
tion of the Indians settled in Ceylon
Shri Sampath: I beg to move:

“That the demand under the
head ‘External Affairs’ be reduced
by Rs. 100."
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Failure to cheek the growing extra-
vagance in the administration

Shri Sampath: I beg to move:

‘That the demand under the
head ‘External Affairs’ be reduced
by Rs. 100.”

Admanistratior ot Pondicherry

Shri Vasudevan Nalr: I beg to move:

“That the demand under the
head ‘State of Pondicherry’ be
reduced by Rs. 100"

Delay 1in developing Pondicherry
Port

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘State of Pondicherry’ be
reduced by Rs, 100"

Lach of suff.cient help for regular
runnmng of textile malls

Shri Tangamani: I beg to move

That the demand under the
head ‘State of Pondicherry’ be
reducea by 1. 100

Faiture to provide employment to
recent'y retrenched workers of
Bhorath: and other malls

Shri Tangamani: I beg to move:

‘That the demand wunder the
head ‘Stute of Pondicherry’ be

reduced by Rs 100"

Attitude of the Pondicherry Represen-
tative Aszembly and the Council of
Advisers towards the opposition

‘Shri Tangamani: 1 beg to Maove:
“‘That the demand under the

head “‘State of Pondicherry’ be
reduced by Rs. 100.”
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Council of Adwisers, impedimenty to
Pondicherry Municipal administration

on political grounds

Shri Tangamani: I beg to move:

“That the demand under the
head ‘State of Pondicherry' be
reduced by Rs 100"

Arrest and prosecution of the Mayor
of Pondicherry prior to u bye-election
to the Pondicherry Mumicipal Council

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘State of Pondicherry’ be
reduced by Rs 100"

Failure of the Council of Advisers to
hold elections to Temple Panchayats.

Shri Tangamani: I beg to move:

“That the demand under the
head 'State of Pondicherry' be
reduced by Rs, 100™

Interfercnce by the Council of
Adwnsers in the smooth working of
Temple Panchayat at Murungappaur
even ujler chief secretary's assurance.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘'State of Pondicherry’ be
reduced by Rs. 100.”

Fatlure to supply cheap electricity to
Industrial Units wn consultation wnth
the State Government of Madras

Shri Tangamani: ] beg to move:

*“That the demand under the
head ‘State of Pondicherry’ be
reduced by Rs 100.”

Mr. Deputy-Speaker: These ocut
motions are before the House,
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MDM(MM)'
Mr Deputy- , Sir, I am glad
that the féreign policy that is follow-
ed by my leader has had the gene-
ral approval of this House. I agree
there have been some differences
which have been pomted out. But,
I am glad that the House, as a whole,
approves the policy that has been
followed for the last 10 years

Of coursge, my friend, Shri Muker-
Jee touched on the Commonwealth
and Commonwealth relations May
I tell him that I am an impemtent
supporter of the Commonwealth re-
lation for the simple reason that 1t
does mot tie us to any particular
policy On the other hand, as the
Prime Minister explained we have
differed from the Commonwealth
Thire are nations in the Common-
wealth lLke South Africa, for ins-
tance, from whom we fundamentally
disagree But, I think, there 15 this
advantage of the old association,
there 18 the advantage of our bemng
able to mnfluence others on critical
occasions, and thus save peace I
know we became i1ather unpopular
during the Suez c¢ris1s But, that
again shows that at least our mnflu-
ence did avert a bigger catastrophe
than what would have happened if we
had not been a member of the Com-
monwealth

Az the Prime Minister has explamn-
ed time and agamn, that if he finds
that this association is not leading us
anywhere, he may rethink about it
But, I do not thmk such a time has
come I am glad that the previous
speaker at least dud say that he 18 not
an opponerd of the present associa-
tion with the Commonwealth

My friend, Shn Mukerjee talked of
the expenditure in various Embassies
Having been an Ambassador myself,
of a very small Embassy no doubt, I
can tell you, that the Prime Minister
said was absolutely correct The
younger officers, the men In the fore-
ign service, do find themselves plac-

position They

ordinary expenditure of their life in
those countries They find it difficult
on the smal]l salaries we give our
Foreign Service, compared with, as
he said, the other Embassies our ex-
pepditure s really very hmited.

Shr1 Mukerjee also talked of our
opening an Embassy in Madrid We
are in the United Nations Spain has
become a member of the United Na-
tions and I do not see why we should
not have diplomatic associations with
countries who are members of the
United Nations

An Hon. Member: What about
South Africa”

Dr. P. Subbaroyan: South Africa
2s mn a very different position beca'we
of the treatment of their nationals of
Indian origin in South Africa, and the
policy of apartheid which we totally
disapprove

We may differ from them funda-
mentally But, we have no such
quarrel wuth Spain In a small way,
we should have an Embassy An
Embassy 1s really a listeming post
supposed to bring home to our Gov-
ernment what happens in any parti-
cular area We may differ from the
Spanish Government 1n  every way
We may not agree with therr ideoclo-
ges But, I thuink, Spam 1s a big
enough country for us to understand
what 1s happening there

Shri Mukerjee talked of Portugal
and our trouble with Portugal and
the Goa situation Spam has nothing
to do with that Spam 15 not res-
ponsible for her neighbour’s action 1n
this country

Shri Ranga (Tenali) All the more
reason why we should be very near

Dr. P. Subbaroyan: My friend,

Shr1 Ranga says that it is all the
more why we should be very near.
We can know from the Ambassador
m Spain what 13 happenung m Portu-
gal mﬁ,mmm 3
agree with him on
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There are a large number of coun-
tries who want ambassadorial repre-
sentation in this country and, fo a
certain extent, we have got to recipro-
cate. For instance, in South Ame-
rica, we have only two Embassies,
one in Brazil and the other in Argen-
tine. There is Cuba, for instance,
which is demanding that we should
have some sort of representative in
Cuba. South America is very distant
for us, no doubt. But, in the United
Nations, a large number of votes be-
long to South American countries
and they very often go with the
United States. We may be able to
inflezence them in a very large wuy
if we have representatives in these
countries. But, the financial situa-
tion being what it is, it may not be
possible for us to be represented in
every country we want to be repre-
sented in. At the same time, there is
the advantage of knowing the feeling
in any country if we have an Amba-
ssador or a Minister on the spot
and he is able to report back to
our Foreign Office what is happen-
ing at a particular moment in that
particular country.

I heard my friend, Shri Brajesh-
war Prashad, rather carefully, His
suggestions are not new to me be-
cause I have known his opinion fof a
long time. For instance, federation
with China and Russia. Our policy
has been based on no military alli-
ances with any country whatever. If
we become a federation with these
two big Powers, we do make a mili-
tary alliance.

The Prime Minister, even in the
beginning c¢f his speech in moving
this Demand, said that he is against
all military pacts because military
pacts lead to cold war and we gel
into the cold war at once because of
what is happening in our neighbour-
ing country, Pakistan. As he proper-
ly said, I think, both the Kashmir
problem and the canal waters pro-
blem have assumed a political aspect
because of the Baghdad Pact and
SEATO etc.
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That is what we want. I think it
is correct that our foreign policy
should be passed on friendship with
other nations but not military alli-
ances with any one. That has been
the policy for the past ten years and
I welcome it. I think it has saved
the world from many catastrophes.

Have you in history heard of any
country going to places like Korea or
Indo-China or recently to Suez, not
for fighting, but to preserve peace.
That, I think, is a great contribution
our Prime Minister has made to world
polities and T wish him every success
in this venture of trying to keep peace
and trying to get more countries to
understand the basis of our policy.

I hope, as he himself said, there is.
some hope that there is going to be a.
partial disarmament agreement. In
fact, I was rather pleased to read
what Rajaji said this morning in the
Hindustan Times. I entirely agree
that this talk of ten months stoppage-
of nuclear tests is like a man threaten-
ing to fast from breakfast to lunch.
That is really what it means. I hope
that the nations will see that a long.

-period like one or two years at least

is allowed for the stoppage of these
experiments.

After all, these two big giants have
got enough experience of these bombs
and they have enough storage of these
too. So, by stopping for two years,.
they are not going to lose in the race,
President Eisenhower himself said
that he dreads the idea of an atomic
war. If he does dread the idea, he
must make his contribution towards.
banning war by getting the disarma-
ment agreement partially no doubt,
but at the same time doing some-
thing tangible which will appeal to
the world and make the world feel
that we are at a period when we shall
move into peace.

Shri V. Raju (Visakhapatnam):
Sir, listening to the foreign affairs-
debate gives one a rather dismal feel-
ing." It is one long stretch of euo-
logy of the Prime Minister’s actions,
the good that is the outcome of the:



I believe that the policy of the coun-
try should be considered from two
stand points, The first principle of
any foreign policy should be its direct
effectiveness in such areas where the
‘Government can act positively and be
of some use. When use the word
“use’, 1 mean ‘be of help’ to the per-
sons residing 1n those areas ‘The
second type of area 1s the one in
which the Government could act
through 1its policy. There, the Gov-
ernment of India has no direct rela-
tionship but 1t can indirectly affect
the lives and prosperity and happi-
ness of the citizens.

If we are to take up our foreign
policy from this point, we find that
In areas where we have a direct
relationship and our foreign policy
«an affect the lives of people indivi-
dually and collectively and create for
them better existence, the Govern-
ment's policy, to say the least, has
been reactionary and not progressive
On account of the extreme suspicion
that existz between the larger power
‘blocs—Russia and the United States—
the tendency is to place all difficul-
ties that exist im our foreign policy
at the door of the cold war. This is
an unrealistic attitude m relation to
the first category of territories.

I would refer to the NEFA where
today the Government of India has
waged an active war against our own
people. Apart from that, the whole
of that area has been divided into
four separate territories. We have
the NEFA under the External Affairs
‘Ministry, Manipur and Tripura under
the Home Minister and the Naga Hills
under the Assam Government. We
thave four separate divisions of this
one area. Strangely, the attitude  of
our Government in relation to this
area is absolutely similar to the atti-

:
s
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ed the tribesmen and did that sbrt of
thing. As a student, I remember,
how angry all of us became when that
area ywas bombed. Yet, I have not
seen a single voice of protest when
there 1s this orgamised murder that is
taking place.. .

.3
Shri Jawaharlal Nehrn: The hon.
Member seems to anply that we have
been bombing that area, we have
never done that anywhere at any time.
Indeed, | am amazed that he talks
like this (Interruptions.)

An Hon. Member: He is talking in
dreams but that 15 Dr. Lohia's
politics.

Shri V. Raju: Dr. Lohia is not
here to defend himself (Interrup-
tiont) There has been no bombing
but there has been shooting There
1s no dispute about that I suppose.
The figures provided in this House
80 to show that people have been
shot in that area Apart from that,
we know how one or two of their
leaders hike Ph:zo are being hunted.
Any gentleman who 1s able to catch
him will be given Rs 10,000 I do not
know by which agency.

Shri Jatpal Singh: Is he in NEFA?Y

Bhri V. Raju: It is all one area
but there are four separate divisions.
They are all Nagas. (Interruptions.)
gev are all tribesmen, I stand correct-

Mr. Deputy-Speaker: The hon Mem-
ber should not mix them up.

Shri v, Raju: I am not mixed up. 1
think the Prime Minister himself has
stated that his department was not
connected with the other areas but
even then he would answer the ques-
tion that was put. Therefore, 1
raising this question.

Mr Deputy-Spemker: If he is
pared to answer 1t, it does not
that we should go out of our

i
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He saud that he dad not take shelter
under that plea but wou d be prepar-
ed to answer the question.

Shrl V. Raju: I am making these
statements and i1t 18 for the Govern-
ment to say that it is wrong. After
all, I have been elected to this House
and I represent a view point I want
it to be clearly understood that I can-
not understand why we have this sec-
tion mn the North-Eastern Agency
which 15 separate from the nation,
apart from the fact that we have a
Member m the Parhament who re-
presents this area—he 15 Shri Gohain,
a nominated Member I cannot under-
stand even why he 1s nomuinated and
why the electoral process 1s not there.
If he can sit as a Member of this
House, then how does i1t become part
of our foreign affairs? I am only in-
troducing 1t 1n that sense 1 know
this could have been introduced in the
debate on Home Affairs Why I am
trying to point this out here 1s this I
had earlier mentioned that there are
two criteria on which I would hke to
ba~e my remarks today One 1s about
areas 1n which our policy can directly
affect the happiness of the persons
concerned, and this 1s one of such
arvas When Mr Phizo

An Hon. Member: Is that under
Foreign Affairs?

Shrl V. Raju: There 1s a demand to
that extent 1 believe that a definite
stand should be taken by the Govern-
ment  All these areas should be In-
tegrated as far as possible There 1s
a demand, I know, for a separate
State It 1s posaible that we cannot
grant them this demand But, at the
same time, 1n comung to friendly rela-
tions with these tribal people we have
to know how to deal with them

For instance, they are a very proud
race They are not prepared to come
forward and negotiate without their
leaders being given the opportunity to
talk on equal terms. When they use
the term ‘equal’ of course, I know that
the might of Delh1 can never be equal
to some village in the North-East
Frontier Agency. Stil, it 18 a matter
of pride, it 15 a matter of human rela-

tions which can be developed. _And,
here 1 believe that a gesture 18 neces-
sary; not merely a gesture, the Gov-
ernment must definitely come forward.
reorganise that whole area and try to
create a situation where 1t 1s not
placed outside the pale of India but,
becomes an integral part of our nation.

Apart from this, there are two other
areas where Government of India's
actions have m my opinion been sus-
pecied to a large miasure We have
gone out of our way always to say
that we do not beheve in satellites,
protectorates, arms pacts and various
other associations which disturb peace
As a nation carrymng the heritage and
background of a revolution, of a free-
dom struggle just ten years back, and
apart from the fact that we had the
leadership of Mahatma Gandhi, we
have always prided ourselves in our
capacity to export two things: peace
and change, not mere peace but peace
with change—'change’ means being
able to forget, transcend the past, the
past of imperialism Here 1 find that
the Indian Government, 1n a sense, 18
once again creating a new type of im-
perialisi, and that has taken place mn
the protectorate status that we have
now given to Bhutan and Sikkim, two
small Himalayan States which are
next to us

In Sikkim, for instance, a popular
Government has now been deposed
and we have come to terms with the
rulers, we are giving them protec-
tion I know for a fact that in these
areas 1t 1s not possible for a people’s
movement to begin. because on all
counts thev are hable to be affected
by our wmilitary and police forces
Treaty rights have been made direct-
lv between our nation on one side
and aitocratic rulers in Bhutan and
Sikkim on the other These are
direct instances which I would like
to point out, apart from the fact that
closer at home, where we have to
deal with our own nationals, in Cey-
lon, South Africa or Pakistan the
relationship may be more strained,
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[Shri V, Raju)
because ] know ihat other factors
get mvolved in those issues,

My second point, as I stated, is on
the larger issue, on foreign policy in
relation to nations where we have

" indirect relationship, if I may use

the term. In this I am rafher sur-
prised at the trend or attitude where-
by the Government’s policy in this
country tends to affect or nullify the
attitudes of even progressive gov-
ernments that may be taking place
m our neighbouring countries I
am reading from the Report of 1956-
57 that has been circulated by the
External Affairs Department. As
fas as the Burma Government 1s
concerned, 1t says:

“Certain measures taken by
the Governinent of Burma in the
sphere of trade and economy
have adversely affected Indian
interests in that country Indian
nationals hving m Burma have
experienced difficultes m mak-
ing remittances to their depen-
dants in India. A large number
of cases involving the claims of
Indian er-employecs of the Bur-
ma Government for pension,
gratuity, arrears of pay, leave
salary etc, sti ] remamn to be <ot
tled although as a result of our
Embassy’s efforts some relief
was secured The Government of
_Burma invited applications dur-
ing the year for payment of com-
pensation for lands nationalized
by the Government While the
Government of Burma is respon-
sive to our requests in matters
concerning Indian nationals, its
own economic difficulties have not
permitted a great deal of co-
op:tntion in this regard in the
pa

All this I can understand, because it

Is all a statement of fact Then it is
said-

“This, however, was not allowed
to interfere with the cordial rela-

tions existing between the two
countries.”

When it 1s said: “this was not al-
lowed to interfere”, we are led to
believe that it 1s possible that the
difficult conditions in which the Bur-
mese Government is going through
may not allow the Burmese Govern-
ment to pay the Indian staff their
salaries etc and, therefore, they should
be absolved 1 can understand that
position. But, when we add to this
attitude the question of payment of
compensation to landlords, the Indian
landlords who owned pracucally the
whole of Burma's rice productive area
before the war, what do we mean?
After all, the whole Burmese nation
was mortgaged to Indic»s ait one
pomnt or other, and today when we try
io stress in this negative fashion that
we do not allow this relationshup to
be spoiled we give a tendency, apart
from the impression that 1s caused in
the extetnal sphere, to the landlord
classes here, an impression nternally
to the landlords in this country that
without payment of compensation no
progress can take place, in spite of the
fact that land holdings aie one ~f the
major stumbling block< 1in our nation
for the progress of our agriculture

Why I am pointing this out 15, as I
had earher said, our nation should be
mn a position to create two 1deas:g(a)
the 1dea of peace and (b) the idea of
progress I assume that progress is
more important, because it is not
merely the 1dea of negative peace that
we want, we want positive progress.
The Prime Minister 1s keen on saying
about the idea of Panch Sheela. What
exactly 1s Panch Sheela? It is some-
thing positive; 1t cannot mean merely
negative expressions between people.
Therefore, to a large extent, our fore-
1gn policy has to reflect our internal
1deology In terms of our external rela-
tionships and here I find that we are
indirectly supporting vested interests
in these countries and giving expres-
sion to such a situation
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Bimilarly, as I was listening to the
debate, I have the feeling that we are
not able to express ourselves fully
and clesrly There is a restraint that
Is there in the House This 1s some-
thing that does not directly relate to
External Affairs, 1t has direct relation
also to Defence questions The whole
thing 1s tied up and today there 1s a
general lack of confidence throughout
the nation There 15 the general sub-
conscious fear that lurks in the cdoun
t1,

An Hon. Member: Question

Shri V Raju That 1t 1s possible for
the country to be hurt, to be attacked
externally and the cause for this is
that all these problems happen to be
decided by us Partly 1t 1s true this
fact mav be caused bv a falee under-
standing of us by others and yet I
believe that to a large extent much of
this problem has been caused by this
self gagging that has taken place in
this country the direct, critical apprai-
sal of the policies pursued by the Con
gress and the policies expressed by
other parties

While I was speaking here, an hon
Member from the State of Mysore
referrcd to one of the leaders of my
Party I am only bringing this fact
incidentally tn show that 1n politics
we must be piepared to accept clear,
precise and openly expressed senti-
ments of approval as well as disap-
proval and 1 find that 1t 15 approved
that 1s exprcssed as far as the policies
m foreign affairs and defence are con-
cerned

Here I would lhike to pomnt out an-
other summary of the report and I
am sure that when this report was put
forward the full implications would
not have been completely—I won't
say understood—out appreciated as I
would lke to express them and I
would like to pomt out also to you
This demonstrates to us the deteriora-
tion of the principle of free expression
and debate, the deterioration of our
democratic structure 1n this country

to some extent and the glorification of
the cult of the individual It
here, .

“The Government of India have
acceded to the request of the
Iranian Embassy that necessary
facilities be provided to them for
establishing cultural institutes in
Delht and Bombay One such
institute hasy been established in
Bombay " and continuing

The Government of Indxt have
decided 1o subsidise the transla-
tion of some of Shr1 Jawaharlal
Nehrus books into Persian A
sum of Rs 5000 has been sanc-
tiored in  connection with the
translation of his ‘Autobiography’,
the book has since been printed
The translation of ‘Glimpses of
World History' and the ‘Discovery
of India 15 being tken up The
Government of India have also
wubsidized the Arabic translations
of Gitanjall’ and Fruit Gather-
Ingl (1]

We do not know who 1s the author
of the two books

Shri V Ramaswami (Salem)
These are all gems of literature

dhr1 V Raju It 1s perfectly correct,
but I would ke to point out this dif
ference because about one monih back
many questions arose and mn one ins-
tance the Prime Mimster had also
written to one of the leaders of the
political parties in this nation and said
that the question of using Indian aero-
plancs was for security reasons and
that he was not responsible for such
things Perfcctly all right But here
1s a position where right m front of
us we go into such forms of expendi-
ture I do not think I need say any
more m this context I think my im-
plication 1s perfectly clear

Mr. Deputy-Speaker. Moreover the
time 1s up

Shn V. Baju Very well, Sir
(At this stage Raja Mahendra Pratap
rose )
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Mr. Deputy-Speaker: Order, order
The hon Member may have something
to say But two hon Members are
standing smmultaneously Let the
Member finish his speech Has the
hon Member concluded?

Shri V. Raju: I have not

Mr. Deputy-Speaker Order, order
The hon Member may conclude his
speech He should however flnish
within a munute

Shri V. Raju Therefore, I would
like to say that if our foreign policy
if 1t 18 to be effective has to be sure
of accepting the concomitant policy
‘strafe’ where necessary This prinei-
ple has always been accepted as a
part of our political and philosophical
doctrine or theory that 1s part of the
Indian nation We have never shirked
or ran way from responsibility on the
plea that peace would be effected on
the one hand and therefore, Indian
political theory has accepted two prin
ciples peace not at all costs, but peace
with prinaiple and in the event of
principle being ineffective, peace &lso
should be foregon. b.cau.e peace be-
comes cowardice at 4 certain point
and therefore one of our Gods told a
person gomng to the battle field that
he had necessarily to fight even if 1t
was against his own family and rela-
tives With these few words I would
like to say that the Government of
India policy has to pursue peace, and
honour and also pursue then effective-
1y and not negatively, as has been the
case s0 far

Dr. Sushila Nayar (Jhansi) Mr
Deputy-Speaker, Sir, T m a new-
comer to this House and 1 was very
eagerly listening to the .peeches from
the Opposition benches m the hope of
hearing something very worthwhile
I must say I was not only sorely dis-
appointed, but I was deeply distressed
to hear some of the statements that
have been made, which are worse
than half truths, which are exaggera-
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tions, whith are confusions and which
are lable to be exploited by unscru-
pulous neighbours as well as those
others who never miss an opportunity
to throw bricks at us Thewr difficul-
ty 1s that India has always set such
high standards in the nternational
field India has always stood by prin-
ciples and has set up precedents and
practices of such a high order that
they cannot keep pace with us and the
only way in which they can try to
show their worth in the world 1s by
trying to make use of some ill-inform-
ed incorrect and confused statements
of some of our friends, who in their
zeal to criticize the Government for-
get the larger interests of the country

Now the hon Member has just
stated that the Government has enter-
ed into some kind of agreements with
reactionary Governments m Sikkim
and Bhutan Surely, the Government
has to enter into agreement with the
Government that 1s therc whatever
there may be While iIn our own
country we are setting up very high
standards of democracv we cannot
interfere with the internal afTairs of
other countries big or small The hon
Member said that democratic stand-
ards are determworating If that was <o,
the hon Member would not have
bten able to make the speech that
he has made here The very fact
that he was able to speak n
an uninterrupted manner—-even
when he was iInterrupted, the
hon Deputv Spcaker came to his res-
cue and made him complete his
speeches—show~ how strongly the
foundations of democracy have been
laid 1n this country

The hon Member said something
about Government referring to com-
pensation to some of the Indians who
owned property in Burma Surely
the Govcrnment of India has to look
to the interests of Indians in other
countries Just a short while ago,
some other hon Members were com-
plaining that Government was not do-
g enough about it Now, the hon
Member of the Opposition seems to
confuse his 1deas of socialism with the
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spsponmbiity of the Government to-
wards 1ts nationals in this country and
m countres abroad If mn Burma, the
law of the land was such that no com-
pensation was to be paid to anyone,
it would be perfectly all right Then
the Government of India would not
have asked for compensation for
its nationals m Burma What 15 1t
that the Government of JIndia have
stated 1n the pamphlet” In spite of
the fact that there are these
difficulties which our nationals
are facing and the fact that
we are trying to get justice for them,
in spite of that, our normal cordial
relations with that country continue
In other words, >ur Government 1s
keeping 1ts principies and standards
high and the small irntations are not
allowed to interfere with the larger
perspective of having goodwill, under
standing and cordial relations with all
the nations of the world

The hon Member even criticised the
translation of some of the writings of
our Prime Minister and the great poet,
Tagoie 1 wonder whether the hon
Member has taken the trouble to read
these books If he had read them, he
wouid not have indulged in the kind
of rema'ks he did Whether our
Prime Minister 1= remembered as the
Prime Minister of India or not he will
be surely remembered as the author
of the many books he has wrnitten I
nave no doubt that he will be remem-
bered both as a great statesman and
as a writer for all times Today on the
face of this earth, there 1s not another
man who can stand comparison with
him, whether as a statesman, as a wri-
ter, as a human-being or as a great
man Yet, the hon Member of the
Opposition had the temerity to say
that we are indulging in the cult of
personality All such men can be cri-
ticised The newspapers can go for
him, the hon Members of the Opposi-
tion can go for him and yet he says
democratic standards are deterorat-
mg It s an amazing stgtement

Another hon Member on this mde
«a:d something about Pakistani troops
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being on the border and therefors the

need for allances with Rusma, Cluna
etc This country, as hag been already
pomnted out by Dr Subharayan, has
always stood for strong opposition to
all muhtary allhances and stood for
the principle of solving all problems
peacefully As a matter of fact, non-
alignment has been the stand of our
Prime Minister, not a pdssive non-
alignment, but &8 non-alhgnment whach
stands for this principle that physical
force solves no problems 1 am often
remunded of what Bapu used to say
Gandhin often said, “there may be
differences between me and Jawasahar-
lal while I lLive, but, when I am no
more, Jawaharlal will speak my lan-
guage' When one hears and reads
our Prime Minister’s speeches on in
ternational problems, in 1nternational
gatherings, or at home, one 1s very
much rem nded of those words of
Gandhi): It 1s this one great
heritage which has today given
a high status and great pres-
tige to our country throughout the
world Even in those countries where
some of the Governments may not
quite appreciate our policy of non-
alignment, their people are full of ap-
preciation and admiration for this
stand of India Under these circums-
tances where does the question of our
forming alliances with anybody arise”

Moreover 1 would like the hon
Member to remember that India has
chosen the path of democracy We
are friends with all the world We
have chosen the path of Panch Sheel
What our Prime Minister has been
saymg and what our Government has
stood for 1s, let democracy and the
method of communism both pursue
theirr own path and show by practical
example which 15 the better method,
and, mankind will follow that method
While we stand for that principle, the
fact remains that in our country we
have chosen the path of democracy
and we arec following that path solidly
and persistently Under these cir-
cumstances, 1t 1s fantastic to think in
teyms of making a suggestion made
by the hon Member
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What 1s more, I do not see why we
should be afraid of Pakistani troops.
We are not a small country; we are
not a weak tountry., While we do not
want fight and while we stand for
peace, at the same time, we are a
country which unarmed was able to
throw out the Britishers from this
country Today we are not unarmed
We have spent money, we are armed;
we have courage and we have faith
:n our force So, there i1s no reason
why we should think 1in terms of fear
and get excited about 1t and begin to
talk 1n the manner in which the hon
Member did

The trouble with Pakistan, of course,
1S there The difficulty 1s, as every-
one remembers, at the time of parti-
tion many people said that Pakistan
would not be viable economically and
therefore Pakistan would not be ac-
cepted by the Muslim League and so
on They did accept Pakistan and we
conceded to 1t What they want us to
do now obviously 15 1o make them
economically wviable at our expense
The Prime Minister said that we have
accepted the award of the World Pank
i principle 1 do not know the de-
tails, but from what I have heard, I
believe 1t 1s a fantastic sum of money
that Pakistan wants from us There
1s no reason why, 1n order to make
Pakistan economically viable, m order
to make a success of their mistakes or
overcome the effects of their mistakes,
India should be made to pay these
fantastic sums of money In a way,
we are asked to pay them the price of
our own vivisection so to say If the
World Bank or the United Nations are
s0 anxious to help Pakistan, let them
find the money Why do they want
us to find the money®? It 1s not our
responsibility The trouble 1is that
they live on the hymn of hate In
Othello, Iago was asked by Othello;
“Why do you hate me,” and he said,
“you are so beautiful that you make
me look ugly”. In comparison to
India, they look black That 1s not our
fault Let them raise their standards;
let them behave better; let them do
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more things for their people and let
them try to develop their country.
We want nothing better than stability
m our next door and we wish them
prosperity, so that both of us may
Iive 1In peace Surely they cannot ask
us to make sacrifices and find money
for thewr prosperity and development
after they have chosen the path of
partition and separation

Then, there was something said re-
garding the extravagance in foreiga
missions I entirely agree with the
Prime Minister that most of our offi-
cers, particularly below the rank of
ambassadors are very hard put. I
have seen several of them In some Jf
the countries, I have seen the difficul-
ttes 1n  which they are hving. For
mnstance, during my recent wvisit to
New York, I discovered that since
1955, the year of my last wisit, the
costs of sevesal necessary articles of
life have risen by 50 per cent If
they had to pay 10 cents for a cup of
coffee in 1855, today they have to pay
15 cents If they had to pay 10 cents
in 1955 for the underground tramn, to-
day, they have to pay 15 cents These
have got to be kept in mind There
15 no use saying that we are represen-
tatives of a poor country and there-
fore we must live 1n that way. I
won't nund 1f the Government of
India set up a colony in each of these
countries where all the inhabitants of
our missions can live together. They
can live with any standard or Live the
Indian way of living, whatever it be,
As 1t 15, they have to live 1n the madst
of those people and ir a short time,
they have to make contacts and also
represent our country As such, they
have to have the necessary means to
do that Many of our officers, I must
say, are lwving hke students They
are not able to hve like officers as they
should be living I think that this
question has to be very carefully con-
sidered. Various items of necessity
and the cost of living should be con-
sidered and salaries and allowances
should be fixed in accordance with
those prices
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16 hrs.

I would, however, say this. 1 feel
that m some places there is perhaps
room for retrenchment The Prime
Muruster humself mentioned the case
of the High Commusssioner's Office 1n
London ‘While there are various res-
ponsibilities that that office has, the
fact remamns that an elaborate re-
trenchment scheme was worked out,
so far as I know, by our previous
High Commussioner Shr:i B G Kher
I do not know why 1t has not been
implemented during the several years
1t has been in existence and operation
1 was told by some of the young men
and women working there that they
would not have more than one hour’s
work They wanted more work That
15 a case which needs looking into very
carefully

One of the reasons given by some
of the people there was this They
say that the people that are brought
from Incha are not able to work and
their output is not half of the output
of the people that are recruited local-
ly I have had the opportunity of
working with some of those recruited
from India a4and foreign recruts I
think the output of our people 1s not
less and their willingness to work for
longer hours 15 much greater But,
even if it be true that the output of
our people 1s not so good, 1t only
means that we are not making care-
ful selcetion when we are sending
people outside It very often happens
that somebody they wish to get rnid of
from the States 1s sent to the Central
Government and from the Central
Government, he 1s sent to the foreign
russions Every one of our people
there, whether high-ups or lower-
downs, 15 an ambassador of a sort be-
cause he represents India From hus
way of working, or way of living or
way of behaving, people judge our
country Therefore, I am strongly of
the opimion that we should send to
our foreign mussions the most compe-
tent, the most desirable and well
selected people Then, we won't have
this trouble that their output 18 not
s0 good
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Another thing that I would like to
point out mn regard to some of these
officers of ours 15 this There are mar-
ried officers with wives and children,
The Government pays for taking ther
wives and children with them Those
who are bachelors have their depen-
dents oo They cannot take them.
It 1s rather hard It means that their
dependents have to be supported in
India They have to send money to
keep their establishment here That
makes 1t + y difficult for them to
support themselves What happens 1s
this I met a delightful grl, one
of our First Secretaries For years,
the girl has lived by herself She
has a mother and she could have
her mother with her But, she can-
not afford and she could have her pas-
sage The Government won't pay
Married officers are given this facility
It 1s very hard to go home after a
hard day’s work just to face the bare
walls There 1s nobody 1n the house
This 15 a point to which the hon
Prime Minister may give some atten-
tion For these dependents, widowed
mother younger brother or sister, the
same facilities should be extended n
the case of unmarrred people as in the
case of married officers, particularly in
view of the customs m India A
family does not consist only of a man,
his wife and children It extends
much further .

I would like to point out somethung
with regard to prohibition and publi-
city An hon member saird that people
do not come to our parties, Indepen-~
dence Day party, etc, because of pro-
hibition, this 1s farce, this 1s hypo-
crisy 1 beg to differ I wish to say
that my experience i1s very different.
I have been to Independence Day
parties where there has been prolubi-
tton A large number of people have
come to these parties What 1s more,
1n & country hike Amernca, when I
talked with some of the very high
people 1n the State Department, they
said, f you people do not serve liquor,
we will be very happy and we wll
not have to serve it to you either As
a matter of fact, what happens 1s, our
people get 1t there free of duty and it
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is cheaper. For them, it is much more
expensive. They respect us. As a
matter of fact, I was asked in several
places, you have a policy of prohibi-
tion, but how is it that you people
drink? There are only a very few of
you who don't drink. I said that
they drink in order to please yau, in
order not to offend you. I did not
know what else to say to them.

If we have adopted a poliey of pro-
hibition at home, this policy should be
strictly enforced in the missions
abroad. Some of our Officers say,
you make them drink and fhen
pump out secrets out of them.
Those people are greater adepts
in drinking than our people, re-
latively. There is no point in speak-
ing in this fashion. There is compe-
tition in drinking. There is a heirar-
chy. Instead of all our people whe-
ther clerks or high-ups, living as one
family, there seems to be a stratifica-
tion. I do not know to what extent
that is due to the fact that many of
our Ambassadors abroad are I.C.S.
officers and other officials who have
grown up in the tradition of stratifi-
cation. But, that is so even in respect
of people who have been with the peo-
ple, who have been popular persons,
who have lived with the masses and
understand the masses. I would real-
ly request the Prime Minister to look
into this aspect also to the extent it
is possible.

On the publicity side, I feel that
perhaps we are not doing all that we
should possibly do. I found to my
amazement that some of our own peo-
ple who should be able to convince

others with regard to several of our -

policies, themselves were doubtful
about them. They wondered whether
we had gone back on certain commit-
ments, on certain words of ours. When
I explained to them the points—we
discussed several matters whether
it was Kashmir or anything else—
there was a different look in their
faces and in their eyes. With regard
to Kashmir, when I explained to some
foreigners that there have been two
general elections, popular elections on

23 JULY 1957

Demands for Grants 4818

this issue of accession and they have
been won by the leaders of the
National Conference who are ruling
Kashmir, the only question that they
asked was: “were these elections fair”
I asked: “Are you convinced that our
elections in India were fair”? They
were, in fact, asking about Kerala. 1
told them, if the elections are not fair,
how do you expect the communists to
come to power in Kerala. Then, they
said, they believed that the elections
in India were fair. Then, they agreed
that if the elections are fair in
Kerala, there is no reason to doubt the
fairness of the elections in Kashmir.
Pakistan  uses every Pakistani
national in that country, whether
a student or anybody else and
they are all living propaganda
machines. Our people do not know
all the facts. They are not in-
formed and they are not made use
of. I am sorry to say that there is
not enough contact between our em-
bassies and the Indian nationals liv-
ing in those countries. There may be
difficulties, there may be hardships,
there is not much time for me to go
into these in detail, but this is a matter
which does need looking into, so that
our people understand things. Our
case is strong, but we have to present
it. We have done a good job at the
recent meetings of the United Nations,
and we have brought out several of
the facts which had got rusted over,
but much more has to be done in this
respect not only with regard to one
issue, but several issues. After all,
we stand by very high principles, and
our practice has been of a very high
standard and there is no reason why
these countries should not understand.
If they understand our case, I have
no doubt in my mind that they will
stand by it.

Mr. Deputy-Speaker: I thought 1
might be able to accommodate one
more Member, but that is not possible
now. Members will excuse me. The
hon. Minister.

Shri Jawaharlal Nehru: I shall
endeavour to deal briefly with some
of the remarks, comments and. criti-
cisms made.
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And further, there 1s no guestion of
our pursuing even those who have
been opposed to us, or even those who
have done much whuch 1s highly de-
plorable We do not wish to have
any reprisals, and we want to deal
with them as our fellow countrymen
and take as leruent a view as possible
even of what might be called crimi-
nal offences 1n the course of these
troubles Our approach has all along
been friendly, but a friendly approach
means nothung at all unless it 13 also
a firm approach Otherwise, the
friendliness 18 only supposed to be
weakness and fear Therefore, 1t has
to be firm and at the same time a
friendly approach

Phe hon Member Shr1 V Raju said
many things to which I listened with
considerable amazement so far as the
facts are concerned There 1s no gques-
tion of my being surprised at his 1deas
because 1t 15 open to lum to hold any
ideas he likes, however absurd they
mught be, but so far as facts are con-
cerned, there 15 a certain limitation, I
take it, that they should conform to
reahty

He laid great stress on apparently
some termble thing that had happened
these areas 1n the east, that one
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from any powmnt of view—polhtically,

geographically, tiologically, historacsle
ly, culturally I do not know. Be-
cause it was never one ures. Each

part of 1t 1s as dufferent from the others
as anything can be Take even Mani-
pur and Tripura which bave been
States fo1 hundreds and hundreds of
years, separate States with very dis-
tinctive cultures Most Members
know something of their famous cul-
ture, their dancing and other things.
There is nothung 1n common, if T may
58y 50, between let us say the Mani-
puri dance and many things that you
might see 1n the NEFA region It s
as different as two human beings can
be different in Eurcpe and America
and India and anywhere

So, to 1magine this was one area
which has been split up because of
some nefarious design on the part of
Government 1s completely without
foundation

To some extent we are always bound
by certain hustorical development I .
do not know but 1t may be & time may
come when these areas may be brought
together under one admimstration. It
might be a good thing 1 am not op-
posed to 1t In fact, I am rather in-
ciined to think 1t mught be a good
thing But 1t 13 not our desire to
compel these areas against their will
to do so There was a very strong
feeling in Tripura, m Manipur, against
any such merger of theirs with other
parts and we recognused that for the
time being I do not know what the
future will be

Anyhow, my submussion 1s that the
whole basis of lus argument was %0
fallacious about this one solid area be-
mg split up that almost everything
that followed from 1t was wrong

He referred then to our treating thus
area, or perhaps only the Naga Hills
District, m the same way as the Bri-
tish used to treat the North West
Frontrer Province, bombing etc, but I
ventured to point that there has been
no bombing He smid* “All night, then,
shocting” I cannot deny that there
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bhas been shooting, but I would like
hon Members to consider what would
normally happen in any country, what
mught have happened n British times,
or mught happen even now in other
countries where a kund of revolt of
this type took place which was carred
on with smping, murder and all kinds
of thungs, and then compare what we
have done Compare even the casual-
ties They are amazingly few There
are parts of the world where things
are happening today Guns go off
quckly and bombs are dropped No-
body hkes this kind of conflict We
hate 1t But I think we may justly
say that our army there, apart from
odd instances, regrettable nstances,
have behaved with restraint, and that
has been one reason why the army
could not perform its function as ra-
pudly as it mught have done But we
preferred taking much more time over
st than sowing the seeds of hatred and
bitterness which will carry on, because
we are out to win these people, make
frnends and comrades of them, not
enermues

Then agan, Shnn Raju referred to
Bhutan and Siklum and to our having
put down, crushed popular movements
there That agan was news to me
Shri V. Raju: 1 did not say you put
it down I said you made a treaty
with the Rulers there and in the case
of Siklkym there was a popular Gov-
ernment before the treaty was made
which 13 no longer there at the mo-
ment

Shrl Jawaharlal Nebhru: Who exact-
ly we should make a treaty with there
or in any country except with the
Government of the country 15 not
clear to me Normally we deal with
Governments, whether it was the Gov-
ernment of Bhutan or Siklum As a
matter of fact, we had treaties with
them We have inherited treaties
Since then we have had new treaties
made, or amendments to the old trea-
ties There was a special refationship
between India and Sikkim and Bhutan
1t is not the same relationship They
differ, there 1z somae difference betwesn
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v the two We nherited it, and having
mhented it, we interpreted that rela-
tionshup m as free a way as possible,
to encourage these Governments te
have their own free hfe without inter-
ference We are not mterested in
them except, naturally, that we would
like them to progress We are inter-
ested in them certainly because they
are frontier Governments and what
happens m them 18 of deep interest to
us For the rest we are only interest-
ed in their development according to
therr lines and wishes So far as
Bhutan 1s concerned, we have not even
got a representative sitting in Bhutan
From what Shrm V Raju has sad, one
mught 1magine that we have got
armies stationed there We have not
even got & mission or a representative
or an agent m the whole of Bhutan,
so far as I can remember, unless some-
thing has taken place very recently
that I do not know

Occasionally, our representative
who sits 1n Gangtok has been to Bhu-
tan It i1s a long journey, about seven
or eight days’ journey to reach from
the border of Bhutan to the capital
The capital itself 13 a moving capital
It 1s a cut-off place, probably more
cut off, certainly much more cut off
than Tibet 1s nowadays Probably,
there 1s hardly a place in the world
which 13 quite so cut off

There 1s no question of interference
by us There are many things that
happened there which we may lke
or dishke We cannot interfere with
a country like that We are friendly
with them We have given them some
help They wanted some engineers
*We gave them some engineers They
want some teachers And there has
been some lhttle surveying by our
engineers about roads That 15 all
So, I thunk, for anyone to say that we
are carrying on some kind of an
mmpernalist tradition 1n Sikkim and
Bhutan 1s very very far from reality
or the facts.
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There are a number cf small mat-
texs 0 which i shall make a reference,
Shr1 H. N. Mukerjee had referred to
the Gurkha recruitment centres of the
U.K. 1 had previously also referred
to these centrcs, and I had expressed
my regret that they continue. But I
should lhike to make it perfectly clear
that they do not recrwit in India, It
has nothing to do with recrutment.
We stopped that long ago. We cer-
tainly have allowed them to continue
as transit centres; they bring these
Gurkhas from Nepal, and they stay
in these transit centres, are given clo-
thing etc and then passed on, and I
believe, they are also examined medi-
cally there. I am not justifying that,
because we do not want these things
to continue there. I only wish to say,
however, that nobody is allowed to be
recruited here This facility that was
given was a transit facility. I am told
that other depots in Nepal territory
are being built now by the British.

Shri Jaipal Singh: Does that mean
that no traming i1s given in these tran-
sit centres as used to be the case pre-
viously ?

Shri Jawaharlal Nehru: To my
knowledge, no traimng 18 given If
the hon Member wants, I can find out
What I have been told is that these
transit centres are places for storage
and clothing, they are also used for
X-ray screemung, payment of pensions,
collecuon and staging of parties to
Calcutta and handling of leave and
discharge parties, That is the defini-
tion These depots would be closed,
as soon as the British depot under con-
struction in Daran Bazar is completed.

There was some reference made to
a colossal figuer of Rs, 25 crores, which
Shri H N Mukerjee said, apparently,
had to go through British banks. I
was myself surprised to hear that; and
I knew nothing about it I had to
enquire from the Finance Ministry,
because the External Affairs Ministry
has really nothing to do with this.
They have sent me some papers,
which I have been unable to read
quickly. But from these papers, it
appears that all our money is dealt
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with, of course, by Indian banks, =
far as London 15 concerned. But
where money has to be sent to other
parts of Europe, the position 1s that
Indian banks do not function there
yet, unfortunately, and, therefore, for
any transfers from London to other
places, we have had to utilise the ser-
vices of the British banking system—
to what extent, I cannot immediately
say.

But, obviously, 1t 15 our desire to do
away with this practice, and to usa
Indian agencies, and Indian services,
wherever we can possibly do so. It is
quite absurd if we cannot do so. It
was only when we could not do so
that we have had to have recourse to
other countries’ services

An nstance was mentioned by Shri
H N Mukerjee of an officer who is
said to have bought several cars mn a
brief period of time The Public Ae-
counts Committee had drawn attention
to this

16 25 hrs
|[Mr Spraker in the Chair)

When I saw this reference in the
Public Accounts Commuttee’s report, 1
enquired into this matter. I found
that perhaps, all the facts had not been
placed before the Public Accounts
Commuttee; perhaps, they had come
out subsequently. The facts were,
very brnefly, that this officer of ours
had purchased cars three times 1n the
course of four years, which, on the
face of it, sounds odd, and certainly
1t appears to be something wrong; and
on one or two occasions, he had asked
for advances to purchase these cars.
But the fact is that this poor man was
being transferred repeatedly. He had
six transfers during a period of four
years, and when he was transferred,
he had the option to carry his car with
him or sell it. And apparently, he
preferred selling it.

Secondly, Government did not suf-
fer the slightest loss in it. Govern-
ment do not come into.the picture at
all. But we suspected, and the
thought came to us that perhaps, this
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repeated buymg and selling might
have led to some considerable profit,
and we did not like that, although, of
rourse, 1f he had suffered loss, he
wotild have had to suffer the great
logs, and we would not have made that
good But we did not hike it When
we went into 1t, we found that in these
thvee transactions, he had made a pro-
fit of Rs 1000, that 1s, 1n these three
buyings and sellings, and we made
him pay up that Rs 1000 to the Mims-
try

An Hon. Member. It was absurd

Shrl Jawaharial Nehru: 1 am merely
stating the facts I am merely giving
the House the facts

Shri Jaipal Singh Under what rule
was this officer made to pay that Rs
1000 to the Minustry?

Shri Jawaharlal Nehru I do not
know under what rule It was no
rule

Mr Speaker Illegal profit

Shri Jawaharial Nehru. When this
matter came up, and we enquired into
1t—I find that the exact sum was Rs
1,100 and not Rs 1,000—we simply
asked hum to pay that money to the
Mmstry, and the officer paid 1t He
did not go to a court of law about 1t

Shri Goray" It must be out of fright

Bhri Jawaharlal Nehru: Anyhow,
this can hardly be termed as any
serious offence

The hon Member opposite has re-
fetred the discharge of peons recently
saild somethung about the peon allot-
ment to officers remaining the same
It has not remained the same It 1s
because the peon allotment 18 bemng
changed that they are being discharg-
ed, really, they are not discharged,
we are not discharging them, but we
are discharging them from their pre-
sent functions, and trying to find other
work for them
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There 1s another question that has
been raised, and that is about the
posts and telegraph charges from, I
think, our China Embussy, from Peék-
mng to Hong Kong The decrease in
the posts and telegraph charges was
due to the introduction of a weekly
courier service There has been somne
corresponding increase on travelling
allowance of courier from Peking to
Hong Kong But by this introduction
of the courner service, there has been
a net saving of over Rs 50,000

Theie was also some criticism about
more and more furmiture 1n Peking
Well the furniture was for the India
base staff which was sent there, and
some provision was made for the
maintenance of it These are rela-
tively runor matters which 1t 1s verv
difficult to deal with separately

It may of course be, that m some
places ouJt of the fifty or seventy
missions that we have, something
goes wrong here or there, I cannot
guarantee but the only thing I can
say 15 that we are trying to keep a
check on this

There 1s another thing aboutl enter-
tainment i1n Delhi, to which reference
has been made I think the Public
Accounts Committee had made some
reference to it, that money had been
spent more on one occasion and less
on others, in private houses, and not
in Hyderabad House It i1s true that
entertainments took place by permis-
sion 1n private houses occasionally, be-
cause 1t 1s rather difficult let us say,
if half a dozen persons are to be in-
vited, to take the Hyderabad House
for half a dozen persons

It 15 all very well for a big party,
dinner party or reception, but for four
or flve or six persons to sit 1 a huge
hall 1s rather inappropriate So the
matter was referred to me I ssud
that in such cases i1t was better te
have a little homelier atmosphere 1n
one’s home than to go to Hyderabad
House or a hotel Since then, certain
scales have been lmd down beyomd
which they are not allowed to go
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Two or three hon Members have
referred to the question of alcoholic
drinks in our Embassies, some 1in
favour and some agmnst 1 should
ke to say that I do not agree with
the statement which iz sometimes
made even by our Ambassadors that
drinks attract people to their parties
and 1if there are no drinks, people will
not come 1 have tol[d them qute
clearly that if people are only attract-
ed by dninks, they had better keep
away from our Embassies

v 1 am not for the moment supporting

or opposing prohibition, that 1s a duf-
ferent matter But I do not believe
mn this type or kind of diplomacy
which depends on drinking As one
hon Member said, 1f we have to in-
dulge in that particular type of dip-
lomacy, we are less trained for it and
others are likely to win It often hap-
pens As a matter of fact apart from
the question of prohibition, 1t 15 un-
desirable for certain types of officers—
in fact, for everybody—but more es-
pecially for certain types of officer:
hike defence officers and defence mer
and foreign office men to drink, be
cause they are supposed to be In pos
session of all kinds of secret informa
tion, and once you drink, you may no
be drunk but your tongue 1s looseneL
and you talk about things which you
should not talk about

Therefore, 1t 18 the practice even 1n
countries where drink 1s allowed and
there i1s no prohibition, to have stnct
injunctions as to when people should
drink, officers and others who are
dealing with secret matters

So far as we are concerned, since
we follow a certamn policy of prohibi-
tion, not complete prohibition—in
some places more, 1n some places less
—it would be highly unbecoming of
our officers to attend big functions or
parties elsewhere where drink is serv-
ed We do not allow i1n formal func-
tions alcoholic dmnks, and I am not
aware that they have suffered from
the pomnt of view of attendence

Shri Hem Barua: 1s it a fact that to
our Embassies abroad drinks are given
at 80 pér cent less concession”

Shri Ranga: By whom?

Mr. Speaker: It i1s not such an im-
portant matter as to call for an inter-
ruption

Shri Jawaharlal Nehru* All diplo-
mats, wherever they are, m Delli or
outside, get various articles cheaper
than those paid by ordinary human
beings, because certain duties do not
apply to diplomats All the foreign
missions here—not Indians here—
can get their alcoholic drinks plus
other things munus the duty That is
obviously much cheaper, and that ap-
plies to Indiap mussions abroad It is
a common thing which apples to all
missions they can got these things
minus certain duties

I was saying that we do not permut
alcoholic drinks at normal, big, offi-
cial functions We have relaxed the
rules somewhat at small parties where
we have permitted wines to be served

wine cup—can—not very strong
drinks

About publicaty, I must confess that
I have myself often been very much
dissatished at the results of our pub-
licity We have shifted and changed
it We are constantly thinking about
it, and yet the results appear to be
less than hoped for [ cannot suggest
a remedy which will gave us full re-
sults But I would lke to point out
that the reaction to publicity mn many
country depends so much on the pohey
that that country pursues That 1s, if
our policy 15 contrary to that coun-
try's policy, we do not get much pub-
lhicity there, and 1t does not affect peo-
ple—I am talking about ﬂﬁ'hemn-
mental circles or the Press Preas
may be very free, and the, Press is
supposed to be free and 1s, a sense,
free, and yet m another sense, mot
legal, I mean, 1t 13 as regunented as
anything can be, not forcibly regi-
mented, but sumply ideclogically regi-
mented I am not merely talking
about countries which are suppossd
to be totalitaman but other countries
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too where the Press not all the Press
—{follows one line, because they are
used to that line They do not like
anything said in contradiction of 1t

So that publicity, properly carrmed
out, should be helpful, and probably
the best kind of publcity ultimately
15 the personal approach and the per-
sonal explanation, and that way agsin,
our people serving in our Embassies
ought to be given faciities for the
personal approach and personal ex-
planation meeting people That 1
also slightly expensive, g little costly
matter, not very expensive

But the real thing s that when
policies conflict, in these days of rather
passionate attachment to one pro-
gramme or policy, anyone not agree-
g with 1t 18 prima facte supposed to
be a person m the wrong and all eyes
and ears are closed t‘g him

I would like to say, however, that
whetever Governments and others or
even the Press may say or may not
say about India,—1 say so with all
respect and with somé hesitation—the
fact 1s that to the common people 1n
every country, in their minds India
is popular I have no doubt about it
They are increasingly nterested In
India, her work and difficulties 1n
India’s philosophy, if you hike but I
am not talking aboit our ciwlisation,
but about what we' are domng today
It 1s extraordinary Interest in our
Five Year Plans and m our efforts has
grown 1n a great part of the world, 1
do not say all over the world—I can-
not speak for all the world, but cer-
tamnly for wvery large parts of the
world This interest has grown very
greatly There 15 appreciation that
even though we might make many
mustakes, we try to Llive up to certamn
standards in our public life and m our
foreign policy

There was some reference to our
opening a mission 1 Madnd We
have resisted operung an office there
for Years and for varous rea-
sons timately, we felt that this
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was not in comformity with the gene-
ral policy we had laiad down What
15 this policy? We have said that
China, for instance, should be recog-
nised—we have recognised her, I am
talking about other countries—regard-
less of the fact whether we agree with
China's pohicy or not It 1s a fact and
it should be recognised and dealt with
as a great nation Now, i1f that 15 so,,
if we say that we do nat agree with
the policy of another country and we
won't have dealings with her, that
argument was put before us repeated-
ly We had no real answer For
other reasons too, we made this deci-
sion After all, many of us for long
years had certain sympathies in regard
to Spain Even the United Nations,
at one time, expressed an opiuon
which was not favourable to the pre-
sent regime in Spain and asked coun-
tnies not to have Missions there That
was years ago and years have passed,
and we have felt that it would not be
right in the present circumstances for
us not to have recogrused the Govern-
ment of Spain and to have our Mis-
sion there and to exchange Missions
from there

Another small matter Reference
was made and a quotation was read
from some English newspapers about
the Rolls Royce attached to our High
Commussion in London 1 thunk 1
have seen that paper The hon Mem-
ber did not read the name of 1t But,
it 15 a newspaper, so far as I remem-
ber, which takes a peculiar delight in
runmung down India In every way
There are a few such newspapers m
England And, I do not think the hon
Member, Prof Mukerjee, normally
would care to read what that news-
paper writes As far as the Rolls
Royce 1s concerned, it 1+ one of the
best investments that was made §
years ago It 1s not a new car, 1t was
bought, I think, 9 or 84 years ago and
it has proved a good investment and
1t 1s 1n excellent condition than other
cars, they have changed, the smaller
cars, but thus has gone on and I have
the privilege of using it whenever Y
go to London.
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But, mn regard to one matter, I ex-
press, if 1 may with all respect, my
agreement with Shm Raju That 1s
about the payment of some kind of
subsidy for the production of a trans-
lation of one or two books mn Iran I
was not aware of that 1 knew that
repeatedly requests came to us from
those counires, sometimes from our
own mussion They thought that thus
would be good publicity, these books
bemng placed there Sometimes, the
citizens of those countries were domng
that and wanted some help But, I
was not aware that actually any grant
was given I think I agree with um
that it should not have been done

Shri C D Pande (Naim Tal)
Tagore's book ‘Gitanjali’ was there

Shri Jawaharlal Nehru: Coming to
Hungary It 1s rather difficult to deal
with this matter in all its aspects But,
I should Iike io point out two or three
aspects of it There has never been
any doubt m any person's mund—any
person acquainted With the facts—
about certain major developments
there First, and undoubtedly it was
or 11 developed into a national upris-
mg 1 do not thunk to begin with, 1t
was organused as such Obwviously,
there was the feeling there It began
in a small way but, because of certain
circumstances, 1t spread and be-
came undoubtedly a national upris-
ng Undoubtedly also, varous
elements took advantage of that
national uprising which are normally
called fascist and the hke Various
people {rom outside Hungarv also
came nto the picture Even before
that there had been continuous efforts
to create trouble All this was there
and, nevertheless, i1t 1s true that it
was a national uprising It is also
true that this national upnsing was
forcibly crushed by the military, chief-
ly the Soviet forces that came m
Some emphasise one aspect more than
the other, but these facts are clear

The pomnt 18 to look at them n a
certain context of events. In one
sense, the context goes far back Of
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course, development has been there; I
am not referring to that, but to the
fact that all this coincided with what
happened 1n Egypt at the tiume and
Suez Cana] It was a great nmusfor-
tune for Hungary that this comcided
with the Anglo-French intervention
in Egypt because both those things
coming together raised the tempo of
the world situation and the tempera-
ture was high no doubt There was
grave danger in the minds of many
people and many Governments that
war was coming Because of that,
many things were done which, per-
haps, normally would not have been
done A situation had ansen in Po-
land which, as the House knows, was
settled peacefully and to the satisfac-
tion more or less of all the parties
concerned It 1s quite conceiwvable
that the same thing would not have
happened 1n Hungary but for what
took place immediately in Egypt, the
mvasion of Egypt and the Suez Canal
That 1s, a situation arose when every
country began to think in terms of
war coming, 1n terms of security, mn
terms seeing that i1t does not lose
its strategic point, in terms of seeing
that the hostile frontier did not
come nearer to us All kinds of tactics
came 1n ‘These are not the excuses
I am only trying to understand the
situation that had arsen

So far as we are concerned although
all these factors were before us, never
theless we, right from the beginming—
some people think that I stated mn
Scandinavia somethung which I had
not stated before—but from the beg-
mnnung we have said that we do not
like to go about merely condemmng
We stated from the beginning that the
people of Hungary should be given
freedom to decide theirr own way
whatever they wish And, secondly
that foreign forces should be with-
drawn from there as from everywhere

This was our attitude throughout
m the United Nations as well as
everywhere The only thmng we
were anxious to avoid doing was to
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take a step at that very critical mo-
ment which might have plunged, we
thought at that time, Europe and the
world into war; not by our action, but
every small thing counts af that time.
So, It is in this perspective that 1
would like the House {o consider this
matter. .

Of course, even that iz a smaller
perspective. One should go back to
- the last war decisions. After all, we
are in a happy position; but, nonethe-
less, the decisions at Yalta and other
places we have to consider and the
facts and consequences of some of
those decisions taken there. Anyhow,
I believe that for a variety of reasons,
the developments that are now taking
place are in the right direction and it
should be our endeavour to encourage
them instead of discouraging and not
doing something which comes in the
way of action,

I just referred to Rs. 5000 for
the Persian translation. I find, the
facts are that we did not pay for the
translation; but a translation was made
in Iran and copies were purchased for
distribution as publicity in Iran by
our Mission—the Publicity Division—
as this was considered good publicity.
May I express my gratitude to the
Members of the House who have, in-
spite of minor criticisms, have dealt
with this matter in a friendly and
gentle manner?

Mr, Speaker: I will now put the cut
motions together to the vote of the
House.

All the cut motlons were put and
negatived

Mr. Speaker: I will now put the
Demands to the vote of the House.
The question is:

“That the respective sums not
exceeding the amounts in the
fourth column of the Order Paper,
be-granted to the President, to
complete the sums necessary to
defray the charges that will come

in course of payment during the
year ending the 81st day of March,
1958, in respect of the following
heads of demands entered in the
second column thereof:—

Demands Nos. 23, 24, 25, 26 and 108.

The motion was adopted

[The motione for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.]

Demanp No, 23—TRrreaL Areas

“That a sum not exceeding Rs.
3,39,51,000 be granted to ‘the
President to complete the gum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Tribal Areas’”.

Demanp No. 24—EXTERNAL Arrams

‘“That a sum not exceeding Rs.
4,64,44000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘External Affairs'".

DemAND No. 25—STATE OF

PONDICHERRY

“That a sum not exceeding Rs.
1,92,69,000 be granted to the
President to complete the sum
necessary to defray ti# charges
which will come in course of
payment during the yéar ending
the 31st day of March, 1958, in
respect of ‘State of Pondicherry'".

DEmanp No. 26—MYiscrLLANEOUR
EXPENDITURE UNDER TEE MINISTRY OF
EXTERNAL AFFAIRS
“That a sum not exceeding Rs.
211000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of  March, 1858, in
respect of ‘Miscellanous Expendi-
ture under thie Ministry of Exter-
nal Affairs' ", b
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Dmessny N 108—CAFITAL QUTLAY OF
ax Movrstry OF KEXTERNAL AFrFAIRs

“That a sum not exceeding Rs.
17,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come m course of
payment during the year ending
the 3ist day of March, 1988, in
respect of ‘Capital Outlay of the
Ministry of External Affairs’”

DeparRTMENT Or ATOMIC ENERGY

Mr. Speaker: The House will now
take up the discussion of the
Demands for Grants Nos. 87, 98 and
135 relating to the Department of
Atomic Energy As the House 15
aware, 2 hours have been allotted for
the Demands of this Department

Hon. Members may hand over at
the Table, within 15 minutes, the
numbers of selected Cut Motions,
which they propose to move. I shall
treat them as moved, if the Membefs
in whose names those Cut Motions
stand are present in the House and
the Motions are otherwise in order

DEMAND No 97—DEPARTMENT oOF
Aromic ENERGY

Mr. Speaker : Motion moved:

“That a sum not excecding Rs.
507000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1 course of
payment @&uring the year ending
the 31st day of March, 1858, in
respect of ‘Capital Qutlay of the
Department of Atomic Energy’".

Demanp Neo. 88—Atomic ENERGY
RESEARCH

Mr. Speaker : Motion moved:
“That a sum not exceeding Rs.
1,86083000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1in course nf
Payment during the year ending
the 3ist day of March, 1858, in
respect of “Atomic Energy Re-
'-mili.

Demanp No. 185—Carrrar OurraY oOF
THE DEPARTMENT OF ATOMIC ENFROY

p—

Mr. Speaker : Motion moved:

“That a sum not exceeding Rs.
5,25,00000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Capital Qutlay of the
Department of Atomic Energy'".

Shri Jawaharlal Nehru: Mr.
Speaker, 1 do not want to take up the
time of the House at this stage. I
find that some of the cut motions set
down for this Demand are rather
unusual 1n character. In fact, they
are not cut motions at all They want
more to be spent and more to be done
in regard to that In view of that, I
would rather wait for others to throw
light as to what more we shall do
and then I shall veniure-to say somer-
thing 1n reply

Shri Naushir Bharucha (East Khan-
desh): Sir, the hon Prime Mimis-
ter has said that we have tabled
rather cut motions of unususl
character because we desire that
something more should be spent on
development of atomuc energy. ilut,
may I pomnt out that the rules of the
House do not perrmt any other
method of raismmg a discussion and
hence this was the procedure?

Coming {o the question of develop-
ment of atomic energy of this coun-
try—it 18 being debated, to my
knowledge, for the first time here,
though occamanal references have
been made to it—I have to offer the
following remarks., The need for
finding new fuel resources is so grest
that unless we evolve a new type of
fuel, there 15 a great danger of our
limited resources of coal and ol not
being sufficient for the requirement
of our developing economy. The
Prime Minister repeatedly emphasised
that we have entered a mew era and
that India cannot afford to remain
gloof from that mew era. But, I am
not gure that we have done all that
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we can in order to develop nuclear
energy

Power pgeneration 1s the mun
reason why we want nuclear energy
to be developed FPower geneiration,
in the first place, 1mples that
there should be more intensive and
extensive survey of the country for
locating fissionable mineral deposits

It will also be necessary, after these
deposits have been located, to have
adequate resources for processing of
flssionable minerals

That brings us to the question
whether we are going to breed the
new type of nuclear fuel and whether
we are gomng to have reactors for that
purpose Judging by the thmness of
this House, 1t appears that hardly wny
Member 1s interested in this question
which, to my mind, 1s of such 2
significance that unless we sit up, take
notice and prepare for development
of atomic energy on a vast scale, a
time may come when we may fird
that our lack of energy in this respert
constitutes a serious handicap to our
economic development

1 was referring to the question of
reactors Reactor to a layman means
something with which he 1s not ~on-
cerned, which he does not understand
But, let us try and understand some-
‘tmg of what we have been domng, so
that we shall be able 1o know
whether the reactors that we have
already got in hand and those that
are under construction will suffice for
our purpose and requirements

This House 13 aware that as far
back as 1948, nearly ten years ago,
the Atomic Energy Commission was
set up Its objectives were surveying
the country for fissionable mnerals
and to see what minerals can be deve-
loped on an industrial scale Even
after ten years we are stll very
far from that Another objective

of the Commussion was to con-
duct research m scientific and
technical problems, and

very
little has been done in that direction
Then there is tramning of technical
persormel We have so far 300
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nuclear scientists and we hope to
have 800 by 1959 there s
slow progress in this~ direction.
Another objective was to conduct
fundamental research m the sciehce
of “nucleonics”

La er on, these objectives have
been re-stated with more practical
bias, namely, that the aim of Atomic
Department 1s to develop atomuc
energy as a source of atomic power
and to promote its use in agriculture,
industry and medicine

If we are to achievc these {hings
what should we do, because we must
have a clear ob)ective before us.
First 1s an extensive survey of the
country for fissionable minerals 1
am afraid, in this direction we have
not done enough We also require
resources for processing them
for extraction of fissionable fuel
We are very far from cons-
iruction of reactors We have got
only one and that has got gomg
I believe on 4th August 1956 With
regard to experimenting there 1s the
question of tramning of technical sta@®
and we are very far from all these
things If we have these things
then alont¢ we can proceed in  the
mat‘er of generating electrical power
by means of nuclear energy

When I said progress in this diree-
tion has been siow, I must not be
misunderstood that our scientists—
at this stage I might pay a tribute
to he Secretary of the Atomue
Energy Department, who 15 a figure
having a world-wide reputation mn
these matters—have been slow m
their work I am not attnbuting
anythang to slackness of our adminis-
trative authorities or our scientists
What I mean 1s that this House has
not adeguately appreciated the
importance of development of atomuc
energy, and hag not proviied
adequately for that purpoSe

Though 1t was in 1848 that the
Atomuc Energy Commssion was
established, what is the position
today? In Trombay near Bombay a
plot of land of nearly 2500 acres Is
still waiting for 18 buildings to be
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constructed and getting ready by
1059

1 do pay a tribute to the work that
has already been done We have done
qQqui e a lot but, to my mnd, that s
not enough What have we got s0
far? Under the establishment of the
Atomic Energy Department we have
got a Raw Materials Division which
looks into the survey How does 1t
ook 1o the survey of the country’
By providing one )eep and one
helicop u1, and of course, supp'vn g
certaln motors to a few private
persons May I ask the hon Prime
Minister, when can we complete the
survey of the country at that rate?
In other countries, what do they do”
They have a sort of vacation and
college  studenis well versed 1n
science are provided with some cheap
type of motors and go about trymng
to find out and locate fissionable
minerals 1n the countiry

17 hrs

We have got three mamn sections of
the atomic energy establishment
There 1s the Physics section wnich
deals with apart from  theoretical
physics and applied mathematrcs,
nuclear physics, reacler contrn],
electronics and air monitoring These
are very elementary things The
Chemustry section deals with analysis
of muneral samples, developing alter
native methods of treating monazite
sands for recovery of thorium efle
So 1t 1» in the preliminary stage
There 18 an Engineering group which
deals with desiznung of reactors and
investigations on the preparation of
uranium and thorium by electorlssis
So, It 1s also still in a very elemen-
iary silage

The establishment s also concerned
with certain industrial operations; We
have got the Rare Earths Limited, a
concern which treats 1500 tons of
monazite to produce rare ~arth
chlorides and carbonates and acts as
a feeder to the thormum-uranium
plant I do not know whether the
thorijum-uranmm plant is actually
functioning, but 1t 18 supposed ta
process the residual cake left over
from monazite after extraction of
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rare earth They have a pilot plant
for extracting uranium from traings
of copper 1n some mines 1 Bihar, I
do not know what amount of uramum
you are gomng to get out of that

The establishment has three
reactors One reactor has been curi-
ously named as Apsara, but this
Apsara 18 not very useful What
does this reactor do? It pro-
duces radioactive 1sotopes o a
ltimited variety and 1t 13 also used for
experimen s of a very elementary
character in neutron physies It s
used for studymg properties of
shielding materials for reactors, for
n1adiation of seeds and other biologi-
cal materials and for training more
personnel for advanced types of
reactors So we are very far from
having our first power station run bv
nuclear fuel -

Su, we have also been told in the
report of the Atomic Energy Depurt-
ment that we have got the Canada-
India NRX reactor which will go
into operation by the end of 1958 I
must point out that this reactor will
only help us in detailed and intensive
research We are told that it 1s
going to be onc of the most power-
ful research reactors which will en-
able us to undertake advanced
engineering research for the develop-
ment of power stations We are going
to have that reactor only by the end
of 1958 when we shall begin our
experiments in the development Of
power stations This reactor wall also
produce 1mportant radio™sotopes liRe,
for instance, cobalt, which 1s not
being produced in the Apsara reactor

So, it will be seen that today we
are still 1n the very elementary stage
of development when compared with
other countries Wa are told that we
have got another reactor, the Zerlina
1 do not know but the name sounds
curiously femmne We are told that
it may help us to formulate new
designs of reactors and particularly
those using mixed lattices of uranium
and thorrum or plutonlum and
thorium Therefore, we are stil in
an experimental stage We are 1 an
elementary stage of experiment, very
far below other countries
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We are also told that there 1s gdlrg
to be a hugh  altitude cosmic ray
research  station constructed in
Gulmarg I do not understand any-
thing about cosmic ray research Dr
RBhabha 15 a great authornity Some
day, we shall be able to understand
these things better Today, I cannot
say anything about it how far
research in cosmic ray has progressed
and what direct bearing it will hove

on the development of nuclear
energy
Be that as 1t may, our Atomic

Energy Establishment has been work-
ing i other directions also such as
the supply of radio-active isotopes to
mn‘erested parties These 1sotopes
have been imported I do not know
to what extent we are able to produce
radio-active 1sotopes We are also
giwving granis to various institutions
for conducting research in other
directions Taking all things together,
we are stil] far removed from having
a nuclear power station I am aware
of the fact that the Report for 1956-57
emphasises the fact that India must
have a nuclear power station of th~
capacity of 100,000 KW by the end of
the Second Five Year Plan I do not
know whether going at fhe rate that
we do today, it will ever be possible
to attain that objective

Let me repeat, when I say that
there 1s slow progress it 1s because we
have not given enough funds, becau.e
we have not pard sufficient attention
to this I am aware that there are
no other people half as much
mterested in this subject as our Prime
Mmister There 1s a general lack of
interest m this House and therefore,
we have not devoted more funds and
therefore, there 1s glow progress
What we really want 18 a more exten-
sive survey, & sort of thorium hunt
hohday to make the country conscious
of the necessity of having atomic
power and to locate our resources
Perhaps, the hon Prime Mmaster will
tell us that we have got sufficient
deposits of these which are rich ™
themselves, and at the moment, there
15 no need for having & extensive
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and intensive survey 1 cannot under-
stand that Unless we have surveyed
a fair portion of the country, we s
no' know where we are, whether™we
have got the richest and the most
easily accessible deposits at present
Therefore, an extensive and intensive
survey 15 necessary

My concrete suggestion 1s this
Science students should be recruited
in this campaign of surveymng the
country with the object of finding
thorum and uranium  deposi‘s
Secondly, at the Intermational Con-
ference on Peaceful uses of Atomic
Energy, certain conclusiong wWere
arrived a These are highlighted,
again, in the report for 1956-57 We
are told, apart from other things, that
there 1s sufficient uranium available
m the world to generate suffici=nt
power on a fairly high standard But,
the decision that concerns us 1s this
We are told that it 1s possible to breed
m fast reactors with thorium as well
as uranium Breeding 1n thermal re-
actors with Thorium was shown to be
possible, and that the Thorium-Ura-
nium-233 Fuel Cycle was shown to be
superior to the U-238-Plutomium
Cycle What 1s gomng to be our main
fuel> It 1s going to be U-
233 or Plutonium 1 do not know
whether any decision has been taken
on this major policy i1ssue because
unless we take a decision, I do mnot
know whether 1t would be possible
for us to construct a reactor of one
type or the other Therefore, to my
mind 1t 13 necessary that a quck
decision on policy should be taken
whether we want to adopt the
thorum-U-233 fuel cycle or the U-
238—plutonium cycle or both if we
have to have reactors of diuffereut
types, of different designs Today,
when we are so stingily giving
money for the development of atomic
energy 1 do not know whether we
can have the luxury of these ‘wo
types of reactors mn our country

Then, also 1t 18 Necessary
for us to take first  steps
for having some definite blue-
print about having a power station
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run by nuclesr energy of a capacity
of 100,000 KXW which 1s supposed to
be most economical I do not know
whether anythung has been done about
it at all, because as I understand the
atomic energy establishment today,
we are ghll 1n an expermmental stage
about everything, about reactors,
about fissionable material, about the
type of ore that will be requured,

about the moderators and se¢ many
other things

Therefore, let us take a deciston
and let us have a blueprint so that
the country will become conscious of
the fact that we are really entering
into a stage where nuclear power 1s
being put to practical industrial pur-
poses

It 13 hugh time we had a reactor
which really means business Neither
the ‘Apsara’ which I compare with a
college girl in science class nor the
NRX which 15 nothing but comparable
to a compulsory post-graduate course,
come near 1ndustmnal development
Government must decide on a policy
and have a reactor which will breed
fuel It 1s for the experis to suggest
whether 1t will be plutonium or any
other type of fuel, but let us
have a breeder reactor If we
have 1f, then I thimk 1t will be
possible for wus to tell the coun-
try that we have spent so many
crores of rupees but not spent them
in vain It will make them quite
consclous that we are entering upon
the industrial uses of nuclear energy
That 15 one point where I feel there
1s very slow progress

The second point i1s that we have
not taken sufficient steps to produce
certain types of radio 1sotopes We
have been experimenting far too
much It may be necessary, I do not
say no, but I believe f we can estab-
lish reciprocity on the basis of export
of monazite sands or semi-processed
sands i exchange for the results of
expermments in the production of
radio 1sotopes from other countries, it

would cut out very considerable cost
on our own ex ts
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We should also show to the country
that nuclear energy and the peaceful
uses of 1t can be straightaway put to
a commercial use For mstance, I
would like that instead of taking any
other problems, we should concentrate
on the use of radio isotopes in indus-
try, particularly for preservation of
meat and fish by methods of sterilisa-
tion with nuclear radiation I we
conceritrate our attention on that, we
will pe increasing our food supplies
to a very large extent Also, the same
thing could be extended for the pre-
servation of other tinned foods, and
it would also be necessary to have
use of tracer techmiques 1in other
directions

Let us take the case of agriculture
There also I think nuclear energy can
be used for preservation of stormge in
bulk such as foodgrains which may
be subjected to infestation by pests
Killing pests I believe with homoeo-
pathic doses of radiation 1s possible,
but if we direct our attention to such
practical subjects nstead of to other
problems which to the scientists may
be very interesting, that 1s to practical
things to attamn practical results, what
an amount of saving in food would it
mean [ do not know what 1s the-
percentage of food that is lost every
year as a result of pests attacking
stores of foodgrains, but if you can
cut that out even to a shight degree,
not only will it increase the available
sources of faod, but also we will save
so mouch of foreign exchange What
1s more, the psychological effect of it
would be that it tells the people that
nuclear energy 1s not merely some-
thing which 1s abstract, but 1s some~
thing which 1s of practical use and
the peaceful and beneficial uses of
nuclear energy can be brought home
to them

Aljso, it may be necessary to experl-
ment to induce mutations with the
object of producing superior strains
not only of foodgramns, but cattle
These are urgent practical problems
which require attention There 1s
also the question of the use of tracer
technique mn erop production and also
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in the breeding of particular types
of animals through mutations. That
might take a long time, I agree, and
more expenditure may have to be
incurred on them. But preblems such
as preservation of meat, fish, tinned
provisions etc,, and also preservation
of foodgrains stores by sterilisation
and radiation are things which imme-
diately and directly concern us. But
I do not think sufficlent advance ha:
been made in this direction, which
can enable us to say that ‘Yes, within
ten years, we have made so much
progress’. I repeat that I am not
blaming anybody, I am not blaming
those scientists who work day m and
day out. I am aware of the things
that they have achieved good many
results,

I am only saying that we as a
nation, even as a parhament, have not
yet understood that we have to spend
a great deal more on atomic energy
if we want to have immediate practi-
cal results

The use of radio 1sotopes 1n medi-
cine is well known I do not know
whether any problem m medicine
requires to be attacked immediately
. There 1s also the question of the use
of radio 1sotopes m biology. These
are things which require yet to be
done.

I suggest that if we concentrate
our attention, first, on production of
electrical power, and secondly, on
these problems which concern us
durectly and immediately, I think we
shall be 1n a position to tell the
country that “Yes, the crores of
rupees that we have spent on the
Atomic Energy Department have not
been wasted, and we shall soon be
benefited by it".

There is one final point that I wish
to make. I am not satisfled with the
grants that we have made so far to
the Atomic Energy Department,
because I feel that Rs. 10 crores more
could have been given m 1857-58 to
this Department. The Prime Minis-
ter would ask me ‘From where are
we to get this amount” 1 may tell

him straightway ‘In the Defence Min-
18try, you are going to spend Rs. 50
crores. I am not satisfled with that.
So long as the Defence Minister main-
tans a very peculiar and strange
secrecy, I do not know whether these
Rs. 50 crores will be spent in a wise
and profitable manner.” If I were the
Prime Minister, and if I had any say
in this matter, I would take away
Rs 10 crores from the amount allotted
to the Defence Munistry, and give it
to the Atomic Energy Department,
where 1t will be more wisely and
more usefully spent, and the progress
that would otherwise take years to
make could be compressed and teles-
coped in a matter of three or four or
at the most five years.

It 15 true, as the Prime Mmnister
has said, 1t 15 a strange cut I want
more to be spent I have moved that
Rs 100 be reduced What can I do?
There 1s no other method of raising
this discussion

I submit that Government should
look at this problem in this direc~
tion Perhaps, the experts i1n  the
Atomic Energy Department may have
an answer to all these questions., But
I am not a scientist, I am speaking
only as a layman But it does occur
to me that our expenditure on atomic
energy should be m this particular
direction If we can do this, maybe,
we may be able to rouse the country
to a greater consciousness of the need
for developing nuclear power; also,
side by side, we shall impress upon
our country that we have entered
into a totally new age, and we cannot
afford to lag behind, for to do so
would mean considerable handicap to
the economic development on which
all of us are so very keen

Shri V P Nayar (Qulon): I have
also moved some cut motions, Un-
fortunately, I was not present here
when the Prime Minister made some
reference to them. But I can assure
hun that these cut motions have been
moved not with any pretentions or
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knowledge sbout the details of work-
ing, but only with a deswe to focus
attention on certain matters I am
very glad that we are having an
opportunuty to discuss this subject

1t may be that raost of us may have
only to contribute little towards the
running of the Atomic Energy Depart-
ment But i1t 15 a matter of such
tremendous 1mportance that criticism
ought to be welcomed from what-
ever sources they mught come, and I
feel that the Prime Mnister will cer-
tamnly look into the various points
which we may make

As the hon Member who spoke
before me said, we are really proud
that in the matter of atomic research
and atomic energy, our country has
come to a position of advantage m
many Asian countries We are also
proud that we have among our scien-
tists some who enjoy world-wide
reputation today But that does not
mean that in the matter of atomic
energy and 1ts uses, we have gone to
the extent that we snould have We
are finding in the budget proposals
that there 1s a sort of economy drive
in this department There should be
no economy drive in this department
at all We would welcome any
amount being spent on the activities
of this department We are not wor-
ried at all, we may even lose some
money because 1t 1s a question of such
tremendous importance not only to
this generation but also to the coming
generations We are only sorry that
the Government cowld not find more
funds for this department when they
could have effected economies from
various other departments, and pooled
the resources for the better working
of this department

I would not ke to discuss the
details because I happen to have no
information at all about the various
processes or the details of working of
the department or the release of
atomic energy But I would only hke
to submut that in certain spheres of
activities, we are lagging behind in a
manner detrimental to the future
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interest of our country For one thing,
the Report, which 1s a summary of
the activities of this department, does
not giwve us, laymen, an idea of what
has been happening I am not wor-
ried that the Report has no technical
details because most of wus cannot
understand them But from the
Report, one 1s inclined to think that
all 1s not very well with the work-
mng of this department

For example, there 15 a very
important work which the Commus-
sion has undertaken You find from
the Report that there i1s a Medical
health and biology division This 1s
one of the points to which I want the
House to bestow some attention I
find that although we are running this
institution so far we have had exper:-
ments—this 15 what the Report says—
only on one thing

*Experiments are undertaken
to shed light on the path of con-
duction of the bacillus in lepros:
using radio-active DDS »

1 know 1n other countries how far the
application of isotopes have come to
the relief of human suffering In
many cases where no medicines could
be used and diagnosis could not be
made radio 1sotopes are domng
the job which doctors could not
do so far 1 am not a doctor
to know all the detaills, but I
read various articles 1 the Press
that today even mn the case of
heart ailments radio-i1sotopes are
employed to diagnose and to treat In
the case of cancer, one of the kiling
diseases, 1]l very recently we had
only the radium needle to rely upon
But what 1s happening today”
understand that many lwves which
would otherwise have been taken
away by cancer are now being saved
by radio-active cobalt

I do not want to go into the detals
It 110t merely a question of destroy-
ing > cancer even i 1t 18 deep-
rooted, by radio-active cobalt, but
cancer could be further prevented by
introducing a suture with radio-active
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cobalt. Things like this are being
developed in other countries. I want
to know what is the co-ordination
between the Ministry of Health and
this department in respect of the vari-
ous problems which India has to face
in this sphere. Many problems could
be solved. It is not ms if in the case
of cancer alone we have a remedy.
There are tracers which trace the
position of brain tumours. There are
other methods of detecting the exact
part of infection.

I understand that recently they
have also made an isotope cocktail as
a remedy for infections in the thyroid
gland, This will be taken orally.
There are other types of cancer which
can be cured by radio-active cobalt.
1 want our country, which has many
afflictions from diseases, to at least
initiate research in this. There will
be many difficult problems; I under-
stand the difficulties. But to content
ourselves with the fact that there has
been one research on the application
of a particular drug in the case of
leprosy this year is something which
we cannot tolerate. There are other
uses of atomic energy which we know
other countries are employing, in the
field of medicine, in the field of sur-
gery and in relieving human pain.
I do not know many hospitals in
India which use such isotopes—at
least not in my State. I understand
from Shri Bharucha that one or two
hospitals in Bombay or some private
practitioners have started using it. 1
want the Prime Minister to consider
how it will be possible to co-ordinate
the activities of the Health Ministry
or any other Ministry engaged in
finding out remedies for tropical dis-
eases, to have joint action with the
Atomic Energy Commission in launch-
ing an effective attack on diseases.

Then, again, there is the question
of industry, I do not propose to go
into details. But, various problems

* jn industry are today solved by the
use of radio-active isotopes. I do not
want to give the details. But, today
there are in India many problems for
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industries, How is it that our prob-
lems in industries are posed to the
Atomic Energy Commissign? Is there
any connection between the Atomic
Energy Commission and the various
industrial undertakings run by Gov-
ernment or others? In the case of the
Hindustan Aircraft Factory which I
visited last year or year before last,
I found that in the manufacture of
component parts they were using X-
ray. There may be many other uses
of radio-active isotopes in industry.
We have not been able to employ the
use of radio-active isotopes in detect-
ing errors in our industry.

Take the case of agriculture, My
hon. friend suggested that we do not
think in terms of production by radi-
ation. I understand that new specles
have been evolved, disease-resisting
species of plants. By using isotopes
you can find the extent to which a
particular fertiliser is absorbed by
a particular species of plant and also
choose a particular variety of ferti~
lizer which will give the best results,
You can evolve new strains which are
rust-resistent, which are mould-resis-
tent, which could be made to yield
more and which could yield a parti-
cular variety of fruits, or flowers or
leaves.

Very exciting experiments are going
on and we still seem to be far far .
away from it. Maybe that our diffi-
culties are such that we will not be
allowed. But, here what is the
measure of co-operation which exists
between other departments and the
department of agriculture which is in
charge not merely of agriculture but
of animal husbandry also. I read in
some book the other day that by using
the radio-active isotopes, even hens
may be made to lay more eggs, the
milk of goats can be increased and
the casein contents of milk can be
increased. There have been ever so
many experiments. I would request
the hon. Minister to consider what we
have beenr doing. I at least do not
find any indication of any work hav-
ing been done by the Atomic Energy
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Commission Maybe, they are doing
it, but being small they have not
come out. But, I want the Govern-
ment to consider whether 1t 13 not
time that we go into such activities
because everything needs some move

Take, for example, two problems of
agriculture, the two problems which
confront us from Kerala very much
more There 1s a devastating disease
in the coconut trees which form a
very important part of our economy
For over a decade, all the skill and
tools of science have been employed
1n developing a cure for the disease
We have not succeeded Gardens and
groves are being made of no use to
the people Is there any suggestion
that the Agriculture Depariment
should ask the Atomic Energy Com-
massion to find out a remedy for this?

There are industries which depend
upon our agricultural products but do
not get enough of them For exam-
ple, the cashew-nut industry By
activising the top of fruits by using
radio-active elements, maybe from
our own cashew trees we may be
able to meet all India’s requirements
There are many problems I do not
think these are the only problems I
want to say something more about
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one particular aspect That 1is the
working of the raw material division
My friend was saying that there was
only one jeep and probably one or
two counters I find that it 15 not
so 1n other cases In the community
development projects, there are jeeps
available for the officers even to go
and purchase their own domestic sup-
plhies—fish, vegetables and every
thing But, for such an 1mportant
work in such a big country as ours,
for the purpose of prospecting and
finding out whether atomic mnerals
are available, 1t is possible to have
only one jeep' It 1s very deplorable
state of affairs

Even so, I want the House to con-
sider whether we are domng every-
thing 1n the right way The other
day, I asked a question about stron-
tium Strontium 80 has its other uses

Shri T B Vittal Rao (Khammam)
It 1s already 5-30 PpM

Mr Speaker® There are some other
hon Members also, He may continue
his speech tomorrow

5-32 hrs

The Lok Sabha then adyourned till
Eleven of the Clock on Wednesday
the 24th July 1957
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ORAL ANSWERS TO QUES-
TIONS —
5 Subject
2

247 Export of Coffec
248 Import Licences for

tractors
249 Coal mine machinern
250 India-Nepal Trade
Treatv
as1 W Board for Motor
ransport Workers
254 Indian Nationals n
Pakistan

255 Purchase of Foruagn
goods for Govean-
ment Stationern Do
partment

256 Distribunion of Cumrent

258 Small Scale Production
Cen res

259 Indiansin Ceylon

260 Ashoka and Janpath
Hotels

261 Ambar Charkha

263 Integrated Publicity Pro-
gramme of Plans

264 Moradabad Brassware

268 Rehgious shmnes
Pakistan

269 Report of Indian Dec-
Iegation to C hina

270 Manufacture of Raw
Fums ete

WRITTEN ANSWERS 10
QUESTIONS

245 Hired awcommodaim
for Government Off;

ces.
262 Indian High Comms
sion Karachi
253 International 1 abour
ercnc
262 Heavy Flectrical I quip
ment Facton
265 Commonwealth Fcii¢
muc Conference
266 Employment Lxchanges
267 National Buildings Or
ganusation
271 Shﬁm«:m of Iron and
anganese Ores
272 Emyployeen' Providunt

273 Educated Unemployment
274 Pottery and Ceramic

Industry Workers

275 Indian LExhibition at
Peking

276 Conch-Shell Button
Industry

DAILY DIGBST

[Tuesday,23rd Yuly 1957)

4651-85

4651-52

4652-53
4653-55

4655-56
4656-58
4658-60

4660-61
4661-65

4665-66
4666-70

4670-73
4673-76

4676-78
4675-79

4679

4680 %3
4684-85
4685-96

4685-86
4686
4686 87
4687

468~
4688

468
468%

4659
4689

4689-90

469091

%

Subpect

Refugees at Sealdah

2

373 Sub-etting of Govern-
ment Quarters

279 Gypsum Boards and
olomitic Lime

280 Jute and Textile Mills

281 ndustrial Estate m
Mysore

282 Industrial Commuttee
on Inland Transport
Services

287 Colliery Labour Dis
putes

284 Workers' Lducation
Seminar

285 Rauonalisation in Cotten
Mills

286 Heavy Water Produc
tion

287 Rock Salt

U S@Neo

166 Finc chemicals

167 High Tension Insula
tors

168 Manufaciure of Ann
biotics

170 Bombay Cotton F»
change

171 Raw Cotton and Yarn
Prices

172 Cotton Texnle In
dustry

173 NEFFA

174 Radio and Wireles
Receiving Set+

175 Import of Motur Cars

176 Refrigerator and Aur
conditoning  Equip
ment ctc

177 Development of Iexule
Industry

178 Workers in  Textile
Induetry

179 Indian Pialgrims 1o
Pakistan

18c All India Radio

181 Central Trammmg In-
stitute, Koni

184 Filmon Untouchlbl.lu}

18¢ Imlron of Drugs by

186 d Persons 1n

Tipura

184 Coffee Houses

188 Production of Onls

189 Government of India
Factories m Onssa

190 Newsprint consumption

191 Co-operatives in  Tn-
pura

197 Contract Labour 1n
Industries

193 Nuclear
Centre in Manila

194
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4691
4691-92
4692-93
4693
4691

4693-94

4694-95
4695
4695-96
4696

4696
4696-97
4697-98
4698
4698-99

4699
4700

4701
4701
4701
4702
4702

4702
4702

4707
4703

4703
4703-04
4704
4705
4705
4705-06
4706
470607

4707
4707-08
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195. Activated i

e A Carie Pro-
F sdfl?ad Deve'lomwft

197. Far

o8 AT .

198. agencics .

199. Hmndustan Housing

actory

200. Rate/Running Con-
tracts .

201. 0.& M. Division

232 Publications Davision

203, Hotel Janpath . .

DAILY
CoLumNs
4708
4708-09

4709
4710

4710
4710-1L
4711
4712
4712

Columns

PAPERS LAID ON THE TABLL 4712-13

[he following papers were lad
on the Table

(1) A copy of the Nonh
cation No. S.R O 2220,
dated the 6th July,
1957, under sub-section
{3) of Section 25 of
the Rubber Act, 1947,
maiking certain am-
=ndment to the Rubber
Rules, 1955

t2) A copy of the Notfi-
cation No S.R O 2221,
dated the 6th July,
1957, under sub-scction
3) of Section 48 ot
tnc Coffec Act, 1942,
making certain  am-
endment to the Coffee
Rules, 195%

(3) A wopy of the Noufi-
cation Ne. S R O, 2108,
dated the 2z9th June,
1957, under Scction

DIGEST

& ot the Central
e and Sak oct1,
1944, making cerim
turther amendm nts
to the Central Excie
Rules, 1944.

MOTION 10 REHMERTHL
BILLTOJOINT COMMI-
TITEE ADOPTED

PFurther discussion sn the
motion  to  refer the
Navy Bl to a Jom
Commuttee was con-
cluded and the mouon
waq adopted

DEMANDS FOR GRAN1S

Discussion  on 1emanay
for Grants 11 respect
of Ministry of External
Affairs concluded The
.|I_)]elmands wer: voted mn
wil,

Diseussion on Demands
for (Grants in respect
of the Dcpartmeat of
Atomic I:ngt_}y way
commenced, he dis-
CUSSION WdS not cone
cluded

AGENDA FOR WEDNESDAY,
24TH JULY, 1957—

Irurther discussion on De-
mands for Grants re-
lanng to  Department
of Atormic Encrgy and
dalso discussion on ])--

mands frr  Grants
relating to Mimstrv ot
Defence

4856
COLUMNS

4713-31

4731-4852



